Government of Jammu and Kashmir h | 3
Department of Forest, Ecology & Environment : :
Civil Secretariat, J&K '

Consultant (Judicial),
Hon'ble National Green Tribunal,
Principa! Bench, New Delhi.

\

No. FST-Lit/436/2024-02/FD Dated: 30.06.2025

Subject: Original Application No. 913/2024 titled V/s Advocate Ashiq Magray
Vs Union Territory of J&K and Ors.

Shs AR I ) “!& i

Sir,

With reference to the subject captioned above, I am directed to enclose herewith
the factual report/response on behalf of the Respondents No. 1 & 2, in compliance to
the directions passed by the Hon’ble National Green Tribunal in its Order dated
30.07.2024, 07.11.2024 and 03.03.2025 with the request that the same may kindly be

taken on record and placed before the Hon’ble NGT for its kind consideration.
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(Rakesh Ma
){Q/pecial Secretary to the G'ova Oﬁ&‘

Encls: As above.
Copy (with enclosures) to the:- VM

Standing Counsel for Government of UT J&K in Hon'ble National Green
Tribunal-Principal Bench, New Delhi, for information and necessary action.
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Factual Report/Response on behalf of Respondent No. 1 & 2 in compliance to Hon’ble
National Green Tribunal Order dated 30.07.2024, 07.11.2024 and 03.03.2025, in the O.A
No0.913/2024, titled Advocate Ashiq Ahmad Magray V/s UT of Jammu & Kashmir &
Ors.

In compliance to the directions passed by the Hon’ble National Green Tribunal
in the matter of O.A No0.913/2024 titled Advocate Ashiq Ahmad Magray V/s UT of
Jammu & Kashmir & Ors, it is humbly submitted as follows:

[.  That the Hon’ble National Green Tribunal was pleased to pass the following directions
vide its Order dated 30.07.2024:

“1. In this original application the applicant has made allegation in respect of
large scale felling of trees in Tosamaidan area of District Budgam. Placing
reliance upon video link https://fb.watch/sZgXCFngt4/, the plea of the applicant
is that the said video link shows uprooting of thousands of forest trees in
Tosamaidan area of District Budgam.

2. It is also plea of the applicant that Forest Range Gulmarg within the District
Baramulla of UT of J&K has witnessed similar kind of destruction of forest.

3. It is the allegation that forest trees have been destroyed by the hotels of
Gulmarg. The applicant has also alleged that destruction of forest has taken
place in development of cable-car popularly known as Jammu & Kashmir cable
car which is operating through the dense forests starting from the Gulmarg resort
to the Kongdoori valley and from Kongdoori valley to the Kongdoori mountain.

4. In support of the plea applicant has also enclosed the photograph annexure A
depicting large scale cutting of trees.

5. O.A. raises substantial issue relating to compliance of the environmental
norms.

6. Issue notice to the respondents. Applicant is directed to serve the respondents
and file affidavit of service at least one week before the next date of hearing.

7. List on 07.11.2024.

II.  The case was further listed before the Hon’ble National Green Tribunal on 07.11.2024
and the Hon’ble Tribunal was pleased to pass the following directions:-

“1. Mr. Vivek Modi, Special Secretary, Forest, Ecology & Environment
Department, UT of J&K appearing on behalf of respondent no.2 has
submitted that information is being gathered on the issue involved
and reply will be filed within four weeks.

2. J&K PCC has already filed reply disclosing felling of trees in
Tosamaidan and its surrounding compartment.

3. List on 03.03.2025.

s s e

[II.  The case was again listed before the Hon’ble National Green Tribunal on 07.11.2024 c’\—'k
and the Hon’ble Tribunal was pleased to pass the following directions:-

“1. The report dated 05.11.2024 by J & K PCC has been filed. The highlights of the report are

~as under:
“4. Highlights of the Reports:
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a) Tosamaidan was previously used by the Indian Army as a field firing range
starting on November 6, 1986, which restricted the movement of forest frontline staff
for carrying out the effective patrolling in the area.

b) During the said period, Tosamaidan and its surrounding Compartments (S-10, S-1
1, S-15, S-16) experienced extensive forest damage, particularly due to forest fires and
illicit felling. However, since taking control of the area, the forest department has
implemented effective measures to control forest fires and curb illegal activities. The
department has booked 43 timber smugglers under the public safety Act and
established control Rooms and Other infrastructure to prevent further damage to the
forest.
¢) The Government has implemented various measures to protect and restore the
ecosystem of Tosamaidan. These initiatives include the establishment of the
Tosamaidan Development Authority to promote ecotourism and the launch of
reforestation projects by the forest department.
d) The Forest department has launched an Eco-Restoration Project under the
Compensatory Afforestation Fund Management and Planning Authority (CAMPA)
called as “special Project Tosamaidan,” which aims to undertake extensive
reforestation works.
e) Large numbers of Works were undertaken during the period from 2018-2024 and an
area of 207 hectares of degraded forest land in which 1.49 lacs saplings have been
planted across compartments viz’, (S-09, S-10, S11, S-15, S 16 & S-17). The ongoing
reforestation project under the CAMPA has made significant progress in restoring the
region's vegetal cover. These efforts have successfully reversed the ecological damage
caused by past activities, ensuring the preservation of the forest’
f) The Control of Gulmarg bowl vests with the Gulmarg Development Authority and
all the activities, related to the repair and renovation of hotels and huts are controlled
and supervised by the Gulmarg Development Authority.
g) No forest land has been transferred to Gulmarg Development Authority (GDA)
except forest land measuring about 0.125 hectares vide Govt. order No 399-FST of
2018 dared 27.12.2018, which was diverted for construction of solid waste
management plant at Gulmarg in Compartment No. 47b, block Tangmarg in Gulmarg
forest Range of Forest Division Tangmarg. There are no evidence of destruction to the
forest within Gulmarg range of Tangmarg Forest Division.
h) The construction of hotels/huts is managed by the Gulmarg Development Authority
and the activities related to the construction, repair and renovation of hotels and huts
are governed under Jammu & Kashmir Control of Building Operations Regulations,
1998 (BOCA,).
i) Wherever trees dried up due to excessive biotic interference, the concerned
stakeholders generally have taken measures to protect and maintain the tree cover.
J) The solid waste in Gulmarg is managed by Municipal Committee, Gulmarg which
has a 3 MT Solid Waste Treatment plant. A dedicated fenced dumping yard, situated
within the plant's premises, is used for the segregation of biodegradable and non-
biodegradable waste.
k) The Gulmarg Gandota, while providing scenic views and recreational opportunities,
helps to alleviate the pressure on the forest ecosystem by Transporting visitors to
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popular destinations without requiring them to hike through sensitive forest areas. rt
reduces foot traffic, minimizes soit erosion and protects fragile plants in Gulmarg.

1) Over the past ten years, the department has planted two takh forty thousand plants,
rehabilitating 176 hectares of ecologically sensitive forest land.

m) The forest department and tourism authorities frequently carry out drives to clean up
Kangdoori, Afarwat, and Gulmarg meadows, removing plastic and other waste.”

2. We find that in this report, the response to the alleged recent felling of trees has not been
filed.

3. Mr. Vivek Modi, Special Secretary (Technical), Forest, Ecology & Environment
Department, UT of J&K representing Respondent No. 1 & 2 has submitted that the report
on behalf of Respondent No. 1 & 2 was filed on 01.03.2025. It is lying in defect. He is
permitted to cure the defect so that that report comes on record and is also directed to
supply a copy thereof to the Counsel for the applicant, who will have an opportunity to
file rejoinder to the report within four weeks.

4. List on 04.07.2025.”

IV. The case was further listed before the Hon’ble National Green Tribunal on 03.03.2025 and
the Hon’ble Tribunal was pleased to pass the following directions:-
"1. The report dated 05.11.2024 by JK PCC has been filed. The highlights of the

report are as under:
a) Tosamaidan was previously used by the Indian Army as a field firing range starting on
November 6, 1986, which restricted the movement of forest frontline staff for carrying out
the effective patrolling in the area.
b) During the said period, Tosamaidan and its surrounding Compartments (S-10, S-1 1,
S-15, S-16) experienced extensive forest damage, particularly due to forest fires and
illicit felling. However, since taking control of the area, the forest department has
implemented effective measures to control forest fires and curb illegal activities. The
department has booked 43 timber smugglers under the public safety Act and established
control Rooms and Other infrastructure to prevent further damage to the forest.
c¢) The Government has implemented various measures to protect and restore the
ecosystem of Tosamaidan. These initiatives include the establishment of the Tosamaidan
Development Authority to promote ecotourism and the launch of reforestation projects by
the forest department.
d) The Forest department has launched an Eco-Restoration Project under the
Compensatory Afforestation Fund Management and Planning Authority (CAMPA) called
as “special Project Tosamaidan,” which aims to undertake extensive reforestation works.
e) Large numbers of Works were undertaken during the period from 2018-2024 and an
area of 207 hectares of degraded forest land in which 1.49 lacs saplings have been '1/./
planted across compartments viz’, (S-09, S-10, S11, S-15, S 16 & S-17). The ongoing
reforestation project under the CAMPA has made

significant progress in restoring the region's vegetal cover. These efforts have
successfully reversed the ecological damage caused by past activities, ensuring the
preservation of the forest’

1
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/) The Control of Gulmarg bowl vests with the Gulmarg Development Authority and all
the activities, related to the repair and renovation of hotels and huts are controlled and
supervised by the Gulmarg Development Authority.

g) No forest land has been transferred to Gulmarg Development Authority (GDA) except
forest land measuring about 0.125 hectares vide Govt. order No 399-FST of 2018 dared
27.12.2018, which was diverted for construction of solid waste management plant at
Gulmarg in Compartment No. 47b, block Tangmarg in Gulmarg forest Range of Forest
Division Tangmarg. There are no evidence of destruction to the forest within Gulmarg
range of Tangmarg Forest Division.

h) The construction of hotels/huts is managed by the Gulmarg Development Authority

and the activities related to the construction, repair and renovation of hotels and huts are
governed under Jammu & Kashmir Control of Building Operations Regulations, 1998
(BOCA).

i) Wherever trees dried up due to excessive biotic interference, the concerned
stakeholders generally have taken measures to protect and maintain the tree cover.

J) The solid waste in Gulmarg is managed by Municipal Committee, Gulmarg which has
a 3 MT Solid Waste Treatment plant. A dedicated fenced dumping yard, situated within
the plant's premises, is used for the segregation of biodegradable and non-
biodegradable waste.

k) The Gulmarg Gandota, while providing scenic views and recreational opportunities,
helps to alleviate the pressure on the forest ecosystem by Transporting visitors to popular
destinations without requiring them to hike through sensitive forest areas. rt reduces foot
traffic, minimizes soit erosion and protects fragile plants in Gulmarg.

1) Over the past ten years, the department has planted two takh forty thousand plants,
rehabilitating 176 hectares of ecologically sensitive forest land.

m) The forest department and tourism authorities frequently carry out drives to clean up
Kangdoori, Afarwat, and Gulmarg meadows, removing plastic and other waste.”

2. We find that in this report, the response to the alleged recent felling of trees has not
been filed.

3. Mr. Vivek Modi, Special Secretary (Technical), Forest, Ecology & Environment
Department, UT of J&K representing Respondent No. 1 & 2 has submitted that the report
on behalf of Respondent No. 1 & 2 was filed on 01.03.2025. It is lying in defect. He is
permitted to cure the defect so that that report comes on record and is also directed to
supply a copy thereof to the Counsel for the applicant, who will have an opportunity to v
file rejoinder to the report within four weeks.

4. List on 04.07.2025." ’{/

V. It is respectfully submitted that in terms of above directions of the Hon’ble National Green
Tribunal, vide this department’s letter No.FST-Lit/436/2024(7555548) dated 05-09-2024
followed by reminders dated. 26-09-2024 and 28-10-2024 (Annexure-I), the Principal Chief
Conservator of Forests & HoFF, J&K and the Chairman, Pollution Control Committee, J&K
were requested to furnish their respective factual report/response in the matter. Further, a copy of
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order dated 30.07.2024 was also forwarded to Tourism Department, Director, Tourism, Kashmir,
Divisional Commissioner, Kashmir, Deputy Commissioner, Baramulla and Deputy
Commissioner, Budgam vide O.M/letter dated 06.11.2024, followed by reminders dated
18.11.2024 and 17.01.2025 (Annexure-II) with the request to furnish reply/response in the
matter.

On the basis of the reports/inputs received from the Principal Chief Conservator of Forests &
HoFF, J&K (Annexure-III); J&K Pollution Control Committee (Annexure-IV & V); and
Divisional Commissioner, Kashmir (Annexure-VI), the following factual report/response is

hereby placed before the Hon’ble National Green Tribunal for its kind consideration:-

S.No

Directions passed in the Hon’ble
Tribunal vide dated 30.07.2024 and
further vide order dated 07.11.2024

Response

In this original application the
applicant has made allegation in
respect of large scale felling of trees
in Tosamaidan area of district]
Budgam. Placing reliance upon vide
link  https://fb.watch/sZgXCFngt4/,
the plea of the applicant is that the
said video link shows uprooting of]

Tosamaidan is one of the largest meadows located in
the Pir Panjal Forest Division, at a distance of]
approximately 60 kilometers from Srinagar. The
meadow is surrounded by dense forests of Kail and Fir
trees, with occasional appearances of broad-leaved
species like Ash, Maple, Bird Cherry, and Walnut,
typically found along the banks of streams, in|
depressions, and cooler areas.

thousands of forest trees in[Tosamaidan was previously used by the Indian Army
Tosamaindan area of  districtfas a field firing range starting on November 6, 1986,
Budgam. (Copy is annexed as Annexure-VII) which restricted

the movement of forest frontline staff for carrying out
the effective patrolling in the area. However, the Army
ceased its artillery practices and vacated the area on
April 18, 2014. During the said period, Tosamaidan
and its surrounding compartments (S-10, S-11, S-15, S-
16) experienced extensive forest damage, particularly
due to forest fires and illicit felling. However, since
taking control of the area, the forest department has
implemented effective measures to control forest fires
and curb illegal activities. The department has booked
43 timber smugglers under the Public Safety Act and
established Control Rooms and other infrastructure to
prevent further damage to the forest.

Ecological Restoration of Tosamaidan

The Government has implemented various measures to
protect and restore the ecosystem of Tosamaidan.
These initiatives include the establishment of the
Tosamaidan Development Authority to promote
ecotourism and the launch of reforestation projects by

the Forest department. The Forest department has

S
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launched an eco-restoration project under the
Compensatory Afforestation Fund Management and
Planning Authority (CAMPA) called as “Special
Project Tosamaidan™ which aims to undertake
extensive reforestation works. The works undertaken
during the period from 2018-2024 are annexed as
Annexure-XIII, Annexure-IX, Annexure-X,
Annexure-XI, Annexure-XII. An area of 207
hectares of degraded forest land in which 1.49 lakh
saplings planted across various compartments viz (S-
09, S-10, S-11, S-15, S-16 & S-17) has been achieved
so far under this project. The ongoing reforestation
project under the CAMPA has made significant
progress in restoring the region’s vegetal cover (Video
for link reference:
https://www.facebook.com/share/v/U9%fgWzvEnA Wre4
MUY/). These efforts have successfully reversed the
ecological damage caused by past activities, ensuring
the preservation of the forest ecosystem.

It is also plea of the applicant that
forest range Gulmarg within the
district Baramulla of UT of J&K has
witnessed similar kind of destruction
of forest.

The control of Gulmarg bowl vests with the Gulmarg
Development Authority and all the activities related to
the repair and renovation of hotels and huts are
controlled and supervised by Gulmarg Authority. The
Gulmarg Development Authority (GDA) was
constituted by Government of Jammu & Kashmir
under SRO No. 112 of 1990, SRO No. 61 of 2008 and
SRO 65 of 2019 to manage the Gulmarg and adjoining]
tourist areas. Accordingly, the state land measuring
15454 Kanals 13 marlas (Khasra No. 1 to 1126)
located within Gulmarg bowl was transferred to GDA
vide Cabinet Decision No. 98/7 dated 13-06-2005 vide
Government order No. 137 TSM of 2005 dated 13-06-
2005 for development of tourist infrastructure in|
accordance with the master plan and the tourism
infrastructure existing today stands constructed inside
the said state land. No forest land has been transferred
to GDA except the forest land to the tune of 0.125
hectares vide Government order No. 399-FST of 2018
dated 27-12-2018 which was diverted for construction|
of solid waste management plant at Gulmarg in Comptt
47b, block Tangmarg in Gulmarg forest Range of]
Forest Division Tangmarg. There are no evidences of]
destruction to forest within the Gulmarg range of
Tangmarg Forest Division.

It is the allegation that forest trees

The construction of hotels/huts is managed by the

have been destroyed by the Hotels of

Gulmarg Development Authority and all the activities
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Gulmarg. The applicant has also
alleged that destruction of forest has
taken place in development of cable
car popularly known as Jammu &
Kashmir Cable Car which ig
operating through the dense forests
starting from the Gulmarg resort to
the Kongdoori valley and from
Kongdoori valley to the Kongdoori
mountain.
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related to the construction, repair and renovation of
hotels and huts are governed under Jammu &
Kashmir Control of Building Operations
Regulations, 1998 (BOCA). The solid waste in
Gulmarg is managed by Municipal Committee,
Gulmarg which has a 3 MT Solid Waste Treatment
Plant. A dedicated fenced dumping yard, situated
within the plant’s premises, is used for the segregation
of biodegradable and non-biodegradable waste.

The Gulmarg Gondola, a two-stage cable car system,
has been established in 1998. It is a major attraction of
Gulmarg, rising from the cable station at 2,700 meters
to Kangdoori at 3,100 meters in the first stage. The
second stage connects Kangdoori to the summit of]
Afarwat peak at 3,979 meters. The cable station is
situated in the Gulmarg bowl, and the ropeway!
traverses compartment 38/Gul before reaching Afarwat
peak. Gulmarg, with its average annual tourist footfall
of 10 to 15 million, faces significant anthropogenic
pressure. The Gulmarg Gondola, while providing
scenic views and recreational opportunities, helps
alleviate this pressure on the forest ecosystem. By
transporting visitors to popular destinations without
requiring them to hike through sensitive forest areas, it
reduces foot traffic, minimizes soil erosion, and
protects fragile plant life in Gulmarg.

The forest department is actively addressing the tourist]
pressure in Gulmarg by undertaking extensive
reforestation efforts. Over the past ten years, the
department has planted two lakh forty thousand plants,
rehabilitating 176 hectares of ecologically sensitive
forest land. The forest department and tourism
authorities frequently carry out drives to clean up
Kangdoori, Afarwat and Gulmarg meadows, removing
plastic and other waste. Additionally, the department]
conducts public outreach programmes to promote
environmental awareness and maintain the ecological
balance in Gulmarg.

J&K Pollution Control Committee vide reference
No.JKPCC/Sc./OA913/2024/2154 dated 28.02.2025
(Annexure ‘XIII’) conveyed that the directions issued
by the Hon’ble NGT, Principal Bench, New Delhi vide
its order dated 10.12.2024 in OA 606/2018 titled
compliance of Municipal Solid Waste Management

Ly
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Rules, 2016 and other environmental issues, have
been shared with the Gulmarg Development Authority,
with the request to submit Action Taken Report (ATR)
and status of steps being taken for ensuring
compliances of the aforesaid directions of the Hon’ble
INGT to manage solid waste in their respective
jurisdictions during the influx of tourists, with J&K]
PCC by or before 28.02.2025, and previously, specific
directions were given to the Chief Executive Officer,
Gulmarg Development Authority for ensuring
necessary compliance of Solid Waste Management]
Rules, 2016, Plastic Waste Management Rules, 2016
and J&K Non-biodegradable Material (Management,
Handling and Disposal) Act, 2007, issued vide No.
JKPCC/NGT/Misc-Complaint/679 dated 17.08.2024
(Copy enclosed as Annexure-4).

In its response to these Notices issued by JK PCC, the
Chief Executive Officer, Gulmarg Development
Authority has submitted as under-

01.That regarding the allegation that thousands and
lakhs of forest trees have been destroyed by the
hoteliers of Gulmarg, it is to submit that all the
activities related to the construction/repair/renovation|
of hotels and huts are governed under Jammu and
Kashmir Control of Building Operations regulations,
1998. More-so the Hon'ble High of Jammu & Kashmir
and Ladakh is the Custodia Legis of Gulmarg and it is|
only under the directions of Hon'ble High of Jammu &
Kashmir and Ladakh that limited repair renovation is
allowed in Gulmarg. As maximum number of units are
constructed way back and no any type of fresh|
construction are being allowed in the Gulmarg and
issue of destruction to green trees is no way allowed
for any construction purpose for which authorities are
taking all possible efforts to ensure preservation and
safeguard of our natural resources. The Hon'ble High|
of Jammu & Kashmir and Ladakh has also directed all
the hoteliers to install sewage treatment plant and in|
order to ensure compliance this office vide no.
GDA/2025/3786-89 dated 27.02.2025 has requested

the JK Pollution Control Board to take all measures to
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ensure that all hotels have proper mechanism in place
to ensure the implementation of required parameters.

02. That regarding the waste produced by the hoteliers
of Gulmarg and dumped in the forest block of Gulmarg
it is to submit that the Gulmarg Development Authority
has constructed 3 MT Solid Waste Management Plant
back in the year 2018, however due to the harsh|
weather conditions at Gulmarg and huge influx of
tourists post covid-19 pandemic, the plant could not]
cater to the demands of the waste collected at Gulmarg
resulting in excess waste within and around the
premises of the plant. As a precautionary measure, the
plant was properly fenced, however, due to heavy
snowfall, the fencing of the plant got damaged. In
coordination with District Administration Baramulla,
the waste accumulated in and around the plant is being
continuously and effectively transported to nearby
plants for proper segregation and scientific disposal.
Beside this, authorities in recent past have taken all
possible steps to ban the use of plastic and polythene in
the Gulmarg tourist destination and are continuously|
working to make this destination plastic and polythene
free. The stakeholders and service providers are being
sensitized to these issues and are being educated to
understand the menace of the negative impacts of]
waste and disposal for which different squads of all
line departments’ involvement is gainfully utilized for|
betterment of the environment.

In order to ensure proper management|
and disposal of waste generated at Gulmarg, Tourism|
Authority has taken up the matter with mechanical and
civil engineering Divisions of District Baramulla who
have furnished DPR for installation of 25 MT solid
waste management plant with an estimated cost of
Rupees 14.40 Crore at Gulmarg with the capacity to
suffice with the requirement of the area. The DPR has
been submitted to the Administrative Department for
approval and once the approval is received the plant

shall be installed on at an earliest However, many unit|
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holders are impressed to initiate the process of
segregation of waste at source and also scientific
disposal of waste generated at their own which shall
also yield tangible results (Copy enclosed as
Annexure‘XIV?).

&

N

ribunal for kind consideration.

The report is, accordingly, being placed before the Hon’ble National
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Government of Jammu and Kashmir
Forest, Ecology & Environment Department
Civil Secretariat, Jammu/Srinagar

MOST URGENT
NGT MATTER
Principal Chief Conservator of Forests &HoFF,
J&K.
PCCF(Wildlife)/Chief Wildlife Warden,
J&K. '
Chairman,
Pollution Control Committee,
J&K.
No. FST-Lit/436/2024(7555548) Dated:- 05-09-2024

Subject: OLA. 913/2024 titled Advocate Ashiq Ahmad Magray Vs UT of
Jammu & Kashmir & Ors,

Sir,

| am directed to forward herewith a copy of application filed by
the applicant along with Order dated 30-07-2024 passed by the Hon'ble National
Green Tribunal, Principal Bench, New Delhi in the above titled-matter and
request you to Kindly furnish factual report/response in the matier 1o this

Department within a week's time positively, treating the matter as “Most

Urgent™,
Yours faithfully,
-
Encl: As above 'l
ﬂém
( Abid Khan %77 [303
Secretary to the Government

QA
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Government of Jammu and Kashmir
Forest, Ecology & Environment Department
Civil Secretariat, Jammu/Srinagar

MOST URGENT
NGT MATTER
REMINDER-1
Principal Chief Conservator of Forests &HoFF,
J&K.
PCCF(Wildlife VChief Wildlife Warden,
J&K.
Chairman,
Pollution Control Committee,
JEK.
No. FST-Lit/436/2024(7555548) Dated:- 26-09-2024

Subject: O.A, 913/2024 titled Advocate Ashiq Ahmad Magray Vs UT of
Jammu & Kashmir & Ors,

Sir,

I am directed to refer this Department’s letter of even number
dated 05-09-2024 regarding the subject cited above and to say that the requisite
report/response in the matter is still awaited, which may kindly be fumished
without any further delay, treating the matter as “Most Urgent™.

Yours faithfully,

v,

( Abid Khan

nder Secretary to the Gove

A

L



SIEZA1E(11/ 2024070 CIH Forest

O 103
ITUWTSA
Government of Jammu and Kashmir

Forest, Ecology & Environment Department
Civil Secretariat, J&K, Srinagar/Jammu

LR E R R

MOSTURGENT

NGTMATTER
REMINDER-II

PCCF{Wildlife)Chiel Wildlife Warden,

JEK.

Chairman,

Pollution Control Committee,

JE&K.

No: FST-Lit' 4362024 7555548) Dated; 28.10.2024

Subject:- 0.A. No. 913/2024 titled Advocate Ashiq Ahmad Magray Vs UT of
Jammu & Kashmir and others,

sir,

I am directed to refer this department’s letter of even number dated
05.09.2024 followed by reminder dated 26.09.2024 regarding the subject cited above
and 1o say that the requisite report/response in the matter is still awaited, which may
kindly be funished within two (02) days positively, treating the matter as “Most
Urgent™.

Yours faithfully,

*/
P
(Abid Khan I&%&#

nder Secretary to the Gov

Aot
nB
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10 Annexure ||
Lrmvermment of Jummea anid Knahmir,
Faresd, Kenlogy & Envirnament Depariment
vl Seerdlarlai, JammuSrinagar
M NT
N TTER
Divisional Commissioner,
Kashmir.
No FST-Liv436/2024(7555548) Dated:06-11-2024

Subject:-  O.A No.913/2024 titled Advocate Ashiq Ahmad Magray V/s UT of
Jammu & Kashmir & Ors.

Sir,

I am directed to forward herewith, a copy of order dated 30-07-2024
passed by the Honble National Green Tribunal, Principal Bench, New Delhi in the
above-titled matter and request you to kindly fumish reply/response in the matter at
the carliest, treating the matter as ‘MOST URGENT”,

Yours faithfully,

1)

(Abid Khan) 26/ #1{2e2Y4
Under Secretary 10 the Government
Encls:A/A.

Copy (along with enclosures) for similar necessary action to the:-

1. Deputy Commissioner, Baramulla.
2. Deputy Commissioner, Budgam.
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Cimvermmend ol famome and Kashmir,

Forewt, Eenbogy & Envlrnnmonit Deparimeni
il Sevpetaninl, JammuSrinagar

MOST URGENT
NGTMATTER

OM No.FST-Liv/d436/2024(7555548)
Dated:06-11-2024

Subject:-  O.A No.913/2024 titled Advocate Ashiq Ahmad Magray Vis UT of
Jammu & Kashmir & Ors,

The undersigned is directed to forward herewith, a copy of order dated
30-07-2024 passed by the Hon ble National Green Tribunal, Principal Bench, New
Delhi in the above-titled matter to Commissioner/Secretary to the Government,
Tourism Department and to request her to kindly furnish reply/response in the matter
at the earliest, treating the matter as ‘MOST URGENT”.

L/
(Abid Knan) 6122

Under Secretary to the Government
Commissioner/Secretary to the Government,
Tourism Department

Copy to Director, Tourism, Kashmir for similar necessary action.

Encls: A/A.
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Government of Jammu and Kashmir

Forest, Ecology and Environmant Dapartmant
Civil Secretanat, JammuySrinagar.

REMINDER-I
MOST URGENT
NGT MATTER
Divisional Commissioner,
Kashmr,
No FST-Liv436/2024(7555548) Dated:-18-11-2024

Subject:  0.A. 913/2024 titled Advocate Ashiq Ahmad Magray Vis UT of
Jammu & Kashmir & Ors.

Sir,

| am directed to refer this Department’s letter of even number dated
06-11-2024 (copy enclosed) regarding the subject cited above and to say that the
requisite response/reply in the matter is still awaited, which may kindly be fumished
within two days positively, treating the matter as *Most Urgent’,

Yours faithfully,

'

(Abid Khan) \0J /fea

Ungler Secretary to the Government
Encl:As above, &

Copy (along with enclosure) for similar necessary action to the:-

1. Deputy Commissioner, Baramulla.
2. Deputy Commissioner, Budgam.
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Government of Jammu and Kashmir
Forest, Ecology and Environment Department
Civil Secretariat, Jammu/Srinagar,

REMINDER-I

MOST URGENT
NGT MATTER

OM.No.FST-Lit/436/2024(7555548)
Dated:-18-11-2024

Subject:  O.A. 91372024 titled Advocate Ashiq Ahmad Magray V/s UT of
Jammu & Kashmir & Ors.

The undersigned is directed to refer Commissioner/Secretary to the
Govermnment, Tourism Department to this Department’s O.M of even number dated
06-11-2024 (copy enclosed) regarding the subject cited above and to say that the
requisite response/reply in the matter is still awaited, which may kindly be furnished
within two days positively, treating the matter as Most Urgent.

<

(Abid Khan) @)/ %y

Hcr Secretary to the Government

Al

Commissioner/Secretary 1o the Government,
Tourism Department.

Encl:As above.,

Copy to Director, Tourism, Kashmir for similar necessary action.
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Government of Jammu and Kashmir
Forest, Ecology & Eavironment Department
Civil Secretarint, Jammu/Srinagar

REMINDER-II
MOST URGENT
NGT MATTER
Divisional Commissioner,
Kashmuir,
NOFST-Lit/436.2024 (7355548 Dated:- 17-01-2025

Subject: O.A, 913/2024 titled Advocate Ashig Ahmad Magray Vs UT of
Jammu & Kashmir &O0rs,

Sir,

| am dirccted to refer this Department’s letter of even number dated
06-11-2024 followed by reminder dated 18:11-2024 (copies enclosed)
regarding the subject cited above and to say that despite lapse of a considerable
time the requisite response/reply in the matter is still awaited. which may kindly
be furmished without any further delav.

Yours faithfully,
Vi
(Abid 1% 1
E)‘” Secretary to the Gov -nu
Encl: As above.

'WJJ

Copy (along with enclosures) for similar necessary action to the:-
1. Deputy Commissioner. Baramulla.

2. Deputy Commissioner, Budgam.
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fr o)
Government of Jammu and Koshmir

Forest, Feology & Eovirenment Department
Civil Secretariat, Jammu/Srinagar

REMINDER-II

MOST URGENT
NGT MATTER

O MNo FST-Lw436/2024{7555548)
Dated:- 17-01-2025

Subject: O.A, 913/2024 titled Advocate Ashig Ahmad Magray Vs UT of
Jammu & Kashmir &Ors,

I'he undersigned is directed to refer Commissioner'Secretary 1o the
Government. Tourism Department to this Depantment’'s O.M of even number
dated 06-11-2024 followed by reminder dated 18-11-2024 (copies enclosed)
regarding the subject cited above and 1o say that despite lapse of a considerable
time, the requisite response’reply in the matter is stll awaited, which may
kindly be fumished without any further delay.

)
f'ﬁﬁm
(Abid Whu \"

Under Secretary 1o the Liﬂvemmm
ﬁ‘éf =

&l
Commissioner/Secretary to the Government,
Tourism L.
cl: v

Copy to Director, Tourism, Kashmir for similar necessary action,
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JAMMU AND KASHMIR FOREST DEPARTMENT
OFFICE OF THE PR. CHIEF CONSERVATOR OF FORESTS. (HoFF)

JANMMU AND KASHMIR
Email: lawpecfikforesti@email.com

Friancial Commissioner. ACK.

Forest Ecology and Environment Department,
Civil Secretariat. Srinagar,
PCCHLIvS250A 2024 YO - "’?? /€

Dated! 102024

Subject:  0.A. No. 91372024 titled Advocate Ashig Ahmad Magray Vs,
Union Territory of Jammu and Kashmir and Others.

Ref:- Administrative Department Letter No. FST/Liv436/2024(7555548)
dated 26-09-2024,

SIr,

Apropos 1o the subject and reference. | am dirccted 1o forward herewith a
copy of Twetual report/response along with its unnesures prepared in light of
directions dated 30-07-2024 passed by the Hon'ble National Green Tribunal.
Principal Beneh, New Dehli in the matter for favour of information and further
course of necessary action at vour end, plense.

Yours faithfully -

(Kuldeep Raj) §.
Mgﬂrﬁmnel Officer

W0 Pr. CCF, J&K
Copy to the:-
.

Chairman Pollution Control Committee. J&K for information and
necessary action.

Chicf' Conservator of Forests, Kashmir for information. This  has
reference to vour letter dated 15-10-2024,

Conservator of Forests. Srinagar Cirele for information.

Divisional Forest Officer, Pir Panjal Division, Budgam for information
Divisional Forest Officer. Special Foreg Division, Tangmarg }hr
information.

!,J

U g
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Report/vesponse in light of the directions of the Hon'ble NGT vide order de. 30-07-2024

S_;No.

Directions passed in the
Hon"ble Tribunal vide
dated 30.07.2024.

Response "

In this original application the

applicant has made allegation
in respect of kuge scale felling
ol trees in Tosamaidan area of
district  Budgam.  Placing
reliance uwpon video link
hitpssffh. watch/sZe XCFngid/,
the ples of the applicant is thal
the said video link shows
uprooting of thousands of
forest trees in Tosamaindun
arca of district Budgam,

Tosamaidan is onc of the largest meadows |
located in the Pir Panjal Forest Division, 2t &
distance of approximately 60 kilometers from |
Srinagar. The meadow is surrounded by dense
forests of Kail and Fir trees, with occasional
appearances of broad-leaved species like Ash, |
Maple, Bird Cherry, and Walnut, typicaily
found along the banks of streams, in
depressions, and cooler areas,

Tosamaidan was previously used by the Indian
Army as a field firng range starting on
November 6, 1986, (Copy is annexed as
Annexure-R 1} which restricted the movement
of forest frontline staff for carrying out the
effective patrolling in the area. However, the
Army ceased its artillery practices and vacated
the area on April 18, 2014, During the said
period, Tosumaidan and its surrounding
compartments  (S-10, S-11, S-15, S-16)
i extensive forest  damage,
particularly due to forest fires and illicit
felling, However, since taking control of the
area, the forest department has implemented
effective measures 1o control forest fires and
curb illegal activides. The department has
booked 43 timber smugglers under the Public
Safety Act and established Control Rooms and
other infrastructure to prevent further damage
{o the forest.

Feologicnl Restoration of Tosam lar ,
The Govermment has implemented various |
measures 10 protect and restore the ccosysiem
of Tosamaidan, These initiatives include the
estoblishment  of  the  Tossmaidan
Development  Authority 10 promaote
ecotourism and the lmunch of reforestation
projects by the Forest department, The Forest

{ has launched an eco-restoration |
project under the Compensatory Afforestation |
Fund Management and Planning Authority |
(CAMPA) called as "Special Project |
Tosamaidan,” which sims to undertake |
extensive reforestation works. The works
undertaken during the period from 2018-2024
are annexed as Annexure-R2, m\uﬁill |
Annexure-R4, Annexure-RS, Rmxum—l:‘.h )
An area of 207 hectares ol degraded luest
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land in which 1.49 lakh saplings planted
across various compartments viz (8-08, §-IG,
G-11, S-15, S<16 & §-17) has been anlue'fcd
so for under this project. The ongoing
reforestation project under the CAMPA has
made significant progress in restoring the
region's vegetal cover (Video for link
reference:

These

ecosystem.

It is also plea of the applicant
that forest range Gulmarg
within the district Baramulla
of UT of J & K has witnessed
similar kind of destruction of
forest,

The control of Gulmang bowl vests with the

Gulmarg Development Authority and all the

activities related to the repair and renovation |
of hotels and huts are controlled and

supervised by Guimarg Development

Authority. The Guimarg Development

Authority (GDA) was constituted by Govt. of

Jammu & Kashmir under SRO No. 112 of |
1990, SRO No. 61 of 2008 and SRO 65 of

2019 to manage the Gulmarg and adjoining

tourist areas. Accordingly, the state land

measuring 15454 Kanlas 13 marias (Khasra

No. 1 10 1126) located within Gulmarg bowl

was transferred to GDA vide cabinet decision

No. 98/7 dated 13-06-2005 vide Govt. order

No, 137 TSM of 2005 dated 13-06-2005 for

development of tourist infrastructure in

accordance with the master plan and the

tourism infrastructure existing today stands

constructed inside the said state land. No
forest land has been transferred to GDA except
the forest land to the tune of 0.125 hectares
vide Gowvt. order No, 399-FST of 2018 dated
27-12-2018 which was diverted for
construction of solid waste management plan
at Gulmarg in Comptt 47b, block Tangmarg in
Gulmarg forest Range of Forest Division
Tangmarg. There are no cvidences of
destruction to forest within the Gulmarg range
of Tangmarg Forest Division,

It is the allegation that forest
trees have been destroyed by
the hotels of Gulmarg. The
applicant has also alleged that
destruction of forest has taken
place in development of cable
car popularly known as Jammu
& Kashmir Cable Car which is
operating through the dense
forests  starting  from  the

Gulmarg  resort  to

The construction of hotels /huts is managed by
the Gulmarg Development Authority and all
the activitics related to the construction, repair
and renavation of hotels and huts arc govemed
under Jammu & Kashmir Control of
Building Operations Regulutions, 1998
(BOCA), The Gulmarg resort is renowned for
ity picturesque scenery, which is larpely |
altributed 1o its lush trees. The Tourism |
industry  recognizes the importance ol

preserving these trees, as | their_destruction |
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Kongdoori valley and from

Kongdoori valley to the | beauty

Kongdeori mountain,

would significantly detract from the scenic
of the location. While mees may
occasionally dry up due to excessive biotic
interference, the concerncd stakeholders
generally take measures 10 protect and
mainuinthcm:ewmmmlidwmh
Guimarg is managed by Municipal
Committee, Gulmarg which has a 3 MT Selid
Waste Treatment Plant. A dedicated fersced
dumping yard, situsted within the plant’s
premises, is used for the segregation of

biodegradahblc and non-biodegradahle waste.

The Gulmarg Gondola, & two-slage cable car
system, has been established in 1998, It is a
attraction of Gulmarg, rising from the
cable station at 2,700 meters 0 Kangdoori at
3,100 meters in the first stage. The sccond
stage connects Kangdoori to the summit of
Afarwst peak at 3,979 meters. The cable
station is situated in the Gulmarg bowl, and
the ropeway traverses compartment 38/Gul
hefore reaching Afarwat peak. Gulmarg, with
its average annual tourist footfall of 10to 15
million, faces significant anthropogenic
pressure, The Gulmarg Gondola, while
providing scenic views and recreational
opportunities, helps alleviate this pressure on
the forest ecosystem. By transporting visitors
to popular destinations without requiring them
miﬁkcﬂ:rnughmusiﬁwfnmslmi:
reduces foot traffic, minimizes soil erosion,
and protects fragile plant life in Gulmarg.

The forest department is actively addressing
the tourist pressure in Gulmarg by undertaking
extensive reforestation efforts. Over the past
ten years, the department has planted two lakh
forty thousand plants, rehabilitating 176
hectares of ecologically sensitive forest land.
The forest department and tourism authorities
frequently carry out drives to clean up
Kangdoori, Afarwat, and Gulmarg meadows,
removing  plastic and  other waste.
Additionally, the department conducts public
outreach  programmes  to  promote
environmental awarencss and maintain the

ecological balance in Gulmarg. 1

Sdf-
Chief Conservator of Forests,
Kashmir-Srinagar
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GOVERNMENT OF JAMMU & KASHMIR

oFFICE OF THE CHIEF CONSERVATOR OF FORESTS, KASHMIR

\ceord of Administrative Approval for execution of Works Programme under the Scheme
[C.&MFM—Spndﬂ

sCompensatory  Afforestation Management & Planning  Authority
ot Tosmaidan™ for 2018-19 of Pir Panjal Forest Division.
1. PCCF's letter No.PCCFICAMPA/E N0 T86/331-367 dated 13-02:2019. ; :
3. Conservator  of  Forests  (Kmr)  Srimagar  Cirele’s recommendation  No:
CFISE#!&EEIIIIHIWIII“-II Drted: 14032019
ORDER NO.: Ja| /CCF(K)ol2019
DATED: 5 -63 -2019
Administrative Approval is hereby accorded w the execution of Afforestation and
other works in Pir Panjal Forest Division for an amount of Rs. 33,37 laes (Rupees thirty three lacs
and fifty seven thousands only) under the Scheme “Compensatory Afforestation Management &
Planning Aunthority (CAMPA)- Special Project Tosmaidan™ i Compartment No: S-9
Tosmaidan during the year2018-19 as per the details shown in Annexure to this order.
However; the ubave Approval is subject to the falfillment of the fallowing conditions:
| AR gt Phoaparios 3 Wmm ralin s fudfiTid tcfore et ot work, The fids 42 allotied
: mﬂ.inmmﬂmﬂﬂmnt waly & po liability éreated.
) b talen up if the gullies ari deep, stones avaitable & tract slopps.

a1 ao ovorlapping or dupbiary of (e area to bie treated vis-a-vis the bace alresdy nminum
o anid the same shall have to be certified by the concerned implemesting officer. In this

yhanild ol e ot as an Aoy

B : marv. submit & Certificate ccrtifying hercin Tt fhe proposed sites huve oot beea execatod gackier under any other
i _ fresh for treatment Gucing the curvent financial vear. : ' =

e s o ‘Bﬁ!l s {rom Ume b L Wt spieisdiing of puitic gvaney and letest it ines 1=sal by the PECF shiould bie faflaved
= programne wil monring the expenditnre - e S W B

1 ARt e o the achere 1o v exign of vanctioned qutlays and as per the anpraved tariff rates
I v ievpriation ar diyprkion of fuads (rom i ki ) anetbier oo i ot i o anisther 16
'g At iy e e the ppetiyed (e iy ) spacificaion us lid thaven ot sanctipeed LarifT Sogh ety
Bedin Siveessful kg e songiertion the ity of e soil & e of e proipused arca. Dne year old
L : j sk :

'..%i' Facd e accoriing 15 Approved EarkY foe varbous foresiry pberations iuad PIWD schedil rases for the idems oot shvered in
:3.. ﬂ' _-" Ay ._ = g -._ g i 2117} :

W iy o Pla french of the standard sie i comairiize the expenditurne gnd eisune effeclive witer cormeryabon in wiie,
F e dusen i e saggerad manier. The i planting showld be préfurred

i afhernute rows af rendies and pis e
e s i fo oy o wanks garticaiy W case of g, o lanaion, and consiryelion of e urveniog

iﬁ#'@_g@ﬁlhﬂy@itmmmin peder 30 makis the documeniation af performance Bath
e commpltéd Befurs At plarice sould be saried in ks Ausuin on Spelng Jepending
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GOVERNMENT OF JAMMU & KASHMIR : =5
OFFICE OF THE CHIEF CONSERVATOR OF FORESTS, KASHMIR .

- Annexure to Order No: ) b1/ CCF(K) of 2019 Dated: _25 - 03-2019
Range : Doodganga
C.mplﬂﬂlﬁlt-:ﬁﬂ- 1 8-9

Area to be treated : 50 Hacs
pivision : Pir Panjal Forest Division

S.ﬁhi Deseription Unit  Area | Rate Physir.ai Financil

. Meetts, | (Rs.) (Rs in Lacs) 4
| 1 |Pit Planting with Broad Leaved|No's
b |Plants 5 | 2317 | 13000 3.01

Pit Planting with Conifer Plants |No's

8 29.34 65726 19.28

) Plant Production
~ l{ii) Conifers (Pc _';Pﬁ&_“;: Ry

MNo's T.44 13000 0.97
No's 17.18 | 60000 10.31
el | S § o)
A Y I sl ih e SE Y

i am?{:ewg { Forests,

S

13

e Lt
=T

Al

=
-
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GOVERKMERT OF JAMMU & KAL HIR |
OFFICE OF THE CHIEF CONSERVATOR OF FORESTS, KASHMIR -

Accord of Administrattye Ajproval for exeution of Works Programmle uncer the Scheme

wCompensatory Alforestation Management & Planning Authority (CAMPA): *Special -

Projeet Tosmaldan™ for 20 1920 of Pir Panjal Forest Division,

1. POCES lotter NaPCCHCANPAFNO.SSS1584-97 Dated: 235201,

3. Comservator of Forests (KMR). Srinugar Cirele's recomaendution No: CF / Sar fAectt /
3010.20/1140-41 Dated: 14-9-2019,

ORDER NO. :[f'} ICCF(K) of 2019
DATED: 0] - fp-2019

e A Administrative Approval is terehy accorded 1o the execulion of Afforestation and other works in
' Pir Panjal Forest Division for an amount of Rs.33.571 lacs (Rupees thirty three lacs, fifty seven thousand

| & one hundred only) under the Schame “Compensatory Afforestation Marfagement & Planning
Authority (CAMPA) - “Special Project Tosmaidun™ in compartment No: $-15 during the year 2019-20 as

i - & a0 ok ——
wer the derils showr in Angexure 10 R Ny :
Hiserer: the dhve Approval i subfoet o the folfillincnt of the following conditions which should be
ailliered to'xerictly in ledter wd spirif before executinn of work:
L ab m_muhtmpmﬂmum;lmﬂndmm G e pwenutpn of wary The fundusa alleird gl pect b pomearund 3 e pisthinis W
©apend e e prormson o Lo are fulfificd ’
B8 Twn ensieey that the work wre pxervied 1o the extent of released amoint sinlv & mo ligbifity ereated.
i Sl & Niostare Comsrypton (IS Wourka) be taken up if the enllics are deep, stones axailable & ruct sloppy,
5 The implemenitins Offizey will ensure ot a0 wierlappiag or duplicacy of the area o be treated vle-d-vis tht poss already paderfaken
e o the impleminiiez spesey n e peptom amd the sone shall b=ve o b= cortified by the concerned implementing afficer Im this
vommbbtinn, lie iy submb 3 Certifiente ceriifving tharein that the propased sitee beve bt beess caccnied carlier ender any other
i Sehem and are ok for tredtet durlng the ewrrent Anancial vear. _
’ & o of the Gost. kisued S time L fimo p.L spendiriof pubile monzs wnd et guldalines Lamsed by the [T sheighd e foilowed
iarail 4 ke exicuking e ahons worls proEeaEns avd breeing the v :
B The Tl feleaicd shazld b pocl e mopeoned frens ol B seliarme £t exeur of sasationed owaliyy and o per the aporoad wrifl rat=y
withens eremting w Nabiiny thessue and mo ree smprupniation of diversian of fnd: from one selieme b Ennder of o5z obinet head 1o another i
sl w o i pelor gpaonz] of the cimpiton actbanty.
= Tho ejimes 1= qesmem ok chvil werka B gor tecknieally ehethal! spenesd fron the compacnt corcemed npinsering mehaniy before
pracuiten s fmse wieta failing wigeh the mplersring pibariny ) ofiices shall egually be held respotible
b Feieine k Fladdag wisha bo ecenied iy i por i aprriovied b and apetilisaiinng ss Led dow i thie sanctianesd =il Segh specio

b phamed whidh ol prov skl & successfil 1aking intt) consbderation the seaality of $he soll & yevaln of the proponed sren. O your old
: pasts shosid néy B Flased of efl. |
L The I‘H?ucil;:r:d e necncding 1o spproed tarill far variss forestey mperations and PWD sebedule rate Tor the liems apd cevered in
" Farest
1 Gy one plant shoutd be pliked in 2 trench of the siandand sife o ecpemizy e expunditore ol cawee effesloz vae sonseniiliin b i,
ﬁmu? slitnld b sl i ek fms ol peieheg and e i dovn I 1he stagered menmer Tha plt plating should be prefemd
el i Al e i
th Laest seientific muthady oe mplicd e exrolon ol works paniubeiy w exte of endilae Al ahinimind ond comructien of wals hanesting
. sirsciee ¢ b e _ _ P
s - It = c i P - > ki " »
'H ::‘“W#qi“dﬂﬁl::mk bl Mm,,_m.liflﬂ fizd exrution alall he Dlion e anovtder 1o make the documentation of peslamunac: bath
i Fereing vk, sl warl. digging of pite 4hinldd be complagd betere Adimm £ plisiting shaold be starad in lie A iz die .
. i k] e, st ) ad adhar shmatic condniins dmehl o Loingy,
Enel
Sdi-
Chitel Consgrvatpe nf Forees

Ao ) Kashmir
No L30CCHK)PIg019-20 (666 ~ b Dared: O -1p-2010
L, il Chlef Conservator of Forests. JEK Giavi. Srinegar |
2% Chief Comservator of Forest Project Coordinator (CAMPA).
3 Alomsetvaior of Forests, Kmi Srinagur Cinvle,

DFOir Fanjal Fyces: Diviston,
e T ,__;;?'~'T-‘.
- : ‘IJ‘ ; I
". 1 Aty
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GOVERNMENT OF JAMMU & KASHMIR
2y umwmcmmHWAWRnr PORESTS, KASHMIR

et order e L)1 CCF(K) ot 2018 Dated: _OL -fp 2019

LPTD ecl‘fnamihﬁan‘} Sl — —
S | Area R T L e | Financial |
PO E SRR AT lﬂﬂﬂ-' A0 | g Rupees) | | (Rsin Laes)
e [t] e | R
 Planting with Broad|NO | g 23,17 13000 | 3012

sting Wik Comer | 40 2934 a7 | 1938

744 13000 | 0967
1708 | 60000 | 10.308

' [ mam
335717

Y Jonservitor of Forests,
- Kashmir

i

AL e i N

i ————— —
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GOVERNMENT op JAMMU & KASHMIR
- OFFICE OF THE CHIEF CONSERVATOR n?- mnm-

- Accoril of Adminisirative A.pﬂmﬂ for dxeeiting, n{%‘nm

f-*Cﬂmpnmﬂm Aflorestitio ol & Pla Hl Autlintlty cAl ne

apt 4 -n *“'“mﬁﬂﬂ!“ ﬁﬂ' H!ﬁ-!ﬁ ﬂ]‘ Hr'hn}ﬂ #h ﬂ}. Mm '
_h PCCT s Jetter No.PCCFICAMPAK »Nﬁ.mmm“ thete 1582010,

2. Conservator of Forests (KMR), '
mmmmwum mmm :afw"mmm“m ”"" CP /Sgr Jhecnt |

2 L ORDER NO.: Sicerm) o209
DATED: 0] -Jg-2019

Appronl s hﬂwwmmmmm of Afforesiation aad oter wiks i

lags (Rupees eight laes, eighty one thywsand & five
.ﬁtmﬂmmu m ﬁﬂmﬂﬂ

frea o by M&Lﬂ#ﬁrﬁ: u_qn -hpdlr sndertabn
E by e nplennyti allicer.

minrlm.
m‘ft@ﬂ ey eteckel” u-qrwmffnﬂ L'.'-l ﬁim u?lﬁtﬁ ww_-wg mm alies
B I-aumwmuh {viTeur atal 2t e ekl revprisal
B i e “{Mh::wf#ﬂ -I;i‘;ma.nru.nmﬂiw;mmmﬂm mlﬁumﬁuﬂmﬂ'wm

mlmm it pedifesten kg qallly oF Yhe oll & e ! ez oot sren i yesr ol
mu wbmﬁﬂ n-.rmﬂ eIy

T Vst Yo iperatin wind WD schedale ratss feir g Mtk moek by e it
& oo 1 i st e copolies. e onpsodiaae 2 ooe SN IvE W T S o )

Whmﬂﬁmﬂﬁ "FNI" Fw‘ll*i-lﬂt. 3, zaee il rundep ol planaie i oomerodio o1 W VIR

|lmu.r1mum'wmrmﬂ:rﬂtﬁmmuw u‘.’p:fnmrrrrmh

84
Chief Conservator of Forests,

. Kashmir
Dated: 0] -[b-2019

iﬂﬂﬁ@lw mﬂ,dhﬂmmlm|.u1-£w1!r:h-nnwﬂﬂmnnuf T it plast g Wil e pecfiered
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GOVERNMENT OF JAMMU & KASHMIR _
OFFICE OF THE CHIEF CONSERVATOR OF FORESTS, KASHMIR

A CAMPA- Roadside Avenue Plantation g
—fr— Area | ]
. Rate ..« Financial
Description (att] i | i eesy | FEESH ] R in Laes)
i oo B, (in Rupees) (Rs in Lacs
with BroadNo's | | gaqq | goo0 | 13

w Comferly . | jg | 2034 | 15000 | 440]

s T 300 0,446
No's | 17.18 15000 2577

! i 3023 |
~A815 =

Sd/-
Chief Conservator of Forests,
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2 __ GOVERNMENT OF JAMMU & KASHMIR
' gFICE OF THE CHIEF CONSERVATOR OF PORESTS, KASHMIR

Aveand of Adubnkstrative Approval fr execution of Works Programme vader the Sehese
~cpmpeasatory Afforestation Mansyement & Panning Authority (CAMPA) Rondside
\wenne Plantation” for 200920 of Pir Panjal Farest Division.
1, POUF s lerter ?:ff‘tl'i :\:‘:l' :gr.mm{um Pated: 28/82019.

Canservator of Foresty 1 Srinagar Clehi's recommendation No.: CF / Sgr /Agent |
)2 ;‘;,a-.;mum-ﬂs*t‘mm Dated; 8:9:2019, Ll

ORDER NO.:54CORK) of 2019
DATED: @) -y -2019

Administrative Apptoval is hereby aceordd to the oxecution of Afforestition and other works in S ‘
Forest Division for an amaunt of Re8.815 lnes (Rupeey ight laes seighty one thoussad & Hve . |
dside Avenue Plantation™ in compartment No: 8415 during the yéar m' ,‘fm' ’fw“" R
i Annexure to shic order.
five whave Approval i subject o the fulfiilment of the foltowing conditions which shawld be aikered (2
nd spirit before exepution of waek, 4 _ _
Phoateth mmwwmmm:mﬂwﬁim (SRR AR ——
%ﬁ, e vlist R work are exeE el o e exient of veléimed onnt ogk & 0 by ceekied,
s R Waro) ke P he M e S oAb e

Cier will enwure that e sverlapping oe dupliceis of the arce 1o be ireased visa-iv the anes aiceady enderiaken
Tiepting ayendy n the rogion and thesame sl hive 1 be sertified by the concerned imphementing afficer. Ls tis
ot s i Cenificate certifsing therein that the propesed sitey have not been wsccuted garlicr ander amy wiber
, for tresiment during the enrreal finaockd vear. .
rstibne b the oL, i Ve R0 b Mo w i, Spemi, af bl ey auid st guideliney isswed by foe PECT should be foffmved
o bty febiie { approved e of the schene: 12 the pyta of sunctioned olafays a0 os por e il Sariff rtes
iy berary b 10 TR~ AppToBristiony or civession of fands o ond webeme o anather of b ol head T medyr i
e apmriviral O e oodpciial MUY,
il ek s goe mechnially: checid apjeed om the sesmpenmt contemes eigimeering suibority. Yelors
e it i By i Eheer shall il b ety respeasibile,
el vty o e ey appronved marviey id mpeciicabinsss s faidt doow b Ve sRnctionsd s Sdch speies
vihle & wiarurselie tadang it conssiaration o ity of the wall i seveim of the propoted wee. D yete e

1o nproved taril ey variow ferestry operstias amd P D schedile rates far the items not covered i

e st i 5 trerieh of the ssandan sz b coninlet the expeantinire wnd ensues ellenlive waier enmssrvation i sis,
et alberminte v O il 808 i Suidl down in the tigpesed avmst. Lo pit phining whoud be prefemred
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GOVERNMENT OF JAMMU & KASHMIR
OpFicE OF THE CHIEF CONSEHVATOR OF FORBATS, KASMMIR

£

2 EORR) of 2019 Osteds _OL_ - 2010

Annarute 1o Qrder No
sion + Pir Panjul

w; reglhnag

Campartment N §-148

grea tobe trested | 14 Hacs

Scheme: CAMPA Roodside Avenue Bientation . S i
B | 0 Ubt] i | R L pegt] Finantiat
S 1 R Description s, | (W Riopaes) (He e L)
! -.I E [ 'l | F 1 _I
! : A0 - e - . I.
UL TR Plaatiag with - Breadihos g 1347 oma 1w |
':!' é‘;n < 1 '-. | R = . : el . =i it Al _._____E
SR S Py Wil Contihans 1 10 1034, - 00§ st
'-:L';?\‘ S SLE aﬁg{ﬁmd[,ma:if} Na's T4 L L . _‘Wﬁ
i ; wifer (POt ) ho's | 17.18 e L Ly 7
; e e N T el ) 1023 J!
< AR T T
| I'- ‘{__; ,
by
Chief Cpnservator of Forests,
.f-\- » ;7 Py mﬁﬂ
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GOVERNMENT OF aa ?
OFFICE OF THE CHIEF Cﬂnsmvﬂmﬂuﬂz‘ hr;m;': RABHMIR
Ageord of Administrative Approvel far csscution of Works Frogramme
*Competsatory  Afforestation Managemeny & Planmiog Authyriy (¢ A estemy
Avenue lanttion™ for 201920 uof e Paunjnl Farest Division. : AMPAR Rondside
1. PCOF s letter NaPCCFCAM l"“}"““-diﬁ‘lm‘f’ Duted: 2822019
3 Conservaior of Forests (KMRY, Srinagar Clpele's recommondadion p;-n_: (o M

Bvmeprce *—E‘:

/ 19,3011 | 04-08 CAMPA Dited: 9:9.2019, theutt '
f ORDER NO.:23COFKY of 2019
/ DATED: 0] -fg - 2019
A Adminisiative Approval s herebyascarded 1o the exoomion of Aorestanion ang other works n

pir Panjal Fovest Division [or an amouil ol Rs 8818 loaes (Rupees elpht lzesyeighty one Hoysand & five
‘buntdred onlv) snder the Schend "{‘.&mrn'*rn_ﬁpmrr Alorestation Management & mw“ Authority
(CAMPA) ~ Roadside Avenue Plantation” i eompartment No: 816 dusing the year 200030 2 per the ’
derails shown in Annextire 1o this order, , :

" Hawever: the ahove Appritval is subject 10 the faffiltment of tse fallowing conditions which skould e wiivered (o

= irinile i hemer ond spirit hefore exscition of work: ;
i fﬁmﬂlﬁmﬁwwnmmﬂwwm vrammon of vl Trie funds 7o afiones Swsid e e s = ™

L o e e ks et e s o & o et

Il Reiies 5. it Myitare Cumservetfas (ORSM Warki) be tabertutif he gullies iy doc. omes svailable & teact shopyy.

1 L Tl leplomenning Difcsr wil exisre that ne sverlapring oc duglieacy af the arsa v b trated vied-vis i tuey siveidy underisken
8 it e wpdemennsiag apary ke the egior i the sume stiall b 2o L certified by the concerned inplemeating offieer. tathis
i N comaectioil, e fy ﬁﬁ 3 Cerpifiense ceerifdng therein thal the propesed xites: bpte nat bevn esvouind sirfier apdn apy nther

! st . ‘ O Sthemie -‘_-m_ﬂ_ﬁ:-mwuw;u_ﬂu'mlhwum-r-nmwﬁlyun

BV o) s om™ Ty s il e Ghpe. iapue] [ s L 1 o et stz 07 Pyl mvamey: v e gasivieionen asaiad by the POCT Sisvdld iz illimbiad
A T i s e o 0w W pemramie and isaring the rpendinay
o) ;!l'- The*r-ﬁﬂr I R = the sdhoene iy R eiient D TEREnrned comlays sl a2 e the apoeind el e

;1. el BT : ’ i et any Hstilin! e v M.F'-W%WLM,IWunwr..unnf.*‘.,ur-de fromi i Sxtsme (0 Eothes i ope SR frsid 1 amoder
i [l : et vlthiner e prvor il of the comporeilantbority. ! ;
T | 4l - %ﬂﬂmﬂf i ﬁ&;‘;ﬁil_““m - ot reenmiemly sbdled wppnved o e SempSR, (oM el mphoriy befoes
I s P S v st o I ek g ki e impbrmeuing dutweityl ulficer shidk equally be beid respansbie: ;
i L S o i ks b epcud striclly s pen ghe Appnoved mpm st spcilicanue: s taid doien i the snithuosd mAft Sudh jpocics

LR .::'l‘.-- 1 ﬂ}ﬂﬁﬁ'ﬂbﬁbml v visble & sipte=stbl] {akiegd Tl evniviotnili e anakin ol the Al & tomaimnd the (Proosed 52 Uine veur ald
B i e Sl
8 : = ,ﬁﬂ@# i lﬂﬁq « fw mpymreil i Boe s grinas 1o pmeratived and WD sehediule vaies B ibe ey oot tovered |u

¥ L i g M =1. i [l ;

ST il e phar A ié b phisied hln;_-:hmjmﬂmmﬂmpmzmpwmmmﬂmu_ﬁtmwhmmmm Fils
| AT T vy mﬁpﬁumhwmhmmmn il srenchas it phis 10T dowm b the wepserad manner, The pit planting should be greforsy
-.'-‘11'_-'-':- e nﬂ:‘-ﬁjﬂﬁq !

| Crg s mﬁ?ﬁww s ezt o s pactimlarty fo- £ of maiting of plunkition and cansration of e arvesting.

[ i 'E'L'r?"{ c 12} ﬁﬂﬁ & 'rmwm mm‘dmlhﬁ seapyiiopeatunll be talien op i oedtr 1o mads the dbumertsion of nerformasce bl
o Pl P e ->nﬁ.hﬂ$:$ﬂﬁldrpﬁwbﬁﬂmﬂnﬂb#hﬂ: Autume & plinfing shoald be stered T tte Asiuna o Spring -5

i : s e i fall s e el opdie . Sepeniog

Sd4-
Chiel Copservator of Farests.

Kashmir
Dateds 0) -(p-2619
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GOVERNMENT OF g AMMU & 5. .
OFFICE OF THE ¢} & FARKMIR

1 cmmmvmnqrm.,:m' &3
' mmtﬂmﬁﬂt_—_ﬁ ICCE(K) of 2010 Dated: _ O . 4 .on | : -‘g
pivision ¢ Fir Panjal | e

. i ) : . | I-.i

ange =St

¢ ampartment Ne. S-16
Area 10 be treated : 14 Haes
schieme: CAMPA- Roadside Avenue Plantation
a.|  Description {Unit)

I e il
el i
I TSIt
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GOVERNMENT OF JAMMU & KASHMIR
oFFICE OF THE CHIEF CONSERVATOR OF FoRpSTs, KASHMIR

Aceord of Administrative Approvel & Techmieal §

& ' ; anetinn (v the Works Programme of
;::ﬂ:;f{;ﬂu;lfnl Division under different seheines fur (e virrious Nurseries during the
L PCCE"s letter No. PCCF/ Bty G/ 2016/ 84/ 85399 dated 31072039,

i Conservator of Forests (KMR), § ' . e,
/ B Acttt 20200 47478/ Nurweries lhlt': !Htﬁg?}rilflmm s a3

| ORDER NO.: (8 jocr)or2020
i DATED: ¢f - 10-2020 -
a3 Adiinistrative Approvil and Techeical Siinetin iy seeonded 1o the: e
¥ i | ; . he Works Frogramine of Pirpugal Foren
’ pywiic a0kt Below metoned schstnes foe e Yo 20002 L wmounting 10 Re, 42.93 laes (Rupess farty twy
' toex winety e thowsand) only pertaining 1o various Numseties of Pirpanjal Ferest Division, mainserdnes of plono
i and rising o new plasts. THe doheimieavise facial dotals sarmarkid for the cursent fisasial year is gives
hersnder. Tho decuiled of works programnse coutaing on e s sppended herewith,
ame of 18 H Name of the Scheme Oulay Resarks |
CAPEX Bodger T T A e m |
eicen o0 e e oo |
M-H‘P‘F = .mdmg'ﬁm ——
A1 A-NP! 14, A e—
CAMPA-Tommunlvn Spadil Fraeet] 501 ] iy 12474 i i i erde |

o el ']'Eﬂﬂ’m-m‘mum_ at TATH | N 31,122,123, (34 CCFR aF 2086 |
3 i o
1

Sn kel 3 R-20 50 .

Green bndia Mission | 1. 438 o
' L The sbeve winetkom e sl 20 (e fuifillmens of (e fnliowisg cootitions: :
i “wll -!r.ﬂ:l_ ...H.ﬂ"' : mmhmmmmﬂ“?ﬂ- The ﬁlhﬂldnﬂfﬂiﬂmﬂﬂ nok B

. b e i preniastis of by o fuififled % Aatarity
' % Thwatoant Techaical s toed 4ot scesd e ament Adminimrseedy Appraved by ibe Competeat AUIEE:
! g Offfesr will emsure that wo sveriapping or ighescy of the area 10 be driated viesvie 00 88 00
m of e implementing ipency I Uhe regho e fhe same shall have 10 bo carird by the concersed Imples
may submlt 3 Cartiboate ceriifylng thervin that fbe propesed warks hava o been.

r".
| 2 T avad Hems ol g 1 e Exclip iF saneriained AN e b T W SpP SS9
SIS B e it el e it o e 4 o s o o 4bnss T s o o objece e 1 ootk

e sibtz wh ‘&#ww‘hwﬂﬁ* : e ad 1k dowm in e stioned st Such
e e T ey et VLA SRR

apgroved tarill fur vurbs Peestry | pperationy dnd - FWD schivdule snies ir the flems ot

i case o arfisies fo b’ far wivich akl down porms are 10 be foflewed. :
du ;Twhﬂ'ﬂ:m:lmm i expendiitue ol e effective WIREr EOsRTVEROR in
mﬁm&imnhnfwmm ity fnid dwis i stagugered muniser. The it planting sheuid be
S o o of Wik iy gt f oy o AR A0 SV O 3t eyt

e ek ﬂmuﬂm;ﬂuﬂmﬁt b s i order %0 ke ﬁ;mm
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GOVERNMENT OF JAMMU & KASHMIR
«{cE OF THE CHIEF CONSERVATOR OF FORESTS, KASHMIR

£ LA -
ce to Order No, |G Dated: 05 -10-2020
anr
Ill — = — —
= i | Rate | Amount
item bt il A e il
Linit (Rs) | Qty (Re.in Lacs) !
= ,nc;'-“—“"' et Plants in'thair 14 vaar o iaenas ] 286 | 138 3.67 |
= rr*“_ e ;L‘ Cor |-:fe3 Plantsin th.:ar “year e g 2,55 | 135 355
-II! - —_——— — — r H SRV SR - G v 'I"_
i -.1ea=:"n”-‘“:'-'"“ for Plants in thir 3" ffﬂ’ Lactio's | 383 218 8.39
Ll A - ———— .,._._-—---—!
=y £ pls 3 (eI 3 4.08
urs.c-:mm.frfrlaf--f-é“«"“i prants E='=l~' “11 = 0 Lok 65 E‘_‘ll?_i.. o A Hff
kw-rgf-‘“’ Leaved plants -:-jv.‘-lrlﬁl:l.ldr‘LS-} I.]|J1I-E'" Lac No's | - UE'5| _Das
premT Sub- Tntai . == | % AD3T,
Ea — s
e p;m;iﬁnn - for Up gre:!s*mn Jorocurement of tools for up . | ,
i gr;:.daliﬂn of Modern Nursery Sheikh ul AlamKanidajan | | =
| {Eﬂd store = L | RS DEF J{:IU]E_ i = .95 i ul:
L= - Ry e S 0.80 |
Dfiﬁkl‘& watar t-,.:,'[r—m E.C: :ll a0 Par ) AS oer actual i ___I _____Ij ?_."""f
ket i = - £ . 35
il Frosyrament. af seed l:uﬂ; rost trainers and-root rainer stangs ..L. Asperactual | L
e T A o o | Aﬁ et g dLrual | | r] ”:l' :-‘-"'_'
[ Procuremeant uf relzrn rmanuau Lawr M'}f r.and Honda :51. cutte r_I 0 S Slesnlanl
Ll et g T T 0.31
| T 'u'ISIl'_'nn 11"r:|| T Gcﬁ.u, ....'.\ {{ ]
| y. Bra g B 'Slip L ; LY Iacual =t
8 sun-Total | TV =) e
| AN SRS sl — - s I 2 ! 42.93 |
! Gr.md Tm:li | | 12
1 = = S Pl — L SIS IS
8 J
[ P "7

Chisf Conservator of Forests,
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h JAMMU AND K .
CE OF THF o AND KASHMIR GOVERNMENT
OFF1 {ECONSERVATOR OF FORESTS, SRINAGAR CIRCLE, SRINAGAR,

subject: :ic:rdruf Technical Sanction for “Providing & Fixing of Barbed
encing with Angle Iron Posts & Planting” in
Compartment 8.9, Zagoo, Sukhnag Range under the Scheme
CAMPA-Special Project Tosmaidan-NPV for the year 2021:22 In
) ?il‘ Panjal Forest Division Budgam.
Reference: d Pr. Chief Conservator of Forests fi HoFF JGK,
Ein. ;1.1 of 2021dated 01.04-2021, under Endstt:
= 8/ 19-80 dated 01-04-2021, o
i) Addl. PCCF/ Chief Execative Officer (CAMPA) No: PCCF/
CAMPA/2021-22/1199/F. No 1180/61-76 dated
ARy humir Order
v Addl; PCCF/ Chief Conservator of Forests, Kashmit =0
No. 15/ CCF (K] of 2021 dated 29-05-2021 under rgg ;52;_1
No. 136/ CCF (K)/ Plg/ 2021-22/ 492-95 dated 29- '
il DFO Pir Panjal Forest Division letter No DFO/
PP/ Acett/51-52 dared 19-04-2021.

ORDER NO;: (¥9)/ CF (Sgr) of 2021.
D ATED: 0f 06 -202L

Technical  Sanction: . is  sogorded, hereby, for tream_wm .ur

17 Hectares of degraded forest land in Cumipartment [8:8, Zagoo, Sukhnag
Runge Pirpanjdl Forest Dimision Budgam through fericing, planting !zm:l other
measures: Lnder the approved Scheme ‘Compensatory -Afforeatation Pund
Management & Planning Autherity (Special Project Tosmaidan NPV), during

. the year 2021-22,.8s per following particulars: and also as detailed vide

Jammu E"d“
No PCCF/

|
-

Annexure ‘A’ to this order
. Co. & Range/ | Particulars of Work Financial
. Scheme Implications
| o = % (Rs in Lakhs) |
I Co, No, S8 i Providing & fixing of Chainlink fencing -500 Rit. '
| Zapoo, ] Providing & fing of 6 strand BABW fencing with
] Sukhnag Range | Angle Iron post in cement conerele hlocks-6100 Rft
(€ | | {17 Ha). e 26.26
g | Specia) Project | 2. Assisted Natural Regeneration:
| || . 5 ] 1 ! X
b i Temsnaicins-NPY | (i) Planting of Conifer Plants- (3600 No.).
Wisas i1 3. {i). Pit Planting with Broad leaved Plants-3300 No,
FE | | {ii). Pir Planting with Coniler plants -6600 No. |
¥ - | fi). Pit Planting with Medicinal plants~1650 No,
' 5-1650 No. ya_ad
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dministes tive \ppros

Rl Ympensstony Affg
ASpecial Project

Aceird of A
the Scheme
(CAMPA) -
Division,

il Finance e
issued andy

al rn.-_ Cxecubion of Works Programme under
T resiation Management & Planning Authority
nsamaidan - NPA™ for 2021-22 of Pirpanjal Fares

artment, Gy
a0 v endursemeny Niy
llh. Finanee Departinent, [;:m‘-
wited wnder endurse

of Jamimu & Kashmir's $,0. No. 15 dated 0901 2020
ALTS PO/ 2000 dated 19912020,
e S e
R POOF s ¢ ST i i d chaved D801 20T,
i :'r {:n; :; l:zﬁ.m“mfmm N_ql.l't.'; T AMP A0 1T N EB0/61-76 dated D9-04-2021.
M:a:th_-‘ M1y ?E 1‘111‘“(-.- (RMBY, Srmagar Cirele’s rocomipendation Na, CF! Egrf
SU21-207 32023 daedt 31-05-2024,

ORDER NO.: 2 CCE(K) ar 2021
DATED: py¢-p4-2001
"“"u“.”""ls'*m"‘i"’ Approval is hereby nocorded o the exeentin of Afforestation works
Compartment No S8, Sukhnag Rauge of Pirpangal Forest Division (o an amount ol B IIE-.M' 1_i_lﬁ
(Rupes eighieen lacs suy five thousand ‘only) imder lhe Scheme "Compenieiaty Afforestation

2 'ﬂaﬂﬂfﬁ’i_‘.‘mmt & Planwitg Authority (CAMPA] - Special Projeet Tosamaidan NPV" during the year
e S s —— | Amount_|
| Titls of the work | Details of work |
T Companment NG | 1 Fencing Usig Angie ran posted 13 Hees. 5700 RFiS) " ‘
ls-ﬂmm | 2 Assifted Naiurn) Regeneradon. e i
| (Scheme; CAMPA- | (i) Planting of Cénifer Plants - (21800 Flants) 15,65
' SpecialProject |3 (), Pl Planting with Broad jsved Plans {1,850 Planis). ;
- Tesmaidan NPY) 1 (5}, Pt Planting with Conifer Plahis {8 800 Pantsl ,
. _ | (o] Pit Planting with Madiciral Plants (1,880 Plantz) - 2
This Wﬂﬂﬂﬂ!ﬁi’?ﬂi 1o fiurtillment of the fillowing conditiotis-which should be aliiered 1o in lenst
N 1-'.-":-'['3. w) shouid be | nly I order wesveid wy
S & Thmhn wemvision of fande for ihe instant wers arject is approved: ivailable under \he relevant seheme.
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: T seheme! programine to avoid any ot ot duplicacy i adoption o wark u_v.:u.;rmg.!he expenditure.

5. That the jnridl corvidor [if any required) for fhe fnstant projectisiorkis) i free o sl c11§'mhmnm.
B Thnl, ﬁ'ﬁ_igm'puaﬂis are strictly devised and designed & per fie reievanl stnde of BI.S:' CPW !'.'l.:' I.ﬂ.i.l' MUF-:
x O petifications ets and sound engmesting practice, besides should come upto prescribed Indiss Standards
b S} 4 wiell g weher rules and regitlations a3 il fateat amendenents e .

SHIE Tjaa'cffﬂm worly project i@ completed bty phiysicailly” nanciatiy widin the preseribeid time period and

D0 within the approved exzimated st B dvold wy coh escalatic
G qhait e the persorsal respomsibility of the implementing agency, : .
R A Th’{.ﬁﬂﬂ“lﬂiﬂﬂﬂmﬁllb: made to the approved desizn af the instant works' project without proper
Sl upproval from the competent authority : _ . J i
fL 9 Theimplemonting Officer will enstre that oo overlapping of duplicacy of the-aren 0 be freated vis-4-vis
L henesalreadyundentaken by any of the implementing agency ity i region and the same shall have to
b ceificd by the congemed jmplemet

implemanting offider. L this conection, he shall submit a Certificate
ed works Hove not bean executed earlier under any other Schema!
b durin the stirdnt fisnetal year. -

i Al deyitions. However.deviations if 40y,
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Aceord of Agy OF FORESTS, KASHMIR

. llih’lr;ui-.r \
the Scheme 0 PPl for eneRyt '
(CAMP L)< PRt i ution ar W nrks P

Nt . Festubion M
A5 SPeesnl Proge : n Mianagement
nlﬂ'!ii.ﬁul faject ln!.lill.'lrdjm « Ny p

1 Finauge D¢

rogramme ynder
& Planning Anthority
fow 202022 wi Pirpanjal Forest
Partiient, (o L

“entorsemy o Jammn & Kaghmir's 8.0, No. 15 duted (19-00- 2020

| M N, AJ PR e
e Ellney ""lll’lrh:n[-m‘ G \'“:_‘H I'tfl“m_d.m“d LT B TRITR

it — Janima & Hir's 8.0 1501
::]u;‘:ql:n;ln.r Cadorsement Ny, AGIR [1; 19). IKJ.;:]:I:::;.: :;ihw;;;:iu e
- S Enmmuni A o st ot e, ;
V). Conservarss unication No, P CHICAMPA02UF No. 180/61-76 dated 09042021,

of Ky ¥ " { . .
koetts’ 2021222 Jll-;}le‘tlill.:-:?{llﬁﬂ,];l}f?.ﬂ“r e

ORDER NO.: S 1CCE(K) ef 2021
DATED: ¢ - p4-200

:"Ldl'l'lini.‘l-lj':!.ﬁ\'t 'a"_l"m!..‘r‘-'ﬂ is hﬁl’Eh)’ 3 . . ' ' - |w in
. S it cearded to the edsculion of Afforestation works iR
= S mcm'hﬂ; »-9 Sckhnag Range of Pirpaniul Forest Bivision for an amonnt of Rs. 26.26 l”“

B (Rupess twenty six lacs twenty o thwusand only ) under the Scheme “Comprnaatory a’iﬂi‘-ﬂﬂmﬂm

b -_}}Da}mg;mml & Planmmg Authority (CAMPA) - Speeial Projest Tosmaiifin NPV during (he year

¢ 3 .1__)“ '. i vk : i

i e

o 'L'rmummwm.l |
e

M}'ﬁjﬁﬁggbﬁmﬁﬁﬂﬁ;l;g:-:mmiums which shauld be adhered o in letrer

he extent of approved! releassdl amoding only in order o uvoid any

Ko of funds fiar the jnstant work project i approved/ available under the relevant scheme.
nalities’ procedures required under rules b Fulfilled before exeuution of the work, \
st work i nor subjéct matter of iy court und is oot under any. adverse. observation:
s with police, crime branch, vigilutice organizition eic and s also not covered under any other
e o | any sort of duplieacy in adoption of works incurring the expenditure.
vidor (1F any required) for the instait projectis)workis) is free from all encumbrances.
-are strictly devised and desizoed 45 per the relevant code of BIS/ CPWD/ IRC/ MOF
to and saund engineering practice, besildes should come upto preseribed Indisn Standards
er rules and regulations as per latest amendiments . :
is:.completed ‘bath physically/ financially within the preseribed time period and
de d gust 1o dvoid any cost escalation/ deviations. However, deviations if any
e inplementing agency
approved design of the fnstant works/ project without proper

no-overiapping oo duplicasy of the area 1o be treated vis-aivis
plementing ageney i the region and the same shall hive to

been executed earlicr Under any otfer Scheme!

P ' G“VERNM .
- t .II f . “ I:. - -“.
Bl OFFICE OF THE ciyypy ooy SamMu & Kashig &
’ OR

I this connection, he shall gu it a Cenificate

i k-]
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s should ke it Smandvad i |
o ::., PR e F'LH id.IILI'H‘. 1 The scheme to the extent of released amount only jln#-a
5 s of Rinids Fom site ~I-m er without creating any lahility thereto and no re-apprapriation G
[ d?"‘ﬁh < IS L ¥, Eme o 4“1,11]11_“r Or one 'I:Ide'Lt Ill.'.éld 1 I.Hl.'l[hl!'r iﬁmisﬁlhh ﬂrf{h}lﬂ Ih'.
- Al 8 jppl‘l."- al of the sumpatént authenty
; 1 ¥ b i:-‘l oy R - . .
1 Flasting W MRS ve exwiited strictly a5 per the approved norms and spesifications as aid dows in the
i : 4nﬂ-l_i|l|5ﬂ"|” Such ipecios b ; ; ; . Uﬁﬁd‘ e
= sanetEs ;= o . tF'J.l ke plarted which shall prove viable & successful ubfjng iy G .rﬂ.ldﬂ. L
e quality of fhﬂ sall & termain of the propused area hesides one year old plants should not be planted at
Bll; yiostsan it shall be the persunsi respensibility of ﬂwimpl'ﬂ“&nﬁllﬁmﬂhﬂd' rity/ officers,
12 Instructions of the Goversment isssed from lime 10 filne regurding ﬂtPET_ldim “on Pu;,[ﬁ money
including etendenng should be fallowed strictly while muking expenditire. b, d
13.The DDO< ,}ll'lj catitrolling officers shall ﬂﬂ.i:!‘ﬂ; ﬂl#l,twhtyﬂndwﬂﬂfwﬂfmw rh ,Ehmpﬂl m
checks and hizld inspestions. Pt
14 Phote.zeaphis hetore, during & after exabution of works be suhmitted to this office

__ g{:ﬂﬂtﬁmc L

No.. 130/ CCHK) / Pl 20212 4565 T St
Dted: 0% ~ o, - 2021, AN S A

Copy 1o the: . L j' '_;:,__I__'..: e
1. Pr, Chief Conservatr of Rorests (HOFFL Jammu & K
' et T T

weifl T
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JAMMU AND K

.'E._ . ICE OF THE CONsp RVATOR 0 ASHMIR GOVERNMENT

F FORESTS, SRINAGAR CIRCLE, SRINAGAR.

Accor

wire df::;m’“‘““l Sanction for “Providing & Fixing of Barbed

Compartm RE  with Angle [ron Posts & plapting” in

- CAMPA-§ “!‘1‘1'. S-9, Zagoo, Sukhnag Range under the Scheme

£ Pir Pani pecial Project Tosmaidan-NPV for the year 2021-22 in
anjal Forest Division Budgam.

eforence: 1l }:T'. Chiel Cotservaton of Foreats & HoFE JBIK; Jamml [‘}H”:r
B :;, . 03 of 2021dated 01-04.2021, lnider Endstt. Ko POSE/
g 19-80 dated O1-042021,
pCOKy/

i Addl PCCE/ Chiel Excoutive Officer [CAMPA] No,
CAMPA/2021-22/1199/F No | [ &0/ OL-T6 dated
02-04-2021, '

i Addl PCCF/ Chiel Consgrvetor of FOTESS, Kashm irhc;lﬂ.??r
No. 15 / CCF (K) of 2021 dated 20-05-2021 under E.f_ml;-é he
No. 1A0/COR () Plgy/ 2021-22/ A92IGS dultm:l 2905~ :

i) DFO Pir Panjal Forest Division letter NoDFO/

PP/ Acett/ 31 -52 dited 19-04-2021.

"ts_grj'-nf'm.l y

s - e : 1 of
schnical  Sanction i caccorded, herety, gfﬂ" --t:::.ﬁtgjihnag
13 Hectrres ol degraded forest land in Compartment 59, Zagao, -

| ! T i ot T N = dﬂr :hE
s e ; : - e -Ir. ‘ B-Hd s I_iI‘II'l'.l'l.I £ 8] Ifﬂﬂmgr Fiilﬂting un. 1
Sowbati sl e e i ol Management & Planning

e Compensatory Affaréstation Fund
approved Scliemy ‘Compensalory Afforestation FUD heptis: .
;ﬁ.'ulﬁmrit;-.*. (Special Project Tesmaidan-NPY), during the yeas 202 (=32, as per
Tollowing particlilars and afsy s detailed vide Annexure A’ to this order.

T o b Rasgel | Particulars of Work Financial

_ ;r_'cf;ﬁgﬁ, & i : Implications
/ : - . . ikl (Rs in Lakhs)

} Co. No. 98 1. Providing & fixing of & strand BAOW lencing with
| Zagoo, | I Angle [ron post in cement concrets bh_:mksﬂfi?[}[] Rit '
| Suktinag Range 13 Ha), _ g |
ettty vl b9 Alad et Natural Regeneration: 18.65 i
I 'Special Project | (i} Planting of Conifer Plants- (2800 No,). |
S0 Tosmaidan-NPV. (3.7, Pit Planting with Broad leaved Flants- 1650 No. j
A s F e ! {i). Pit Planting with Conifer plants -6600 No. g
IEYE fo e .| (3} Pit Planting with Medicinal plants-1650 No. ]

£ A A AR - Continued overleaf



SIBIRTIAE L.

’ 141

Y However, the sanction is subject to fulfillment of the following ¢,
: which should be adhered to in letter and spirit. ""u.“
The workis) shall be execured to the approved extent/ amaunt cutnmitied or e lea ey only | .

- order o avoid any liability
2. All codal formalities! provedures required under rules be fulfilled before mnderingﬁ.u% :

- of the work A i
3. The Implementing Agency shall ensure that before exetution of work(s) an ground, Slitnate of
' © Omil Works is prepared, execuled and work supervised rcHifucatiy o e Hinctione
' . estimate/ DPR, with no deviations. - N
: © % The funds for the instant work oz projeat are approved/ available under the relevant m
' head

S The rates charged are according to latest approved Fﬂmwwﬁwfﬁgn rgg -
ar as per PWD schedule of rate duly tendered (1) for the ifems not cove and .{u&ﬁﬁ‘ﬁr &t the
6. Payment should be released on nctual work-done of requisite ﬂpmmm“ authority. ) : '
approved rate structure after verification to that elfect by ttﬂm o t"!.mllqr ;nf atlverss %.
7. The mnstant work is not subgect matter of any r"’f.“ft mﬂwh mnm“ n ete., and is also 1
ehservation ! investiganion with Polica, Crime branch, Vigilanee plicacy. of ek or incurring ]
not covered under any other scheme/ progrimme fo aveid du TELN ' ;
double expenditivre. : L wWorks abi
&, Photographs with caphions, hefore durin & aiter execution ol Works PRAET o by
documentation and submicted ro thisoficewoe. @ i
9 The lmplemienting Agency will srisure that | wmm iyt
suitable for the purpase. The Choicr
fions and no wnder planting of hroad
=0 & & mm} in concrete hiocks
%50 apirt, with occasional struts

% 45 cm along contours/
- prescribed srandardised

r Y _I. }'B

-t

d: OF 052021

ts) CEO CAMPA, J8K, Jammu for favour of
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G
OFFICE OF THE DIVISIONAL FOREST OFFICER SPECIAL FOREST DIVISION TANGMAR
Details of Established CAMPA Closures frem 2011-12 to 2023-24

No's
Lotation establiishment Chalnlink | Angle lren | COnlIEr} o o ved |
o 4000
6500 4000 0
66-B/Gul . - 8000
-1 w0 | &0 | O 0
45/Gul B : a000 | 12250
8 . ssoo | 8250 | O \
47/Gul w| © s000 | 16550
prern 2012:13 10 : s600 | 115 - o
a9/Gu 1 - ol A o | 41250
7o0 | sesoo | 16500 | ST L _——
42 =
0| a6s0n | 16500 | 8350 41250
E4-0/Gul i 5 | 41250
e 01815 = 2 j500 | 16500 | 16500 LPE]
as/cu = - 41250
528 Toiss 0 - so00 | 2a7s0 | tes0 | O
: Toz00 | 000 | 13ss0 | €250 54500
o 201617 - 5250 s51asa
Sl 1 3 gi00 | 31350 | 12288
14 5200 1860 5644 0 g "
47-JGul
47.8/Gul a 1400 3040 1640 a 0 1640
42/Gul 2017418 % 351 7210 23658 | 10715 0 34423
19.48 % 3303 6829 |06 | © 0 10116
o ] 1141 1913 16830 (1] 1] 16830
aD . 11000 3000 | 32295 o E529%
2k 201819
P a1 - 12498 | 35739 | 32835 o 68164
E3-B/Gu L1 . 4400 21450 | 8250 [} 15700
5.4 TN 19 - 5700 13100 5150 v 11380
§1/Gul 15 . T500 20050 | 9900 1300 41750
515 2020-21 n - E0c0 | 23100 | 82%0 1650 13000
PR 2 . 100 | 28050 | 9900 | 3300 | 41250
Sub Tatal §11 15495 #7916 | 490417 | 245033 | 78730 | s10200
B3-B/Gul 1% 0 7500 79000 | %800 0 34800
[62/Gul 10 0 Ghoo 1000 | 2000 00 12800
o 10 0 6000 | 750 | 6s2s o WS
et 5 25500 | 59750 | 14335 | moo | miers
I"J!ﬂ__ 102 0 5058 6000 0 0
64-b/Gul 6000
IR 16.7 (1] 5017 1000 o 0 3000
) 2022.23 s 0 4600 | 10| 0 0 580
! %% 201 0 6392 11000 | 4000 0 15000
[%T) 20 0 6001 | 11000 | 000 0 000
b total 20,2 0 6751 | 1000 | 2000 0 3000
97.5 ST
JA580 | 10000 o T
o s, EENSUL 1 0 ] w0 400 0 2 —
.. ukhnp:.i,-,Hil.r_q (LD :‘“-.ﬂﬂ."‘l;.fll.ﬂ'b. . ] : i |||-n-f‘.n--l.|l rE ,?'Bim_.,,,t h,tm 0 :m 0 :’::‘
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£8-C/GUL 2023-24 17 0 4604 6000 0 0 *;-:’ :
351CA) 032 0 881 500 0 0 o
62-b/Guk 134 0 4440 10000 | 2000 0 e
Sub total £0.22 19777| 31300 | 4000 0

24

_ -
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4 Annexure IV
Jammu and Kashmir Poliution Control Committee

Fanvesh Bhavan, Forest Complex || Sik Facory Road
Transport Nagar, Jasmmd, T80 008 || Rajbagh. Srinagar. 150 008

T PO MTRUDY, md . oweir st s e R po

The Consultant Judicial,

Hon'ble National Graen Tribunal,
Principal Bench,

New Delhi.

No: JKPCC/NGT/OA 588! | a5 Date:- 5 -11-2024

Sub- Report on behalf of Jammu and Kashmir Pollution Control Committee
pursuant to Hon’ble National Green Tribunal Order dated 30-07-2024
passed in OA No. 913 of 2024 titled “Advocate Ashiq Ahmad Magray Vs
Union Territory of Jammu & Kashmir & Ors",

Sir,

In compliance 1o the directions of Hon'ble National Green Tribunal, Principal
Bench, New Delni order dated 30-07-2024 passed in OA No. 913 of 2024 titled
“Advocate Ashig Ahmad Magray Vs Union Territory of Jammu & Kashmir &
Ors"™, the Report of the J&K Pollution Control Committea is submitted herewith.

It is therefore, requested that the Raport may kindly be taken on record ang

placed before the Hon'ble NGT for consideration.

Yours faithfully,
Encl:- As Above
lete e
{Ghansham Singh) IKAS
Member Secretary S:11- i
JAK PCC
Copy to the:-

1) Sh. G.M Kawoosa, Government Standing Counsel for UT of Jammu and
Kashmir, New Delhi for information and necessary action.
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Before the Hon’ble National Green Tribunal

Principal Bench, New Delhi

Original Application No. 913 of 2024

IN THE MATTER OF Advocate Ashlg Ahmad Magray Vs Union

Tarritory of Jammu & Kashmir & Ors"

Report on behalf of Jammu and Kashmir Pollution Control Committee
pursuant to Hon'ble National Green Tribunal Order dated 30-07-2024 passed
in OA No. 913 of 2024 titlad “Advocate Ashiq Ahmad Magray Vs Union Territory
of Jammu & Kashmir & Ors"

Background:

That the Hon'ble National Green Tribunal vide Order dated 30- 07-2024 in

0OA No. 913 of 2024 directed as tollows:-

“In this onginal applcation the soplicant Nas matle aliegation in respect of large
scale felling of trees in Tesamadap area of Dhstrict Budgam. Placing refiance
Upon witteo link (ttps:/Th watch/sZgaCFngldy, thie plea of thie appucant is that the
saict video link shows vorooting of thousands of forest trees in Tosamaitfan srss
of District Budgam."

"It is also plea of the applicant that Forgst Range Guinarg within the District
Baramulia of UT of 1 & K has witngssed simidar kind of destruction of forest.”

“It is the allegation thar forest treas hawve been destroyed by the hoteis of
Gulmarg. The applicant has also alleged that destruction of forest has taken
place in development of cable-car populaidy kaown g8 fammu & Kashmir cable
cor which (s npcrating through the dense forosts starting frorm the Guimaery resort
to the Kongdoorn valley and from Konguoon valley to the Kongdoon Mountan,”

"O.A. ralses substential issue relating to complance af the environmantal
normas.”

Status Report:

in compliance to the atoresaid order of the Hon'bla National Green

Tribunal dated 30-07-2024 in OA No. 913 of 2024, the repart of the J&K Pollution

Control Committae is as follows:

Fagelol s
@St
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1. Pr. Chiet Conservator of Forests & HoFF. J&K was requested to get the matter
enguired into and share a factual report to J&K PCC vide No. JKPCC/Sc./DA-
913-2023/24/683; dated 17.08.2024, JKPCC /Sc./OA-913-2023/24/778-778;
dated10.09.2024 & JKPCC / Sc. /OA-913-2023/24/1215; dated 10.10.2024
(copies enclosed as Annexure-1).

2, Regional Director, J&K PCC Kashmir was asked to get the inspection of the
site conducted by the concerned Divisional Officer J&K PCC and share report
to the JAK PCC vide this affice letter No. JKPCC/Sc./0A-913-2023/24/978
dated10.09.2024 & JKPCC/Sc/OA -913-2023/24/1211 dated 10.10.2024
(copies enclosed as Annexure-2).

3. Tha Principal Chief Conaervator of Forests (HoFF) J&K has furnished a report
vide his letter no. PCCF/LIV/625/0A/2024/4072-77 dated16.10.2024 (copy
gnclosed as Annexure-3).

4. Highlights of the Reports
a) Tosamaidan was previously used by the Indian Army as a field firing range

starting on November 6, 1988, which restrictad the movement of forest
frontline stalf for carrying out the effective patrolling in the area.

b) During the said period, Tosamaidan and its surrounaging Compariments
(510, 5-11, 8-15, $-16] experienced extensive forest damage, particularly
Oue to forest fires and illicit felling. However, since taking contrel of the
area, the forest department has implamented effective measuras 1o
control forest fires and curb illegal activities. The department has booked
43 timber smugglers under the Public Safety Act and established Control
Rooms and Other infrastructure to pravent further damage o the forest,

¢) The Government has implemented various measuras 1o protect and
restore the ecosystem of Tosamaidan. These initiatives include the
establishment of the Tosamaidan Devalopment Autharity to promote
ecatourism and the launch of reforestation projects by the forest
department,

Page 2of §
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d)

e)

f)

g

h)

U]
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The Forest department hos launched an Eco-Restoration Project under
the Compensatory Afforestation Fund Management and Planning
Authority (CAMPA) called as “Special Projact Tosamaidan.” which aims to
undertake extensive reforestation works.

Large numbers of Works were undertaken during the period from 2018-
2024 and an area of 207 hectares of degraded forest land in which 1.43
lacs saplings have been planted across compartments viz,, (S-09, $10, §-
11,515, 5-16 & 5-17). The ongoing reforestation project under the CAMPA
has made significant progress In restoring the region's vegetal cover
These efforts have successfully reversed the ecological damage caused
by past activities, ensuring the préservanon of the forest,

The Control of Gulmarg bowl vests with the Gulmarg Development
Authority and all the activities, related to the repeir and renovation of
hotels and huts are controlled and supervised by the Gulmarg
Development Autharity.

No forest land has been transterred to Guimarg Development Authority
(GDA) except forest land measuring about 0.125 hectares vide Govt. order
No 398-FST of 2018 dated 271220218, which was diverted for
construction of solid waste management plant at Guimarg in Compriment
Ne, 470, block Tapgmarg in Guimarg forest Range of Forest Division
Tangmarg, There are nu evidence of destruction to the forest within
Gulmarg range of Tangmarg forest Division.

The construction of hotels / huts |8 managed by the Gulmarg
Development Authority and the activities related to the construction,
repair and renovation of hotels and huty are governed under Jammu &
Kashmir Control of Bullding Operations Regulations, 1988 (BOCA).
Wherever trees dned up due to excessive biotic interterance, the
concarnad stakeholders generally have taken measures 10 protect and
maintain the trée cover,

Page3 of 5 -
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)} The solia waste in Guimarg is managed by Municipal Committee, Gulmarg
which has a 3 MT Solid Waste Treatment Plant. A dediceted fenced
dumping yard, situated within the plant’s premises, I1s used for the
segregation of biodegradable and non- biodegradable waste.

k) The Gulmarg Gandola, while oroviding scenic views and recreational
opportunities, helps to alleviate the pressure on the forest acosystem by
Transporting visitors to populsr destinations without requiring them to
hike through sensitive forest sress. It reduces oot tratfic, minimizes soil
erosion and protects fragile plants in Gulmarg.

) Over the past ten years, the department has planted two lakh forty
thousand piants, rensbilitating 176 hectares of ecolegically sensitive
lorest land.

m) The forest department and tourism acinorities frequently carry out drives
to cltean up Kangdoon, Afarwat, and Gulmarg meadows, removing plastic
and other waste,

Simitarly, Regional Director, J&K Pollution Control Committee and Divisionai
Officer, J&K PCC., Budgam have slso furnished a regort vide No
IKPCC/RDK/PS/2024/568-569 dated 04-11-2024 and No. IKPCC/DO/BUDY
2024/290 dated 28-10-2024 (Copies enclosed as Annexure -4 & 5)

As per the report of Divisional officar, JAK PCC< Budgam, Tosamaidan is
situated about 25 kms from Khag at the food of Pir Panjal Range and Is the largest
pasture of the area with 3 miles length and 1.5 miles breadth, Tosamaidan
medow was leased out to the Indian Army in the 1964 on a 50 years lease for use
as an artillery firing range and after expiry of lease period in the year 2014 the
Tosamaidan was vacated by the Army and thereafter it was opan 1o the visitor
from 30th May 2016,

The Regional Director, J&K PCC, Kashmir in his repot has submitted that
Guimarg Development Authority hove set up a solid waste management facility
with Electro Magnetic Disintegrator along with Auto Insta-Composter Segregator

Pagr4 of §
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near Gulamarg Babz Reshi Road. During visit, the solid waste (primarily
unsegregated) was found scattered in and around the facility ang huge quantity of
solid waste was found dumped around the facility with pites of untreatad solid
wasta found staked inside the facitity without any propet disposal arrangements
'n place for the composite generated. The waste Mainly consists of focd scraps,
water bettles packaging matariatls and disposal items used by tne tourist, The
facility lacks proper fencing and solid wasre Slorage area allowing wild bears to
easily excess the discarded food itams. Therefore, the mismanagement of soiid
waste not only endangers the lives of these creatures but also the flora of the
#rea. Furthermore, nesr the oumping sits, most of the trees were found dried
which may be due to genaration of leachate from dumping site,

Taking into account, the report of the Ragional Director, J&K PCC, Kagshmir
raceived on 04-11-2024. the Regional Director, J&K PCC, Kashmir has been
directed to initiate proceedings and issue notices to the gefaulting body for
violitions of Solid Waste Management Rules, 2016 as also under the relevant
Provisions of Water (Pravention & Cantrel of Poltution), 1874 and Air (Prevention &
Control of Follution), Act, 1881 ang share sction taken repart within 15 days vide
letter No, JKPGCJSCJOHQTEIEEEHTEM dated 04-11-2024 (Copy enclosed as
Annexure-g),

Prayer:

Page Sof's
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Jammu and Kashmir P4B0ocn Control Committee

Panvesh Bhavan Forest Gm“ Silk Factory Road
ot Trangpad MNagar, Jammu, 180 008 | Raibagh, Srnagar, 180 008

Pr. Chief Conservator of Forest & HoFF,
J&K Jammu / Srinagar.

No: JKPCC/Sc./0A-913-2024/24/68% Date: | 7 08-2024

Sub: Direction of Hon'ble NGT order dated 30.07.2024 in the matter of
0A No. 913/ 2024, titled "Advocate Ashiq Ahmad Magray V/s Union
Territory of Jammu & Kashmir & Ors.

Sir,

Kindly refer to the subject and captioned above. In this connection, | am
directed to convey that Hon'ble NGT vide its order dated 30.07.2024 (copy
enclosed) have made following observations,

"In this ariginal application the applicant has made allegation in respect of
large scale felling of trees in Tosamaidan area of District Budgam. Flacing
reliance wpon video link https://fbwatch/sZgXCFngtd/ , the plea of the
applicont is that the said video link shows uprouting of thousands of forest trees
in Tosamaidan aren of District Budgam.”

e fs also plea of the applicant that Forest Range Gulmarg within the
District Baramulla of UT of | & K has witnessed similur kind of destruction of

forest”

"t is the ollegation that forest trees have been destroyed by the hotels of
Gulmarg. The applicant has also alleged thar destruction of forest has taken
place in development of cable-car popularly known as Jammu & Kashmir cable
car which is operating through the dense forests starting from the Gulmarg

resart to the Kongdoaori valley and from Kongdoori valley to the Kongdoori
Maountain.”

‘In support of the plea applicant has also enclosed the nhaotograph
annexsure - A depicting iarge scale cutting of trees.
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04 raises substantial issue mfaﬂ%g to compliance of the environmenta!

=
norms.”

In the light of above mentioned observations, you are requested that the

matter may be enquired by concerned and factual report as such may please
be shared with |&KPCC,

The case is listed for hearing on (7.11.2024.

Yours faithfully,

pﬁm&fm‘f:r;iﬁm

Member Secretary 1.5 34

Copy to the:

1) Principal Chief Conservator of Forest (PCCF) Wildlife / Chief Wildlife
Warden, Jammu & Kashmir,

2) Chief Conservator of Forest, Kashmir for kind information & necessary
action,
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Jammu and Kashmir s 15 Parivesh Bhavan, Forest
Pollution Control Committee  ———=| Complex
chaimnaniTjhepch@gmad com )
3 o W |W Transport Nagar, .:;gmu.

0191 - 2472881 287925 Silk Factory Road
Rajbagh, Srinagar, 190 008

Pr. Chief Conservator of Forest & HoFF,
J&K Jammu / Srinagar.

No: JKPCC/Sc./OA-913-2024/24/F%- 118 Date: [o- 09-2024

Sub: Directions of Hon'ble NGT order dated 30.07.2024 in the matter of
0A No. 913/ 2024, titled “Advocate Ashiq Ahmad Magray V/s Union
Territory of Jammu & Kashmir & Ors.

Sir,

Kindly refer to this office letter No. JKPCC/Sc./0A 913-2024/24/63; dated
17.08.2024, wherein you have been requested to share the factual report in
the said matter, which may kindly be expedited and shared with J&K PCC, so
that compliance report may be filed to Hon’ble NGT accordingly.

Yours faithfully,

. 2% Jom

ember Secretary (o9 2
Copy to the:
1) Principal Chief Conservator of Forest (PCCF) Wildlife / Chief Wildlife
Warden, Jammu & Kashmir.
2) Chief Conservator of Forest, Kashmir for kind information & necessary
action.
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-« Jammu and Kashmir - Panvesn Bhavan, Forest
Pollution Contrel Committes ; Complex
chaarT Rspe g e NVTSA: Temema e

e rkersecalanyfispibiBgmad com el
0981 - 2472681, 2478125 Silk Faclory Road

Rajbagh, Stnagar, 190 008

Pr Chief Conservator of Forest & HolFF,
J&K JammuiSrinagar

No: JKPCC/Sc /OA 913-2024/24/ (215 Dated - [) -10-2024

Sub- Directions of Hon'ble NGT order dated 30-07-2024 in the
matter of OA No.913/2024, titled Advocate Ashiq Ahmad
Magray V/s Union Territory of Jammu and Kashmir & Ors.

Ref i No. JKPCC/Sc./OA 913-2024/24/776-778 dated 10-09-2024.
i. No. JKPCG/Sc./OA 913-2024/24/63 dated 17-08-2024

Sir,

Kindly refer to this office No. JKPCC/ScJOA 913-2024/2417T76-
778 dated 10-09-2024, on the subject captioned above. In this
connection, | am to convey that factual report in this regard may kinaly
be expedited and shared with JEKPCC for further submission to
Hon'ble NGT.

Yours faithfully,

Lele ~€_
(Ghansham Singh) JKAS
»‘Hembar Secretary |4 Ne.Ady

10
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~  Jammu and Kashmir ;ﬁ Parivesh Bhavan, Forest
Pollution l::mtml Committee gﬁ' Complex
ke ETapeE Gl oon Transport Nagar, Jammu,
- “ﬁ'f 'Tm 180 006
01912472881, 2476925 Silk Factory Road
Rajbagh, Srinagar, 180 008
Regional Director,
J&K Pollution Control Committee,
Kashmir.
No.: JKPCC/Sc./OA-913-2024/24/0 3 Date: [0-09-2024

Sub: Directions of Hon'ble NGT order dated 30.07.2024 in the matter of
OA No. 913/ 2024, titled "Advocate Ashiq Ahmad Magray V/s Union
Territory of Jammu & Kashmir & Ors,

Sir,

Please refer to the subject and captioned above. In this connection, | am
to convey that Hon'ble NGT vide its order dated 30.07.2024 (copy enclosed)
have made following observations.

“In this original application the applicant has made allegation in respect of
large scale felling of trees in Tosamaidan area of District Budgam. Placing
reliance upon video link https://fb.watch/sZgXCFngt4/, the plea of the applicant
is that the said video link shows uprooting of thousands of forest trees in
Tosamaidan areq of District Budgam."

't is also plea of the applicant that Forest Range Gulmarg within the
District Baramulla of UT of ] & K has witnessed similar kind of destruction of
forest.”

“It is the allegation that forest trees have been destroyed by the hotels of
Gulmarg. The applicant has also alleged that destruction of forest has taken
place in development of cable-car popularly known as Jammu & Kashmir cable

car which is operating through the dense forests starting from the Gulmarg
11
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: 15
resort to the Kongdoori valley and from ?{angdaar!' valley to the Kongdoori
Mountain.”

“In support of the plea applicant has also enclosed the photogroph
annexure - A depicting large scale cutting of trees.”

“O.A. raises substantial issue relating to compliance of the environmental

norms.”

In the light of above, you are requested to get the inspection conducted by
concerned Divisional Officer and share report with this office by or before
25.09.2024.

| (crmnia i ghies
\l: MemberSe-:retary“‘,}_x

12
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«— Jammu and Kashmir : Parivesh Bhavan, Forest

Pollution Control Committee = b Complex
charmanBTjkspeo@grrail bom 1L Transpon Nagar, Jammu ;:g
memtwesocreanyis poiafopiia. oom sk (I

0191 - 2472884, 2476625 Silk Factory Road
Rajoagh. Snnagar. 190 008

Regional Director,
JK Pollution Control Commitiee,
Kashmir

No: JKPCC/Sc I0A 913-2024/24/ 12| Dated - |() -10-2024

Sub- Directions of Hon'ble NGT order dated 30-07-2024 in the
matter of OA No.913/2024, titled Advocate Ashig Ahmad
Magray V/s Union Territory of Jammu and Kashmir & Ors,

Ref No. JKPCC/Sc/OA 913-2024/24/979 dated 10-09-2024.
Sir,

Please refer to this office No. JKPCC/Sc/OA 913-2024/24/979
dated 10-09-2024, on the subject captioned above. In this connection. |
am to convey that detailed report wrt large scale felling of trees in
Tosamaidan area of District Budgam is still awaited, which may please

be expedited & shared with this office by or before 1510 2024 as the
case s listed for hearing on 07-11-2024.

Yours faithfully,

,{Gham n“:;hj

Member Secretary |p-|u.;ﬁ_

13
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5373968/ 2024/0/QCIH Forest Annexure-3
) JAMMU anp KASHMIR FOREST DEPARTMENT
OFFICE OF THE PR. CHIEF CONSERVATOR OF FORESTS, (HoFF)
JAMMU AND KASHMIR Office o e
; JBK Aghtin Contol Cormmities
Jammu | Srinagor
’ Rt L2 L
Financial Commissioner/ACS, Datad; ! 7 208 —
Forest Ecology ang Eavironmen Department, '
Civil Secretariar, Srinagur, —
PCCELIVS2s0A2000 YO - ) Datca/€ 102024
Subject:  O.A, No. 1372024 titled Advocate Ashiq Ahmad Magray Vs,
Union Territory of Jammu and Kashmir and Others.
Rel- Administrative Department Letter No, FST/LIv436:2024(7555548)
dited 26090024
Sir,
Apropos o the subject

and reference, | am directed 1o lorward herewith o
wupy of factusl reporvrespoase along with jix
directions dated 30-07-2024 pussed by the Fon'ble National Green Tribunal,
Principal Bench, New Dehli in the tmager for favour of information and further
course of necessary action at voyr end, picase,

dmmexures prepared in light of

Copy to the:-

M‘;' CCF, J&K
¥, Chairman Polltion Control

v : Committee, J&K for Information and
© necessary action.

2. Chief Conservator of Forests, Kashmir fir inf ) .
reference 1o your letter dated 15-10-2024, armation. This has

Conservator of Forests, Srimagar Cirgle lor information.

o B

Divisional Forest Offiger, Pir Panjal Divisjon, gy for .
Divisiorml Ferest Officer, Specia) sy ﬂ@ﬂm or information.
i foemation.

Wision, T

it

—-"'-..-F.--|

CamScannes
14
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Report/response in Hight of the directions of the Hon'hle NGT vide arder dt, 30-017-2024

S.No. | Dircetions pussed in the Response
Hon'ble Tribunal vide
dated 30,07.2024.
1. | In this original application the | Tosumaidan is one of the largest meadows

ts made ellegation | lacated in the Pir Panjal Forest Division. =t a
in respect of lurge seele felling distance of approximately 60 kilometers from
of tress in Tosmmuaiden e of | Srivagar. The meadow is surrounded by donse
district  Budgam,  Placiag | forests of Kail and Fir trees, with occasions!
roliance upon viden link | uppearances of broad-leaved species llke Ash,
hitgs:iihownichisZeXClngtd,  Maple, Bird Cherry, and Walnut, typically
the plea of the applicant is that | found along the banks of streams, in
the mid video link shows | depressions, and eooler areas.
uprooting of thowands of
forest trees in Tosamaincus  Tosamidan was previously used by the Indien
arca of district Dud gam. Amuy at a field firing range starting on

Movember &, 1986, (Copy /s annesed as
- Ansexure-R1) which restricted the movement
of forest Frontline staff for carrying out the
sffective parolling in the arca. However, the

&n}ﬂdﬂuﬂﬂﬂﬂrﬂnﬂ' and vocated
the wrea on Apeil 18, 2014, During the said
period, Tosamaidan and its surrounding
compantments (5-10, $-11, S-15, §-18)

externive forest damige,
_ y due to forest fires and iliici
Hﬂl‘nq.mimﬁnmlﬂlht
aren, the forest department hes implemented
effective meusures to control forest fires and
curh illegal activities The department has
ooksd 43 timber smugglers under the Public
Safety Act and catablished Control Rooms and
other infrastructure to prevent further damage
16 the forest.

extengive reforestat works, The works |
anderteken during u;sﬂud from 2018-2024
| 5 “”m“wuwﬂ:ﬁl

Annexure-R4, Annexure-R3, Annexure: |
" 3 An oren of 207 hegtares of degrded forest |
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2T-12-2018  whieh was diverted for
voratruction of solid waste mansgement

-mhuh&wumummum::
Guimarg forest Range of Forest Division
Tangmarg. sz no  cvidemces of
desiruction to within the Gulmarg

o Focest Division. M
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i3 ', 2 overnment of Jommu & Kasbhmir

JEK POLLUTION CONTROL COMMITER

OFFICE OF THE REGIONAL DIRECTOR - KASHMIR
Sl Al € g My Rughly st detrswiiing N b oo N ghie-J Wkl iy

wricin hovgecs il | i eyl e kese o gupsst coms Tod Ko (00023 g
I me

Member Secretary

JK, Pollution Control Comminee
Jamumu

No- PCORDK/PS2024/ 8603 - S64 Datsd:-t f 11-2024

Subject:-  Directions of Hon'ble NGT order dated 30-07-2024 in the matter of OA
No. 91532024, ttled Advocate Ashig Ahmad Magray Vis Union Territory
of Jammiu and Kashmir.

Reference- JKPCC/S¢/0OA-913-2024/1 288 dated 31-101-2024,

Sir.

With regard to the subject and reference cited above, kindly find enclosed
herewith the Report of the committee constituted [n compliance 10 Hon'ble NG |
Order dated 30-07-2024 in the aforésaid OA, for further course of action,

Yours faithfully

e

— N\ Abigret Je
Regjml

Encli- (report of the committee)

Clopy o the =~

I, PA o Chairmun JKPCC for information of Worthy Chairman.

48
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- J & K Pollution Control Committee
%HH Shi

ekh-ul-Alam Complex Rajbagh Kashmir

In this original application the applicant has made allegation in respect of large
seale felling of trees in Tosamaidan area of District Budgam. It is the allegation
that forest trees have been destroyed by the hotels of Gulmarg. The applicant has
also alleged that destruction of firest has taken place in development of cable-car
popularly known as Jammu & Kashmir cable car which is operating through the
dense forests starting from the Gulmarg resort 1o the Kongdoori valley and from
Kongdoori valley to the Kongdoori mountain

laking Cognizance of the application. the Hon'ble NGT has impleaded various
stake holders including J&K Pollution Control Committee
In Order to to nscertain the lactual position on ground. on the ditection of

Regional Director PCC, Keshmir undersigned  officers of pollution control
committee visited the spot on 1/11 2024 and lollowing observations were made:-

Tousamadan

Fosa Muidan (or Voshamaidan) is a tourist destination and a kil station in
the Khag area of the Budgam district in the Kashmir Valley of the Indian union
territory of Jammu and Kashmir. Bounded by dense forests, the Tosa Maidan
meadow is situated about 25 km (16 miles) from Khag at the foot of the Pir Panjal
range. After crossing the UPPer moumain reaches of Habber, Drang, Sitaharan,
Zakhom andother small villages, one reaches the pastyre of Tosa Maidan, Tosa
Maidan is the largest pasture in its surrounding areas, 3miles in length and 15
miles in width. In 1964, the losa Maldan meadow i leased o the Indiun Army
on a S-year lease for use as an-artillery firing range. Before the lease came up for
renewal on 18 April 2014, the local residents protested against an extension of the
lease. After vears of local advocacy and discussions between the government and
residents, the lease was not renewed in2014. The army subsequently vacated Tosa

Page 109
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maidan in 2014, and efforts have since been made 1o clear unexploded shells and
promote the area for tourism. The meadow is now being developed as an eco-
tourism destination, with a focus on preserving its natural beauty and providing
livelihood opportunities for local communities. Consequently, the lease was
terminated. and the Tosa Maidan meadow has been Open 10 visitors since 30 May
=016,

Although this area was known for its dense forests and rich biodiversity,
defirestation has primarily resulted from the following causes:-

* Military Activities: For several decades. T osumaidan served as a firing range
for the Indian Army. This retivity contributed to environmental degradation,
as regular shelling and troop movement impucted vegetation and led to
deforestation in certain areas.

e Timber Smuggling and [llegal Logaing: Timber smuggling and illegal
logging have been longstanding issues in Kashmir including in Tosamaidan,
Fhe high demand for timber and weak entorcement in remote areas have
atfowed for illegal logging. which has led 1o substantial forest loss over time.

* Local Fuel wood Collection: Due to the lack of’ alternative energy sources,
local communities often rely on forest wood for cooking and heating. This
continuous extraction has contributed 1o the gradual depletion of the forest
cover,

* Grazing and Agriculture: Local grazing practices, as well as encroachment
for small-scale agriculture, have also comributed to forest degradation.
Livestock grazing can damage young saplings and prevent natural forest
regeneration, adding to the lass of vegetation.

¢ Infrastructure Development: In recent vears, as losamaidan is being
promoted as a tourist destination. new infrastructure, such s roads and
facilities, has led 10 limited deforestation 10 make space for these
developments,

¢ Asthe Tousamaidan is newly emerging tounist destination and the influx of
tourist footfull is very low so waste generation in the form of solid and liquid
waste has negligible impact on overall environment of the area,
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In the entire process the interference of the locals involved in smuggling of
timber. thousands of forest (rees have been cut down, the stumps of the cut down

trees in the forest reveal the history of massacre which is self explanatory
(photegraphs enclosed).

f1e349

=1



537396R/2024/0s0 CIH Forest

195

52



5373968/2024/0/0 CIH Forest

196

GULMARCG

Gulmarg. the meadow of flawers nestled in the Pir Panjal range, has emerged
ds 8 major round the year tourist destination in the Himalayan Valley of Kashmir.
Located at an altitude of 8000 plus feet above sea level, it s encased by snow-
peaked alps, verdant green pastures. colourful meadows, deep valleys, and pine-
covered slopes. Looking at the sustainability aspect of the resort, the best way is 1o
focus on good read conncetivity, cleanliness, and sanitation necessitated by the
huge tourist inflow which undoubtedly has alwavs been much beyond the carrying
capacity of the destination and proper solid waste disposal. The destination is
diready under huge stress due to excessive foatfalls, construction activities, and the
loss of biodiversity and forest cover.

During the current inspection following observations were made which may be
the cause of drying of trees in the area;-

* The Gulmarg Development Authority had earlier set up a solid waste
management facility near Gulmarg Baba Reshi Road.This fiscility had
Electro Magnetic Disimegrator along with Auto Insta- Composter and
Segregator. At presemt this whole wiid wuste management system s
completely defunct, During site visit by Committee Members, it was
observed that solid waste (primarily unsegregated) wias scattered in and
around the facility. Furher, huge quantity of Solid Waste was found openly
dumped around the facility and piles of untreated solid waste were also
tound stacked inside (he faciliny. No' proper disposal arrangements wepe
found in place for the compost generated as the same was found dumped
around the facility, The waste mainly consisted of [ood scraps. water bortles,
packaging materials, and disposable flems frequently used by tourists, The
facility lacks proper fencing and solid waste storage area allowing wild bears
to easily access the discarded food items. This mismanagement of solid
wasie not only endangers the lives of these majestic creatures but also the
fora of the area Near the dumping site most of the (rees were found dried
which may be due 10 generation of leachate from dumping sire;._
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*  Due o excessive tourist footfall in the area many hotel establishments have
been constructed within the resort which may also have exerted pressure on
ecosystem of the area resulting in the dry g of frees within the construction
area

® The construction of security related projects/army establishments is also
reason of decline in forest cover in these areas,

¢ During the inspection it was observed that the drying of trees was not only
taking place in the tourist influence area but the dryving of trees was also
observed within the dense forest area.

Conclusion:-

On the basis of the field observations # variety of probable impacts to the
natural vegetution could be observed which result from tourism activity ul
Gulmarg . However the exact cause of dryving and decline in forest cover
needs extensive investigation from various stakeholders like, SKUAST, Forest
department and soil conseryation department, Bt

The report is submitted for further fecessary action at your end please,

I. Shabir Ahmad | Scientist J&K PCC ‘Srinagar), —%"}@'
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. Mohd Ashral Khanday ¢ District Officer PCC Budgam). ‘jj;;.
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- Tang Alkmad Sofi 1 Distriet Officer PO Baramulla), \LL-#"{
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Government of Jammu & Kashmir

District Ofice Pollution Control Committee, Budgam.

Regional Director
Pollution Control Committes
Kashmi

No:-IKPCC/DO/BUD/2024/ 2 T ¢, nm&?lm-mu

Subject:- Directions of Hon'ble NGT order dated 30,07,2024 in the matter of OA No. 913/2024,
titled "Advocate Ashiq Ahmad Magray V/s Union Territory of Jammu & Kashmir & Ors.
Sir,

Apropos to the subject cited abowve, kindly find enciosed harewith the report submitted
by U/s, submitted for further necessary action please,

¢ (A1)
—
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Inspection report of Tosa Maidan held on 25/10/2024

Tosa Maidan (or Toshamaidan) is a tourist destination and
a hill stationin the Khagarea of the Budgam district in
the Kashmir Valley of the Indian union territory of Jammu
and Kashmir. Bounded by dense forests, the Tosa Maidan
meadow is situated about 25 km (16 miles) from Khag at the
foot of the Pir Panjal range. After crossing the upper
mountain reaches of Habber, Drang, Sitaharan, Zakhora and
other small villages, one reaches the pasture of Tosa Maidan.
Tosa Maidan is the largest pasture in its surrounding areas, 3
miles in length and 1.5 miles in width.

In 1964, the Tosa Maidan meadow was leased to the Indian
Army on a 50-year lease for use as an artillery firing range.
Before the lease came up for renewal on 18 April 2014, the
local residents protested against an extension of the lease.
After years of local advocacy and discussions between the
government and residents, the lease was not renewed in
2014. The army subsequently vacated Tosamaidan in 2014,
and efforts have since been made to clear unexploded shells
and promote the area for tourism. The meadow is now being
developed as an eco-tourism destination, with a focus on
preserving its natural beauty and providing livelihood
opportunities for local communities. Consequently, the lease
was terminated, and the Tosa Maidan meadow has been
open to visitors since 30 May 2016,

Although this area was known for its dense forests and rich

biodiversity, deforestation has primarily resulted from the
following causes:

o9
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4. Military Activities: For several decades, Tosamaidan
served as a firing range for the Indian Army. This activity
contributed to environmental degradation, as regular shelling

and troop movement impacted vegetation and led to
deforestation in certain areas.

2. Timber Smuggling and lllegal Logging: Timber smuggling
and illegal logging have been longstanding issues in Kashmir's
forests, including in Tosamaidan. The high demand for timber
and weak enforcement in remote areas have allowed for

illegal logging, which has led to substantial forest loss over
time.

3. Local Fuel wood Collection: Due to the lack of alternative
energy sources, local communities often rely on forest wood

for cooking and heating. This continuous extraction has
contributed to the gradual depletion of the forest cover.

4. Grazing and Agriculture: Local grazing practices, as well as
encroachment for small-scale agriculture, have also
contributed to forest degradation. Livestock grazing can

damage young saplings and prevent natural forest
regeneration, adding to the loss of vegetation.

5. Infrastructure Development: In recent years, as
Tosamaidan is being promoted as a tourist destination, new
infrastructure, such as roads and facilities, has led to limited
deforestation to make space for these developments.
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in the entire process the interference of the locals involved in
smuggling of timber, thousands of forest trees have been cut
down, the stumps of the cut down trees in the forest reveal

! the history of massacre which is self explanatory
(photographs enclosed). |
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Jammu and Kashmir = 21 3 = Parivesh BHavan, Forest Complex
Pollution Control Committee = Tt Transpor Nagar, Jammi, 180 006

charrand Tk spebgras com i LL“JMWTSA. Sl Factory Road
murnber sachtaykspebE gkl com Rabagh, Sriagar, 190 008

0161 - 2472881, 2470R5

The Regional Director,
J&K Pollution Control Commilttee,
Kashrmir.

No:- JKPCC/Sc/OA-913-2024/ {ZDY Dated ) -11-2024

Sub:- Directions of Hon’ble NGT order dated 30-07-2024 in the matter of OA
No. 913/2024, titled Advocate Ashig Ahmad Magray V/s Union Territory
of Jammu and Kashmir & Ors.

Sir,
Plaase refer your letter No. JKPCC/RDK/PS/2024/508-569 dated 04-11 -2024

on the above captioned subject, whereundér in the stalus report you have
highlighted and pointed out violations of Solid Waste Managemeant Rules in
Gulmarg area by the Gulmarg Development Autharity,

In this connection, you are directed 1o initiate proceedings and issue
natices to the defaulting body for violations of Solid Waste Management Rules,
2016 as slso under the relevant provisions of Water {Prevention & Control of
Pollution), 1974 and Alr (Prevention & Control of Pollution), Act, 1881 and share
action taken report within 15 days.

Yours faithfully,

Ae o,
(Ghan Singh) JKAS

Member Secretary 4+ 124
JEK PCC

el

Papelofl
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File Mo F5T-Lit/#36s BO24-02-Forest Department (Compuber Mo 7555548)
Gonetated fram o0fMice by BALITT SINGH, BS-JA-FO, JUNIOR ASSISTANT. Forest Depattment on DLAEAP085 000 pm



Annexure V

Jammu and Kashmir _.fj“_d:l 4 ' .‘!'- Parivesh Bhavan, Forest Comples
Foliution Control Committes .-———_F'“ﬁ5 o Transport Nagar, lammu, 180 006

shamend Thpck@gnaloon 5~ﬂf;f Sitk Factory Road
membersacrataryksach dgmal s

TR Rajbagh, Srinagar, 190 008

011 - 2872881, 4TE825

Commissionar/Secratary to the Government,

Department of Forest, Ecology and Environmant,

Civil Secretariat,

lammu.

No: KPCC/  Sc./OAMd20) | S Y Dated: 29-02-2025.

Sub:- DA No.913/2024 titled Advocate Ashig Ahmad Magray Vs UT of Jammu and Kashmir
and others.
Madam,

Kindly refer to the above captioned subject. In this connection, | am directed tc subrmit
that the J&K Pollution Control Commitiee has conveyed the directions issued by the Hon'bie
NGT, Principal Banch, New Delhi vide its order dated 10-12-2024 in OA 606/2018 titled
compliance of Municipal Solid Waste Management Rules, 2016 and other environmental
Issues to the following Development Authorities, among others, with the request to submit
Action Taken Report (ATR| and status of steps being taken for ensuring compliances of the
aforesald directions of the Hon'ble NGT to manage solid waste in thelr respective jurisdictions
during the influx of tourists, with J&K PCC by or before 28-02:2025.

Ll NMame of the Development [ No. and date Annexure

1) | Chie!  Executive Officer, | IKPCCISc/OAB06/2025/2128 1
Gulmarg Development Authority | dated 18-02-2025

2) | Chiet Executive Officer, | IKPCC/Sc/DAB06/2026/2110 2
Tosamadan Daualnpnmr dsted 18-02-2025
Autharity, Budgam

3} [Chﬁl Executive Officer, | IKPECJSGK}WNEEE121 3
Yousmarg Developmaeant | dated 18-02-2025
ku’trbﬂry Budgam

Praviously, specific directions were given 1o the Chiel Executive Officer, Gulmarg
Developmenm Authority for ensuring necessary compliance of Solid Waste Managament Rules,
2016, Plastic Waste Management Rules, 2016 and JAK Non-biogegradable Material
{(Management, Handing and Disposal) Act, 2007, issued vide No. JKPCC/NGT/Misc-
Complaint/673 dated 17-08-2024 (copy enclosad as Annexure-4).

Yours laithfully,

qgiﬂ QQ S

[Ghu gh) IKAS
Member Secratary = /ljl_r
JAKPCC
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Parivesh Bhavan, Forest Complex
Transport Magar, Jammu, 180 006

Jammu and Kashmir
Poliution Control

Committee Silk Factory Road
charmanBTkspch@gmad com Rajbagh, Srinagar, 190 008
mambersecratarylksochi@igmai com

01891 - 2472881, 2475925

Chief Executive Officer,
Gulmarg Development Authority,
Baramulla (J&K).

No.: JKPCC/Sc./OA 606/2025/ 2..'245" Date: [} - 02-2025

Sub: OA No. 606/2018 titled “Compliance of Municipal Solid Waste
Management Rules, 2016 and other environmental issues”.
Ref: Hon’ble NGT directions dated 10-12-2024

Sir,

Please refer to the subject and reference captioned above. In this
connection, | am to convey that Hon'ble NGT vide its order dated 10-12-2024
in the matter of OA No. 606/2018 have made following observations.

Considering the influx of tourists, particularly during peak periods, next
repert should disclose sewage and solid waste management by major
conglomerated centres and methods adopted by them and their

perfarmance.

In the light of above observations, you are requested to share necessary
steps being taken to manage solid waste in your jurisdiction during the influx
of tourists with J&K PCC by or before 28-02-2025 for needful action.

Yours faithfully,
| -
‘dﬁr (Gha m‘#?r%gﬁ&; JKAS

Member Secretary | g, . 26~
JKPCC
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Jammu and Kashmir Parivesh Bhavan, Forast Complex
. Poliution Control Transpari Nagar, Jammiu, 180 008
Committee Silx Factory Road
chalimand/lkspcbigmail com Fapagh, Srinager, 190 008
mamtersecretarykspch@omad com
0191 - 2472881 247525
Chief Executive Officer,
Tosamadan Development Authority,
Budgam (J&K).
No.: JKPCC/Sc./OA606/2025/2 110 Date: [ - 02-2025

Sub: OA No. 606/2018 titled “Compliance of Municipal Solid Waste
Management Rules, 2016 and other environmental issues”.
Ref: Hon'ble NGT directions dated 10-12-2024

Sir,

Please refer to the subject and reference captioned above. In this
connection, | am to convey that Hon'ble NGT vide its order dated 10-12-2024
in the matter of OA No. 606/2018 have made following observations.

Considering the influx of tourists, particularly during peak periods, next
report should disclose sewage and solid waste management by major
conglomerated centres and methods adopted by them and their
performance.

Inthe light of above observations, you are requested to share necessary
steps being taken to manage solid waste in your jurisdiction during the influx
of tourists with J&K PCC by or before 28-02-2025 for needful action.

A el
w0 Yours faithfully,
sl
{Ghanm%%ﬂ JKAS

Member Secretary | g. 1.
JKPCC "
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Parvesh Bhavan, Fores! Complax
Transpoit Nagar, Jamimad, 180 005
Silk Factory Road

Rajbagh, Sninagar, 180 008

Jammu and Kashmir
Pollution Control
Committee
chairmanB7jkepehd@gmail com
membarsecretaryjkspetiBgmail com
0191 - M72881, 2476025

Chief Executive Officer,
Yousmarg Development Authority,
Budgam (J&K).

No.: JKPCC/Sc./OA606/2025/ 2 | | Date: | N - 02-2025

Sub: OA No. 606/2018 titled “Compliance of Municipal Solid Waste
Management Rules, 2016 and other environmental issues”.
Ref: Hon'ble NGT directions dated 10-12-2024
Sir,
Please refer to the subject and reference captioned above. In this
connection, | am to convey that Hon'ble NGT vide its order dated 10-12-2024

in the matter of OA No. 606/2018 have made following observations.

Considering the influx of tourists, particularly during pesk periods, next
report should disclose sewage and solid waste management by majfor
conglomerated centres and methods adopted by them and their

performance.

In the light of above observations, you are requested to share necessary
steps being taken to manage solid waste in your jurisdiction during the influx
of tourists with J&K PCC by or before 28-02-2025 for needful action.

Yours faithfully,

W-J‘N}"‘def

v (Ghansham Singh) JKAS
Member Secretary
JKPCC I'g- 2-35
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Jammu and Kashmir Panvesh Brasan, Forest Complas
Pollution Control Committes Transport Magar, lammu, 180 (06 Stk
rhanriand Tk pobiprnsd com Factony Rosd

Rajlsagh. Srinaga, 190 008

£ram
Ot - HTBE M rea)s

The Chiel Executive OMicer
Gulmarg Development Authority,
Gulmarg, District Baramuita.

N IKPCT/NGTMise-Campliant (519 Date: ) 08: 2024

Subject: Violation of Salid Waste Management Rules, 2016 by Gulmary

Development Autharity, Baramulla,
Ret: Complaint received dated 29,06.2024.

1. Whereas, disposal of Solic Waste is primarily regutated under the following Rules
I ACT:
a Solid Wasta Management Rules, 2018
o Plastic Waste Management Rules, 2016
€. J&K Non-bicdegradable Material (Management, Handling and Disposal)
Act, 2007

2 Whereas, Rute 15 of the Solla Waste Managament Rules, 2016 prescribes the
duties and responsibibties of the local authonties and vilage Panchayats of
census 1owns and urban agglomerations, which are reproguced below:

Rule15.  Duties and responsibilities of local authorities and village Panchayats of
census towns and urban agglomerations. - The local authorities and
Panchayats shall, -

(8] prepare a solid waste management plan as per state policy and strategy
on solid waste management within six moaths from the date of
notification of State policy and strategy and submit a copy to the
respective departments of State Gowernment ar Unéon taeritory
Administration of sgency authonsed by the Stite Government or Union
tertitory Administeation;

(B)  arange for door-to-door colléction of segregated sobid waste from all
households Including sturns and Informal settiaments, commarcial,
institutional ane other non-restdential premises. From multi-Slorage
tunldings. large commercial complexes, mals, housging compleses, etg,,
this may be collected from the antry gate or any other designated
lucation;

% Pege 1 0f 10
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(€) wstablish @ system (o recopnise organisations of waste pickers or
Intormal woste collectors and promote ang establish a system for
Integration of these authorlsed waste-pickers and waste collectors 1o
tacilitate their participation in solid waste management including door 1o
door collection of waste,

(d) taciinate Tormation of Sel-HelpGroups, provide Identity cards and
thereafter encourage integration in solid waste managemerd including
door to door collection of waste,

(e} trame byelaws incorporating the provisions of these rutes within one year
from e date of netificstion of these rules and ensire timely
implementation;

(N prescrive frgem time-to-time user fee 53 deemed appropriate and collect
the fee from the waste generaturs on it own of through authorised

agency,

{8} direc! waste generators not to litter i.e throw or dispose of any waste
such bs paper, water bottles, liguer bottles; soft drink cans, tetra packs,
frull peel, wiappets, €ic.. of burn of bury waste an streets, open public
spoces. drains, water boties and to sesiregate the waste at source as
prescribea under these rules and hand over the segregated waste
pickers o waste collectors authorised by the lacal body:

B} setup matenal recovery facilities (MRF) or secondary starage tacilities
with sufficient space for soring of recyciable materials to enable
informal of sutharised waste plekars and waste collectors to separate
recyclables fram the waste and piovide easy access to waste pickers
and recyclers for collection of segregated recyclable waste such as
paper, plastic, metal, glass, textile from the source of generation or from
matedal recovery facilities. Bins for sturage of bio-degradable wastes
shall be painted green, those for storage of recycloble wastes shall be
printed blue and those for storage of other wastes shall be printed black;

(i)  establish waste deposition centres for domestic hazardous waste and
give direction for woste generators to deposit damestic hazardous
wastos at these centres for its sale disposal Such facility shail be
established in a city or town In a manner that one centre (s set up for the

QJ
v
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drea of twenty square kilometies or part thereol and natify thie timings of
recoiving domestic hizordous waste ot such conires;

ensure cale storags and transpartation of the domestic hazarous wasts
1o the hazardous waste disposal facility or as may be diracted by the
State Pollution Control Board or the Poliution Control Comimittes;

direct stest sweepers not 1o burn wee leaves collected rom street
swecping ond store them separately and handover to the waste
collectors or agency suthorised by local body;

proviite trasmng on solid waste managament to waste-pickers and waste
collectors:

coliget waste from viegetable, frult, flower, ment, paultry and tish market
on day to day basis and promote seting up of decentralised compost
piant of blo-methanation plant at suitable locations in the markets or In
the vicinity of markete ensunng hyglenie conditions;

cotiec! separately waste fiom sweaping of streets, lanes ang by-tanes
dulty, or on alternate days or wce a week depending on the density of
population, commircial activity and local situation;

set up covered secondary storage facility for temporary stosage of stieet
sweopings and silt removed from surfoce drains in cases where direct
collectinn of suchwaste into transport vehicles s not convenient. Waste
s0 collected shall be collected and dlsposed of at regular Intervals as
decided by the local body,

Colect horticuiture, Larks and garden wiaste separately and process in
the parks and gardens, as far as possible;

transport segregated bio-degradable waste to the processing facilities
like compost plant, bio-méthanation plant or any such Ffacility.
Praterence shall be goven for onsite processing of such waste;

Iransport non-bio-geRradable waste 1o he respactive processing facility
of masterial recovery facilities (MAF] or secondany stotage tacility;

tansport constuction and demolition waste as per the provisions of the
Construction and Demolition Waste Management Rules, 2015,

Page3at10
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in involve communities In waste managamont and prometion of home
composong, io-gas generation, decentralised processing of waste at
commuity level, subject to control of odour and maintanance of
hygienic conditions around the tacility;

fu)  phase out the use of chemical fertilizer In two years and use compost in
all parks, gardens maintained by the local body and wherever possiblein
other places under lts jurisdiction. Incentives may be provided to
recycling invtiatives by informal waste recycling sector.

Vi facinate construction, operation and malntenance of solid wasts
processing lacilities and associated infrastructure on their awn ar with
private sector participation of through any agency for optimum
utilisation of vartous components of solid waste, adopting suitable
technotogy including the following technologes and adhering 10 the
Buideliney issued by the Minstry of Urban Development from time to
tie and standards prescribed oy the Central Poliution Control Board.
Preference shall Le given to decentralised processing to minimize
lransportation cast and envitonmental iImpacts such as-

il bio-methanation, microblal composting, vermi-composting,

anaercbic digestion or any other appropriate processing for bio-
stabrisation of biodegradable wastes;

fi) wirste (0 enefgy processes Incluging retused derived fuel (RDF)
tor combustible fraction of waste or supply as feedstock to solid
waste-Dasad power plants or cament kilns;

W} undertaice on Welr own or TWONEN Bny other agency constructon,
aperation ang maintenance of sanitary landill and assoclated
infrastructure as per Schedule 1 for disposal of residual wastes in a
mannes prescribed under these rules;

(x} make adequate provision of funds for capital investrments as well as
operation and malntenance of solid waste management senvices in the
annunl budget ensuring that funds for discretionary functions of the local
body have Been aliocated only after meeting the teguirement of
recessary funds for solid waste management and other obligatory
functions of the local bedy as per these rules;

(yl ~maike an application in Form-1 for grant of authorisation for setting up
WIESTe processing, treatment or disposal tacility, it the volume of wosteis

@-{;‘ Page 4ol 10
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excesding flva metiic tonnes per day including sanitary Landtilts from the
State Pollution Conrol Board or the Pollution Cantrol Committas, as the
Ca5E Imay be:

(2)  submit application for renewal of authorsation at Least sixty days betore
tha expiry of the validity of authossation;

[2a] prepace and submit annual report in Form IV on or betore the 30"April of
the succesding year to the Commissioner or Director, Municipal
Admiinistration or designated Officer;

{23) the annual report shall then be sent to the Secretary -in-Charge of the
State Urhian Development Depanment or village panchayat o rural
development gepartment and to the respective State Pollution Control
Board or Pollution Control Committes by the 3151 May of every year;

(#c] educate workers including confract workers and supervisors for door to
door collection of segregated waste and transporting the unmiced waste
during primary and secondary transportation to processing or disposal
tacility;

{2¢) enswre tat the operator of a facllity provides personal protection
eouipment includiog uniform, fluorescent |acket, hand gloves,
raincoats, apnopnate loot wear and masks 10 all workers handling solid
waste and the same are used by me worklerce;

(7e) ensue that provisions for sefting up of centres for coliection, segregation
and storage of segregated wastes, are incorporated in building plan while
granting aporaval ot bulding plan of a group housing society or market
comples, and

(2f) frame bys-lows and prescribe critesls for levying of spot fine lor persons
who litters or falls to comply with the provisions of these rules and
dedegate powers to officess or local bodies 10 levy spot tines as per the
bye laws framed; and

(2g) creste public awareness through Information, education and
communication campalgn and educate the waste generators on the
tollowing; namely.-

fij nottouner,
(i) minimise generation of waste;
(i) reuse the waste to the extent passible;

%.
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W) pmactice segregation of waste into blo-degradable, non-
biodegradable recyclable and combustitie), sanitary waste and
domestic hazardous wastes arsource;

(vl practice home CoOMpOStNg, vermi-Composting, Dio-gas generation
or community level composting;

(it wrap securely used sanitary waste as and when generated in the
pouches provided by the brand owners or 4 suitable wrapping as
prescnbed by the local body and place the same in the bin meant
for non-biodegradable waste,

) storage of segregated waste at source in diffarent bins;

(i) handover segregated waste to waste pickers, waste collectors,
recyciaey or weiste collection apencies; and

(x] pay monthily uses fee or charies 10 waste collectors or locat bodies
or any othar person authorised by the local body for sustatnability
of solld waste management.

{zh} stop land Hlbng o dumping of mixed waste soon after the timaline as
specified In rule 22 Tor setting up and operationatisstion of sanitiry

Lardfill is puar;

(2l allow anly the non-usable, non-recyclable, non-biodegradable, non-
combustibie and non-reactive inert wasts and pre-processing rejects
and residues from waste procassing facilities to g0 10 sanitary landfill
and the sanitary ndtill sies shall meet the specifications as given in
Schedule-1, however, every effor shall be made to recycie of reuse the
rejects to achieve the désired objective of 1ero waste guing 1o landfill;

(2)) Investigate and analyse all obd epen dumpsites and existing operational
dumpsites for their potential of biomining and bio-remediation and
wheresosver foasible, toke mecessary actions o bio-mine or big-
remediate the sites,

(zk) in absence of the potential of bio-mining and bio-remediation of
dumpsite, it shall be scientifically capped as per landfill capping nomms
to prevent further damage to the environment,

(1) collectany transport bindegradable, non-hindegradadle, and domestic
hazardous waste o households Including slums and infarmal
settlements, commercial, institutional and other non-residential
premises, muti-story bulldings, large commercial complexes, malls,
housing complexes snd the ke In compartmentalised and covered
viehilCle 10 The respective processing raciuy,

!
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3.  Whereas, Rule 22 of the Solid Waste Management Rules, 2016 presceibes the
tme frame for implemantation of the said rules which is reproduced below:

Pule22, Time frame for implementation:- Necessary infrastructure for
implementation of these rules shall be created by the locel bodies and
othat concomed authorities, as the cass may be, on thelr own, by
diractly or engaging agencies within the time frame apecified below:

—_—

Time Umit trom the
# Activity date of notification
of rules
(1) (2) (3)
. Identitication of suvitable sites for setting up —1
" | solid waste processing tacilities i
ldentificanon ul- mltﬁh-m far su;;na I.;'l |
1 common regional sanitary landfill facilities for
Suitable clusters of local authorities under 0.5 1year
2. million population ardd for setting up common
regional sanitary landfill facilities or standaione
sanitary landfill faciites by all local authorities
having a population ot 0.5 million or more
Procurement of suitable sites for setting up solid
i waste processing facility and sanitary landhil 2years
, faciiities
e T . =—
Enfoicing waste generators W practice
" sogregstion of blodegradable, recyciable, 2yeais
combustible, sanitaty waste domestic
hazardous and Inert solid wastes al spurce
Ensure door to door collecton of segreganed
5 | waste and its transpontation In covered vehicles 2years
to processing or disposal facilities
Ensure sepaate storage, collection and
6. transportation of construction and demolition 2years
| | wastes
! | = e~
N
J
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| Sutting up solid waste processing faciities by sit

i local bodics having 100000 or mare population

2 years

| Setting up solld waste progessing tacilities by
8. local bodies and cinsus towns balow 100000
popuaton

A yeats

Satting up commen oOr standalone saniary

landtilts by or for all local bodies having 0.5
g mitlion oar more poguiation for the dispasal of
only such residial wasteq from the procassing
tacilities as well as untreatable Inen wastes as
__. permitted under the Aules

o

Setting up Commen of reglonal sanitary landfils |

by all local bodies and census towns undet 0.5

10, | ittion poputation 101 the cisposat of pemsiRed

Wwiste undes the rules |

a3 years

Bioremediation or capping of old and

1| abandoned dump sites

Syears

Whereas, section @ of the lammu and Kashmir, Non-bicdegradable Material
(Managemeant, Handling and Disposal) Act, 2007 provides as follows:

Section 9 - Prohibition to throw blodegradable and non-biodegradabie
garbage in public drains, natural or manmade lakes, wetiands.- (1) No person,
by himself o through another, shall knowingly ot othérwise, throw or cause to be
thrown, in any drain, ventilation, shatt, pipe and fittings, connected with the
private or publie drainage works, natural or manmade Lakes, wetlands any non-
biodegradable garbage or construction dedns or any biodegradable garbage by
placing in a non-biodegradabie Dag of container likely to-

L Injure the drainage anc sewage system;

0. Interdere with the tres fiow or alfect he reatment and disposal of

grainpge and SEWape Contents;

. be dangerous or cause nuissnce or be prejudicial to the pubiic

healti; and
lv,  darmage the lakes, rivers o wetands.

(2) No person shall, knowingly or othennise, place or permit to be
placed, except in accordance with such procedive and after
complying with such saleguards as may be prescribed, any

%
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blogegradable or non-plodegradable garbage In any public place
opein 1o public view unless-

(@) the garbage is placed In any receptacte; or

{b) the garbae s deposited in a location designated by locsl
authotity having jurisdiction in the area for the disposal of sich
garbage.

Whereas, the Gulmarg Development Autharity, Baramulia has been found to be in
breach of the Waler (Prevention & Control of Pollution) Act, 1874, Waste
Management Rules referred above. Inspection Report of concemed Divisional
Otticer Baramulla along with photographs of unscientific dumping of salid waste
obseived at Gulmarg, Babareshl ioad & Afarwat area in this regard are enclosed and;
Whereas, the matter of poliution In wetlangs |s also being heard by the Hon'ble

National Green Tribunal inOA 239/ 2024 and the order passed on 13,03.2024 in the
matter Is enclosed and;

Whereas, contravention of provisions of the Envitonmenta (Protection)] Act, 1986,
rules, orters and directions Issued thereunder is punishable under the said Act and
this includes contraventions by Govermment Departments as well,

Now therefore, in view of the above position of law, the deficlencies that persist in

the implementation of the Water (Prevention & Contiol of Pollutiun) Act, 1974, the Solid
Waste Management Rules 2016 and in axercise of powers vested under Section & of the
Ermvirorament (Protection) Act 1986, Section 33-A of the Water (Preveniion & Control of
Pollution) Act, 1974 and 31-A of Air (Prevention & Control of Poilution) Act, 1981, the
following directions are hereby Issusd:

The Chief Executive Officer, Gulmarg Development Authority, shall-

I, Ensure that solig waste is coliected, processed, treated and disposed of in
pccordance with the Solid Waste Managemant Rules 2016, Plastic Waste
Management Aules 20156 and the Jammu and Kashmir Non-blodegradable
Material (Management, Handling and Disposal) Act, 2007.

ii.  Ensure that no waste, whether bio-degradable or non-blodegradable, from
domestic of commercial establishments Is dumped at link rosd of Gulmarg -
Babareshi or nearby conal inviolation of the Water (Prevention and Control of
Pollition) Act, 1874 and section 9 of the Jammu and Kashmis Nen-
vlodegradable Material (Management, Handling and Disposal) Act, 2007,

. Notty the waste collection schedule and method of collecnon for segregated
plo-degragable and non-blodegradable waste and collect waste In
accordance with the schadule and method so notitied.

A Prgn 8 of 10
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Enforce parformance of duties by the waste generators as presciibed under
ruie 4 of the Solid Waste Management Rules, 2016

Diract weste generators not 1o UTIer Le INrow o dispose of any waste such as
paper, bottles, cans, teva packs, fruit peel, wrappers, etc., or bum or bury
waste on streets, open public spaces, diains, water bodies and to segregate
the woste ot source as prescribed under these rules and hand over the
segregated waste 10 authorised waste pickers or waste collectors, autharised
by the local body.

Subrnit a st of omciats of Guimarg Developrmient Authority, who are

responsible for cantinuous viclation of Solid Waste Management Rules, lot
this! proSecution under the Emdronmental (Pratection) Act, 1986,

Submtit the present status of Solid Waste observed at Guimarg - Babareshi
road and Alarwat area and action plan slorg with the timeline for its removal
from the above-mentioned points.

Furnish the quantty of solid waste generated in Guimarg Development
Authority Jurisdiction.

Furmish the gquantity of solid waste processed daily in Gulmang Deveiopment
Authardy Junsdiction and disposal thereol.

Furnish the Action Plan and tmeding regarding processing of Legacy Waste
ying at open dumping sites, as refiected in the Inspection report of JAK PCC
dated 1302024,

The response of Chief Executive Officer, Guimarg Development Authority, must

reach J&K Pollution Controt Commities by or before 31 August, 2024

Enct: © F teaves. —
‘Q‘, (Vasli Yadav)
Chalrman
Copy to the:- v

1. Fimancial Commissipner (Addl. Chie! Secretary), Forests, Ecology and
Emaironment Department, Civil Secratariat, lammu ! Srinagar.

o

Divisional Commussioner, Kasnmir.
Commissioner / Secretary 1o Govornment, Tourism Department, Civil Secretariat,

Jamimu / Snnagar.

ENo0s

Deputy Cominissiongr / Distrct Magistrate, Bararmulla,
Regional Directar, J&K PCC, Kashmir.

Reglonat Wild Life Warden (Wetlands), Jammu & Kashmir,
Scientist ‘B’ In charge MSW, J&K PCC, Srinagar.
Dwisional Gificer, PCC, Baramulla.

Pags 10 o1 10
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2! Annexure VI

-
UNION TERRITORY OF JAMMU AND KASHMIR

OFFICE OF THE DIVISIONAL COMMISSIONER KASHMIR

AMAR KIWAS COMPLEX, TANKIPORA, SRINAGAR
Phonal Fax. No METTTT, 2477775, 2452550 E MaltlegalcelidiveomBgmadl.com

No.DivCom/Legal/24(7s05360)/3 13 7-00
Dated: e5 /02/2025

\jénmmisﬁmafﬁaetzw to the Government,
Forest, Ecology & Environment Department,

J&K, Jammu/Srinagar.

Subject: - O.A N0.913/2024 titled Advoczte Ashig Ahmad Magrey V/s UT of
Jammu & Kashmir and Others.

Madam,
Kindly refer your office communication bearing No.FST-Lit/436
2024 (7555548) dated: 30.01.2025 regarding the subject cited above. In this
context, I am directed to forward herewith a copy of communication bearing
No.DCB/ARASCC/2025/1241 dated 15.1.2025 received from the office of
Deputy Commissioner, Budgam along with a report from the Divisional Forest
Officer, Pir Panjal, Division Budgam for favour of information and further
necessary action at your end please.
Yours faithfully,
End: v !
Assistant Commy}i Central

W' I C ner
mir
Copy to the: -

1- Secretary to the Government, Revenue Department, J&K, Srinagar for
favour of kind information.

2- Deputy Commissioner, Baramulla for “avour of information and with the
request to kindly furnish the reguisite reply/response expeditiously to
the Forest, Ecology & Environment Department, J&K under intimation to
this office.

3- Deputy Commissioner, Budgam for favour of information.
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. \OFFICE OF THE DEPUTY COMMISSIONER BUDGAM
Assistant Legal Remembrancer, M

With Divisional Commissioner, 20— 0p>th& -
Kashmir
DCB/ARA/CC/2028 Ja Y4) Dated: /S /01/2025

Subject: O.A No.913/2024 titled Advocate Ashig Ahmad Magray Vis UT
of J&K and Ors.

Sir,

Regarding the subject cited above, kindly refer to vour office
communication No. Div.Com Aegal/24(7602360)/1098-2001 dated 25-1 1-2024,
Wherein this office was asked to share Action Taken Report to the office of
Divisional Commissioner, Kashmir,

In response, this office sought the report in the instant matter from the Divisional
Forest Officer Pir Panjal Division Budgam, who submitted the same vide no.
DFO/PP/legal/2024-25/498 Dated 04-01-202¢ and the same is enclosed herewith
for favour of information and further course o necessary action.

Yours faithfully,

Assistant Commissioner, (Rev.)
Budgam
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Offie Pasoe Fax N B1951-255317
E

b o Pl Coude 197114
GOVERNMENT OF JAM My AND KASHMIR .
OFFICE OF THE DIVISIONAL FOREST OFFICER S,
PIR PANJAL DIVISION BUDGAM ITUWTSA
\""/'i‘he Assistant Commissioner (Rev.)
Budgam

Nu:-ﬂFﬂfPP;LEGAsznz4~zs;_‘LiL_ Dated: o4 /012025,

Subject:- 0.4 No: 912/2024 titled Advocate Ashiq Ahmad Magray
V/SUT of J&K & Others.

Ref:- Your office letter No: DCB/ARA/ CC/2025/1174 Dated; 02-
01-2025.

Madam,

Kindly refer your aboye quoted communication on the subject
matter, in this connection, it is to inform that z comprehensive report in this
regard stands already submitted to the Deputy Commissioner Budgam vide
this office letter No: DFG;PPfLegaUZ 76-7) dated: 14-08-2018, copy of the
same  alongwith frs enclosures s anrexed herewith for favour of
information and further necessary action at your end please.

Encl: 4., | .

Yours faithfully

! -
me[«f* tylo il"'r""}"’
Divisional Forest Officer
PirPanjal Forest Division
J[’\ Budgam

i {Vq
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|! 'I gy Pim Code 195001
| GOVERNMENT OF JAMMU AND KASHMIR (O e-10]
OFFICE OF THE DIVISIONAL FOREST OFFICER PIR PANJAL FOREST 3 ry
DIVISION . Y
BUDGAM :
| / B2
he Consarvator of Farests,
. Shinnqar Circle,
Srinagar
Nei-  OFO/PP/Legal/ 3K - FT Dated:-|\y -08-2024

Sub:  Original Application Neo. 913/2024 Titled Advocate Ashiq Ahmad
Magray vaersus Ut of Jammu & Kastmir & Ors pending befora the
Hon'ble National Green Tribunal(NGT) Principal Bench, New Delhi.

Sir,

As desired kindly find enclosed herawith tie requisite reply/repost regarding
ine above tithed case submittad for favour of informativn and further necessary action
at your end plaaye,

Encli{ ) Leaves

Yours faithfully,

4|

Divisional Forest Officar
Pir Panjai Forpat Division

Budgam.
Copy submitted for favour of kind informatior to the:

I. Addl. Principal Chief Consarvatar of Ferests/nief Conservator of Forests
Kashmir region Srinagar.

< Deputy Commissioner Budgam.
Copy for information and further necessary action to:
1. Law Officer, Ofo Chief Conzervator of Forests, Kashmir Snnagar
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m;mﬂ-mfmw AUMad Maqon WS UT of J8ICbafare NGT Prl, Bench tew Dulhy
Tosamaidan: a Brief Overview:

Tosamaidan, one of the largest meadows within the Pir
Panjal Forest Division, is located approximately 60
kilometers from L3l Chowk. the heart of the Kashmir
Valley. This expansive meacow is surrounded by dense
forests of Kaijl and Fir trees, with occasional
appearances of broad-leaved species like Ash, Maple,
Bird Cherry, and Walnut, typically found along the
banks of streams, in depressions, and cooler areas.

Historically, Tesamaidan was used by the Indian
Army as a field firing range starting on November 6,
1986, (Copy is annexed as Annexure-ﬂl} which
restricted the movement of forest frontline staff for
carrying out effective patrolling in the area, However,
the Army ceased its artillery practiceg and vacated the
area on April 18, 2014,

During the 1990s, a perind of significant turmoil in
the region, Tosamaidan and jts surrounding
compartments (S-10, S-11, S-15, 5-16)
extensive forest damage, Particularly ¢
timber felling. The forest department, d

experienced
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measures to curb these dctivities, booked 43 active
smugglers under the Public Safety Act (PSA).

Ecological Restoration:

The Government's initiative to establish Tosamaidan as
a tourist de.:;tinatiun through the Tosamaidan
Development Authority and its recent inclusion on
the tourist map, efforts have been made to restore the
area's vegetation.

Under the Compensatory Afforestation Fund
Management and Planning Authority (CAMPA) through
“Special Project Tosamaidan" extensive
reforestation works has been undertaken by Pir Panjal
Forest Division Budgam between 2018-2024 to "Eco-
restore the Critically Damacged Areas of Tosamaidan,
(copies of same are annexed as Annexure-R2,
Annexure-R3, Annexure-R4, Annexure-RS5,
Annexure-R6 ). The special project
Tosamaidan involves the rehabilitation of 207 hectares
of degraded forest land aCrass various compartments
viz (5-09, 5-10, S-11, 5-15, S-16 & S5-17). The
ongoing reforestation projects under the CAMPA have
made significant progress in restoring the region's
vegetal cover, (Video  link  for reference:

0

S e
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https://fb.watch/tXZHFVSTXZ/). Over 207 hectares of
degraded land have been rehabilitated, with 64500 rfts
of Fencing and by planting of 149077, conifers
(Deodar & Kail). These efforts are crucial in reversing
the damage caused by past activities and ensuring the
sustainability of the forest ecosystem.
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Photographs nglalthatitm and fencing of works
; €xecuted under CAMPA scheme under
Ecorestoration of Critically Damaged areas of
Tosamaidan”
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o 8, Tosamaidan, Sukviag Bangs
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JAMMU AND KASHMIR FOREST DEPARTMENT
OFFICE OF THE PR. CHIEF CONSERVATOR OF FORESTS. (HoFF)
JAMMU AND KASHMIR
Email: lawpeefjkforest@ gmail.com

Friancial Commissioner. ACK.

Forest Ecology and Environment Department,
Civil Secretariat. Srinagar,
PCCHLIvS250A 2024 YO - "’?? /€

Dated! 102024

Subject:  0.A. No. 91372024 titled Advocate Ashig Ahmad Magray Vs,
Union Territory of Jammu and Kashmir and Others.

Ref:- Administrative Department Letter No. FST/Liv436/2024(7555548)
dated 26-09-2024,

SIr,

Apropos 1o the subject and reference. | am dirccted 1o forward herewith a
copy of Twetual report/response along with its unnesures prepared in light of
directions dated 30-07-2024 passed by the Hon'ble National Green Tribunal.
Principal Beneh, New Dehli in the matter for favour of information and further
course of necessary action at vour end, plense.

Yours faithfully -

(Kuldeep Raj) §.
Mgﬂrﬁmnel Officer

W0 Pr. CCF, J&K
Copy to the:-
.

Chairman Pollution Control Committee. J&K for information and
necessary action.

Chicf' Conservator of Forests, Kashmir for information. This  has
reference to vour letter dated 15-10-2024,

Conservator of Forests. Srinagar Cirele for information.

Divisional Forest Officer, Pir Panjal Division, Budgam for information
Divisional Forest Officer. Special Foreg Division, Tangmarg }hr
information.

!,J

U g
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Report/vesponse in light of the directions of the Hon'ble NGT vide order de. 30-07-2024
S.No. | Dircetions passed in the Response "
Hon"ble Tribunal vide
| dated 30.07.2024.
[. | In this original application the | Tosamaidan is onc of the largest meadows |

applicant has made allegation
in respect of kuge scale felling
ol trees in Tosamaidan area of
district  Budgam.  Placing
reliance uwpon video link
hitpssffh. watch/sZe XCFngid/,
the plea of the npplicant is thal
the said video link shows
uprooting of thousands of
forest trees in Tosamaindun
arca of district Budgam,

located in the Pir Panjal Forest Division, 2t &
distance of approximately 60 kilometers from |
Srinagar. The meadow is surrounded by dense
forests of Kail and Fir trees, with occasional
appearances of broad-leaved species like Ash, |
Maple, Bird Cherry, and Walnut, typicaily
found along the banks of streams, in
depressions, and cooler areas,

Tosamaidan was previously used by the Indian
Army as a field firng range starting on
November 6, 1986, (Copy is annexed as
Annexure-R 1} which restricted the movement
of forest frontline staff for carrying out the
effective patrolling in the area. However, the
Army ceased its artillery practices and vacated
the area on April 18, 2014, During the said
period, Tosumaidan and its surrounding
compartments  (S-10, S-11, S-15, S-16)
i extensive forest  damage,
particularly due to forest fires and illicit
felling, However, since taking control of the
area, the forest department has implemented
effective measures 1o control forest fires and
curb illegal activides. The department has
booked 43 timber smugglers under the Public
Safety Act and established Control Rooms and
other infrastructure to prevent further damage
{o the forest.

Feologicnl Restoration of Tosam lar ,
The Govermment has implemented various |
measures 10 protect and restore the ccosystem
of Tosamaidan, These initiatives include the
estoblishment  of  the  Tossmaidan
Development  Authority  to  promote
ecotourism and the lmunch of reforestation
projects by the Forest department, The Forest

{ has launched an eco-restoration |
project under the Compensatory Afforestation |
Fund Management and Planning Authority |
(CAMPA) called as "Special Project |
Tosamaidan,” which sims to undertake |
extensive reforestation works. The works
undertaken during the period from 2018-2024
are annexed as Annexure-R2, m\uﬁill |
Annexure-R4, Annexure-RS, Rmxum—l:‘.h )
An area of 207 hectares ol degraded luest
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land in which 1.49 lakh saplings planted
across various compartments viz (8-08, §-IG,
G-11, S-15, S<16 & §-17) has been anlue'fcd
so for under this project. The ongoing
reforestation project under the CAMPA has
made significant progress in restoring the
region's vegetal cover (Video for link
reference:

These

ecosystem.

It is also plea of the applicant
that forest range Gulmarg
within the district Baramulla
of UT of J & K has witnessed
similar kind of destruction of
forest,

The control of Gulmang bowl vests with the

Gulmarg Development Authority and all the

activities related to the repair and renovation |
of hotels and huts are controlled and

supervised by Guimarg Development

Authority. The Guimarg Development

Authority (GDA) was constituted by Govt. of

Jammu & Kashmir under SRO No. 112 of |
1990, SRO No. 61 of 2008 and SRO 65 of

2019 to manage the Gulmarg and adjoining

tourist areas. Accordingly, the state land

measuring 15454 Kanlas 13 marias (Khasra

No. 1 10 1126) located within Gulmarg bowl

was transferred to GDA vide cabinet decision

No. 98/7 dated 13-06-2005 vide Govt. order

No, 137 TSM of 2005 dated 13-06-2005 for

development of tourist infrastructure in

accordance with the master plan and the

tourism infrastructure existing today stands

constructed inside the said state land. No
forest land has been transferred to GDA except
the forest land to the tune of 0.125 hectares
vide Gowvt. order No, 399-FST of 2018 dated
27-12-2018 which was diverted for
construction of solid waste management plan
at Gulmarg in Comptt 47b, block Tangmarg in
Gulmarg forest Range of Forest Division
Tangmarg. There are no cvidences of
destruction to forest within the Gulmarg range
of Tangmarg Forest Division,

It is the allegation that forest
trees have been destroyed by
the hotels of Gulmarg. The
applicant has also alleged that
destruction of forest has taken
place in development of cable
car popularly known as Jammu
& Kashmir Cable Car which is
operating through the dense
forests  starting  from  the

Gulmarg  resort o

The construction of hotels /huts is managed by
the Gulmarg Development Authority and all
the activitics related to the construction, repair
and renavation of hotels and huts arc govemed
under Jammu & Kashmir Control of
Building Operations Regulutions, 1998
(BOCA), The Gulmarg resort is renowned for
ity picturesque scenery, which is larpely |
altributed 1o its lush trees. The Tourism |
industry  recognizes the importance ol
preserving these trees, as their_destruction
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Kongdoori valley and from

Kongdoori valley to the | beauty

Kongdeori mountain,

would significantly detract from the scenic
of the location. While mees may
occasionally dry up due to excessive biotic
interference, the concerncd stakeholders
generally take measures 10 protect and
mainuinthcm:ewmmmlidwmh
Guimarg is managed by Municipal
Committee, Gulmarg which has a 3 MT Selid
Waste Treatment Plant. A dedicated fersced
dumping yard, situsted within the plant’s
premises, is used for the segregation of

biodegradahblc and non-biodegradahle waste.

The Gulmarg Gondola, & two-slage cable car
system, has been established in 1998, It is a
attraction of Gulmarg, rising from the
cable station at 2,700 meters 0 Kangdoori at
3,100 meters in the first stage. The sccond
stage connects Kangdoori to the summit of
Afarwst peak at 3,979 meters. The cable
station is situated in the Gulmarg bowl, and
the ropeway traverses compartment 38/Gul
hefore reaching Afarwat peak. Gulmarg, with
its average annual tourist footfall of 10to 15
million, faces significant anthropogenic
pressure, The Gulmarg Gondola, while
providing scenic views and recreational
opportunities, helps alleviate this pressure on
the forest ecosystem. By transporting visitors
to popular destinations without requiring them
miﬁkcﬂ:rnughmusiﬁwfnmslmi:
reduces foot traffic, minimizes soil erosion,
and protects fragile plant life in Gulmarg.

The forest department is actively addressing
the tourist pressure in Gulmarg by undertaking
extensive reforestation efforts. Over the past
ten years, the department has planted two lakh
forty thousand plants, rehabilitating 176
hectares of ecologically sensitive forest land.
The forest department and tourism authorities
frequently carry out drives to clean up
Kangdoori, Afarwat, and Gulmarg meadows,
removing  plastic and  other waste.
Additionally, the department conducts public
outreach  programmes  to  promote
environmental awarencss and maintain the

ecological balance in Gulmarg. 1

Sdf-
Chief Conservator of Forests,
Kashmir-Srinagar
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GOVERNMENT OF JAMMU & KASHMIR
OFFICE OF THE CHIEF CONSERVATOR OF FORESTS, KASHMIR
\eeord of Administrative Approval for exccution of Works Programme under the Scheme
~Compensatory Afforestation  Management & Planning Authority (CAMPA)-Special
Tosmaidan™ for 2018-19 of Pir Panjal Forest Division.

1. PCCF's letter No.PCCFICAMPA/E N0 T86/331-367 dated 13-02:2019. _
2 Conservator  of  Forests  (Kmr)  Srinagar  Cirele’s recommendation  No:
CF/Sgr/Acett2019/2120-21 Dated: 14032019

ORDER NO.: la] /CCF(K)ol 2019
DATED: 15 -63 -2019
Administrative Approval is hereby accorded to the execution of Afforestation and
wiher works in Pir Panjal Forest Division for an amount of Rs. 3337 lnes (Rupees thirty three lacs
“and fifty seven thousands onlyy under the Scheme “Compensatory Afforestation Management &
Planning Authority (CAMPA)- Special Project Tosmaidan™ i Compariment No: S-9
Tosmaidan during the year2018-19 as per the details shown in Annexare to this order.
Hawever; the above Approval is subfect to the fulfillment of the following conditions:

| AR gt Yhoaaricy el Wmmm i afe Bl gl vt o work The funds 34 alloied vbaaitd mol b comitficd as 4o auhoriy 72
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GOVERNMENT OF JAMMU & KASHMIR : =5
OFFICE OF THE CHIEF CONSERVATOR OF FORESTS, KASHMIR .

- Annexure to Order No: ) b1/ CCF(K) of 2019 Dated: _25 - 03-2019
Range : Doodganga
C.mplﬂﬂlﬁlt-:ﬁﬂ- 1 8-9

Area to be treated : 50 Hacs
pivision : Pir Panjal Forest Division

S.ﬁhi Deseription Unit  Area | Rate Physir.ai Financil

. Meetts, | (Rs.) (Rs in Lacs) 4
| 1 |Pit Planting with Broad Leaved|No's
b |Plants 5 | 2317 | 13000 3.01

Pit Planting with Conifer Plants |No's

8 29.34 65726 19.28

) Plant Production
~ l{ii) Conifers (Pc _';Pﬁ&_“;: Ry

MNo's T.44 13000 0.97
No's 17.18 | 60000 10.31
el | S § o)
A Y I sl ih e SE Y

i am?{:ewg { Forests,

S

13

e Lt
=T

Al

=
-
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2712 bomes e 04

GOVERNMERT OF JAMNU & KADL HMIR :
OFFICE OF THE CHIEF CONSERVATOR OF FORESTS, KASHILIR =
rd of aistrative Approval fur encoution of Works Programme under the Scheme
‘f&'f::tlw::n::gi l kﬂu‘:'esmllr:nl Mansgement & Planning Authority (CAMPA) “Special
Project Tosmaidan™ for 201920 of Pir Panjal Forest D iskon,
1. POCT's letter Na.PCCECAMPAF.Na.8S81584-97 Dated: 2352019,
2. Comservator of Forests (KMR). Srinngar Cirele's reeommendation Nois CF / Sgr /Acctt /
3010230/ 1140-41 Dated: 14:9-2019,

ORDER NO. :Lﬁ ICCF(K) of 2019
DATED: 0] - fp-2019

Administrative Approval is hereby accorded to the execution of Afforesiation and other works in.
Pir Panjl Forest Dimu:fmwm amoutt of Rs33.571 laes (Rupees thirty three lacs, fifty seven thousand
| & one hundred only) under the Scheme »Compensatory Afforestution Maragement & Planning
Autbority (CAMPA)Y - “Special Project Tosmaidan” in compartment Nos 5-15 during the pear 2019-20as

er the demile shon in Amsexure 1o TS order. S y
' Hewerer: the abive Approval & subject to the fulfittment of the following conditions which should he

' serictly ram ¢ before exccuiian of work:
:@mmwiﬂmﬁﬂi et il 2 Rlind ilrg-eRenuon of warl Thir fundy sa alipsrrd geuld pet be comsinued 28 githaris
‘e d wden e pruep s o Raw are Taliitind
G S ?;::ih F:uwu that th worke wre exectiled wthe evient ol rolessed amannt unly & no labifity sreated,
3, St g Motare Coneryotmn (TSN Wrha) boe et if the gulfied nre deep, stones nvailabie & :ru_: slopgy.
3 The Implemetitis Offices' will ensurc that oo wverlapplag or dupheary of the wrea Jo b treuted Vie-devis 1 wnes ulready seder(akeh
ey df the implementing sgency M Lhe rerion and the some skl bizve 1o be certified by the concerned implementing aficer, In this
e kbt fhe may submit @ Certifiente ceridfving therein that the propesed siiss beve bt beess caccrivd carlier ender any other .
Sehott and are nok for troitaeet during the curiEn Rnanchal vear.
r s lirrdon of the Got. bisued-Fom e L me eyl spenditiof pubille moisy wnd test gellaline Lomeed by the FOCF abeid b filowed |
ekt 4 ke exicsies e ahove works progranene sl incuriog the expendiore _ I
B Tie fieats gefesicd aheld b aponl ve sapein sl et il B selizme 0 fae exagnl of sasetionsd muxliyy amd ot per the aptoveyd il ratss
withens eremting w Nabiiny thessue and mo ree smprupniation of diversian of fimd: from o selizme 1 Enniher of o abjost head I another s
sienbislie b v s pelor gpauonz] of the cimpizton seban.
T Tho gysmes 1= esmen of givil worka b gor wehainally cisthal! spprmsd frot the compacnt duremad enpinscring muthotiy befor
srambarnd e wisks duiting wiiish the bpleroring pheariny ) offices el ity b held respomible. |
I Fencler & Plachay wesha be ensssied strintly &4 por the aproved saces and spetiiestions e Lid dove in the sancoud il Sugk sperie
b= plwzd whash vind: prove viabie & saocealel saking intd conshderation the spaatity of the soll & yeraln of the prupossd sren. e yeur old
s o iy e plawrad ol efl,
0 Tha ratss elarged sre proacdies 1o sppoon ol Faril? far variss fvestey mpevatioms and PWD schedule rates Tor the lems aptcoversd in
" Faveit Tarfl
0 Ol e sl showdd he plised i 2 tehh of e samelr ¥ 1o eemiamizy i expendines and cosure effesloz v sonssrvition ke dhie,
tie grentinr Wield bi sermud did e fons o (aeiehes and e 120 dow e gl pimed memimer The plt plasting dhodd ba prefemed

ooy il gmen {
I Lmiest selentifie morbondy see aeplied Tor esvodion of yorks panieulaly m exne ol e i ninstaicel omd cossruction of watss hanesting
T i e
2 s pheriasmapha of cch wark befa, dugin and Eher i esemition dhell e ki ey e’ gt t bl the donerentation of peslomunacs bath
i & dessriive :
. Zercing ek sold sl digping of pite sholdd b comiplas? befers Auumm L plisiting shoald be stansd in libe Amoen or Speing deen sz
| i k] e, st ) ad adhar shmatic condniins . o
Enel
Sdi-
Chiel Conservator af Forses
LA : Kashmir
Nos \MCCHE)PIgR019-200 (666 ~ 6 Dated: O) -1g-2010
1: ¢ Prl Chlel Congervator of Forests. JGK Tivt, Srinagar. .
b

2 * Chief Corservator of ForestPreject C wordingtor (CANEBA)
3 Copsetvator of Forests, Kmir Brinayur Cingte,
; DFOFir Panjal Forest Divisian,

e T

! e
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GOVERNMENT OF JAMMU & KASHMIR
2y umwmcmmHWAWRnr PORESTS, KASHMIR

et order e L)1 CCF(K) ot 2018 Dated: _OL -fp 2019

LPTD ecl‘fnamihﬁan‘} Sl — —
S | Area R T L e | Financial |
PO E SRR AT lﬂﬂﬂ-' A0 | g Rupees) | | (Rsin Laes)
e [t] e | R
 Planting with Broad|NO | g 23,17 13000 | 3012

sting Wik Comer | 40 2934 a7 | 1938

744 13000 | 0967
1708 | 60000 | 10.308

' [ mam
335717

Y Jonservitor of Forests,
- Kashmir

i

AL e i N

i ————— —
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274 -Annexure..lx |

GOVERNMENT Op d#m KASHMIR
- OFFICE OF THE CHIEF CONSERVATOR n?' FORESTS, §
Accori of Adminisirathe mﬂf-r Unetting. W I"rﬂ'm“. Schiems
s '-"Cﬂmpnm-nltrﬁ Aﬂormuﬂf Managenent & mﬁruh:ﬂim ﬁcuﬁt m .
~ Avenne Plantsting® for 201920 of ﬁr'hn,lﬂmm t}hvlnin e Eudiiqk

L PCCE s Jetter No.PCCFICAMPAKN NoSH1SH457 Dhuted: 3550010,

R C‘ummtuwﬂ Furests (KMRY, s '
. Yo .m-..nmmmmm mmm :;fw' S ki "‘“* CP /Sgr Jhecnt |

| ORDER nn..&;rep{mnmw
DATED: 0] [g -2019

oval is herchy mﬁuﬂjnﬁn excaution of Afforesiainn and oter waeks I

Division (Rupees cight lses, eighty one thy five
" undet the Schere mmmnm mn;umi:nw
padside Avenus Planfnﬂ’u m comparment Noi 817 diaring. the year 201(0-10 83 per the

m}in ﬁmw 1o thisonder.
i ahore W.ﬂ knﬂiﬁﬂ_m :&amm e fultoning comilitions witicth should he adhered 1o

anrm‘mm"ﬂwm-m--mu

A

Ht#ruwh wrﬂwmhm s -h,.ab snidértaken
ﬁﬂi wmhwmm In i

sk, by spunt W
?,,w;ﬂ; !‘ﬂ‘ﬁfﬂﬂmllﬂ'ﬁh :frfdriwﬂﬂﬁwﬂ'*mmumwmwm

etk g dlatbierdy mmufmn iy el espiilic
w“ﬁ?&ﬁﬁ»ﬂ e W-pﬂ vt el e ietioen g Jald dium mﬁ-mﬁu:l LT, Moeh etk

ot -”,j_ggk :;mlfﬂ Ty i it i’ by o Vhe bnll & et ool thee gl e (e vt vl
e uﬂl it for wﬂwn{m&nﬂ-nnnmnmfﬁumdukwmmhm il s pred i

- fes ol fo el Simet clynues IS G RUAIIC £35 EUEE P R el Oy S|
ﬂiﬂsa- roipy o tesules poc iy T A

dn-mmmnrmm Fﬂl**-lﬂt a case ol s
: |me.=-1m1us=‘-=lumﬂ-mﬁanw ufpﬂmmmmh

ir ol plancare sid corsrodliveg of s EEeTRY

ﬁmmmw@mm whis

84
Chief Conservator of Forests,

T : Rashmir
Dated: 0] -[b-2019

-tk e mimoner, THe i plasting ok e prdiired
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GOVERKMENT OF JAMMU & KASHMIR |
OFFICE OF THE CRIEF CONSERVATOR OF FORESTS, KASHMIR

r_" |
vrdr No: N1 cerK) of 2013 pated: 01 -fo -2019

'1 T .,.:-'_,HE,__

Area l .

Rate . -1 Financial
{1 o S e (B | Physical
T B (in Rupees) (Rs in Lacs)
with BroadNo's | 4 1317 600 {390

Conifer No's 6 | 2034 | 15600 |- 4,401

I T IR R ) 000 0,446
No's | 17.18 15000 2571
! ! 3.023

~A815 =

Sd/-
Chief Conservator of Forests,
- Kashmir

N




SABIRT1/ 2024 FSEC_Mccount

276

2 __ GOVERNMENT OF JAMMU & KASHMIR
' gFICE OF THE CHIEF CONSERVATOR OF PORESTS, KASHMIR

Aveand of Adubnkstrative Approval fr execution of Works Programme vader the Sehese
~cpmpeasatory Afforestation Mansyement & Panning Authority (CAMPA) Rondside
\wenne Plantation” for 200920 of Pir Panjal Farest Division.
1, POUF s lerter ?:ff‘tl'i :\:‘:l' :gr.mm{um Pated: 28/82019.

Canservator of Foresty 1 Srinagar Clehi's recommendation No.: CF / Sgr /Agent |
)2 ;‘;,a-.;mum-ﬂs*t‘mm Dated; 8:9:2019, Ll

ORDER NO.:54CORK) of 2019
DATED: @) -y -2019

Administrative Apptoval is hereby aceordd to the oxecution of Afforestition and other works in S ‘
Forest Division for an amaunt of Re8.815 lnes (Rupeey ight laes seighty one thoussad & Hve . |
dside Avenue Plantation™ in compartment No: 8415 during the yéar m' ,‘fm' ’fw“" R
i Annexure to shic order.
five whave Approval i subject o the fulfiilment of the foltowing conditions which shawld be aikered (2
nd spirit before exepution of waek, 4 _ _
Phoateth mmwwmmm:mﬂwﬁim (SRR AR ——
%ﬁ, e vlist R work are exeE el o e exient of veléimed onnt ogk & 0 by ceekied,
s R Waro) ke P he M e S oAb e

Cier will enwure that e sverlapping oe dupliceis of the arce 1o be ireased visa-iv the anes aiceady enderiaken
Tiepting ayendy n the rogion and thesame sl hive 1 be sertified by the concerned imphementing afficer. Ls tis
ot s i Cenificate certifsing therein that the propesed sitey have not been wsccuted garlicr ander amy wiber
, for tresiment during the enrreal finaockd vear. .
rstibne b the oL, i Ve R0 b Mo w i, Spemi, af bl ey auid st guideliney isswed by foe PECT should be foffmved
o bty febiie { approved e of the schene: 12 the pyta of sunctioned olafays a0 os por e il Sariff rtes
iy berary b 10 TR~ AppToBristiony or civession of fands o ond webeme o anather of b ol head T medyr i
e apmriviral O e oodpciial MUY,
il ek s goe mechnially: checid apjeed om the sesmpenmt contemes eigimeering suibority. Yelors
e it i By i Eheer shall il b ety respeasibile,
el vty o e ey appronved marviey id mpeciicabinsss s faidt doow b Ve sRnctionsd s Sdch speies
vihle & wiarurselie tadang it conssiaration o ity of the wall i seveim of the propoted wee. D yete e

1o nproved taril ey variow ferestry operstias amd P D schedile rates far the items not covered i

e st i 5 trerieh of the ssandan sz b coninlet the expeantinire wnd ensues ellenlive waier enmssrvation i sis,
et alberminte v O il 808 i Suidl down in the tigpesed avmst. Lo pit phining whoud be prefemred
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mvgnnﬂl’.ﬂf OF JAMMYU & RARHMIR
apFice OF THE CHIEF CORSERVATOR OF FORBESTS, KARMMIR

i

Ansatire to Ordar No-__ 20 CCEM) of 2019 Dated: _Df 2o

jsion  Pir Panjal
rsubhinag

Rang¢
Campariment Nin S-15
to be trested o 14 Hacs _
;:mr CAMPA. Roadside Aveniie Blantstion e
£ 22 R Aren |
g upit] Rate | pyouieut| Flnaneint
: SNo | Descripiiun ' ™ (i Rupaes) (e b= Lavend
Uhegtte. | : -
o ‘]' M1 Planting  with Bieatjio’s 4 1817 (7 O S F
W= P SERNESREORST e : - R :
O T e ey Wab Contfth b 20,34 Ciong. | sat :
5= 3 Meptpeaduction A T N T P T Nl
WS s e N R (Brand Leaved]) el | I i
=2 —— JaYConifer [_1101?-!-_:;14_51 hoa | £ 17.18 }AEHNF -{ 317 4
..I_L"‘:;. _- .- _' : 1-. | A o dé;b_'lwh,. 1% LM"' [
-‘LI T, . Totatt | | =SHL8>
i g oy ; HE"‘
et MR L T : - Chief Cpnservator of Forests,
iy | i :'II' Y ! i I{) 3 m’ -EBiI'
.1,-'""?
Directyr (F&S):

'
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278An nexure X

GOVERNMENT OF JAMMU & KA
OFFICE OF THE CHIEF CONSERVATOR oF mm'i': RASHMIR,

Ageord of Administrative Approvel Sor exscuting of W

“Competsatory  Afforestation Manngement & r;l{n::ml;:k:::;f;:'m?: tnder the Schome
Avenue Plantution™ for 2019-20 of Pie Patjal Fapest Divishen. : AMPAY- Roadyide
1. PCOF s letter NaRCCFCAM I*M'.r-eu.dsmmw* Duted: 2823019

3 Conservaior of Forests (KMRY, Srinagar Clpele's rectmmondadion p;-ﬂ_: CF /Sy

Bvmeprce *—E‘:

/ 19,3011 | 04-08 CAMPA Dited: 9:9.2019, theutt '
f ORDER NO.:23COFKY of 2019
/ DATED: 0] -fg - 2019
A Adminisiative Approval s herebyascarded 1o the exoomion of Aorestanion ang other works n

pir Panjal Fovest Division [or an amouil ol Rs 8818 loaes (Rupees elpht lzesyeighty one Hoysand & five
.i“-w only) stcer thie Seheme "{‘.&mrn'*'n_snmr_',' AlMorestation Management & mw“ Aulhority
(CAMPA) ~ Roadside Avenue Plantation” i eompartment No: 816 dusing the year 200030 2 per the ’
detaile shown in Anbexre 10 this onder, , :

" Hawever: the ahove Appritval is subject 10 the faffiltment of tse fallowing conditions which skould e wiivered (o

= irinile i hemer ond spirit hefore exscition of work: ;
i fﬁmﬂlﬁmﬁwwnmmﬂwwm vrammon of vl Trie funds 7o afiones Swsid e e s = ™

oV L B 20 . ~ :
" E_‘ fl.'l‘: X gﬁx“’m&ﬁ;’:mﬁ“ snocytei] o dhe extrnl of relessed st naly & mo fislifily croged |

I LR 5. Sk Muimre Gmmiﬂ;tﬁﬂ'ﬂﬂ'.w‘ﬂ‘!"" b\'ml:-ﬂr;llﬂ B Wl el T e dlocg, sl e iiubiie & brsst sy,

1 L Tl leplomenning Difcsr wil exisre that ne sverlapring oc duglieacy af the arsa v b trated vied-vis i tuey siveidy underisken
(AL, g st e tonpfmeenting agenry s the pepion wad the same Ml b ot certified by the concerned implemting offieer. faths
il R ! comaectioil, e fy uﬁﬂ » Cerpifionse ceorifng therein thal the propesed xites bpve natl bevn esvenind exelicr eptin spy other

ey 0 Siheme sod are fresk fur wentasent during the eurent Fngpsiat year,

BV o) s om™ Ty s il e Ghpe. iapue] [ s L 1 o et stz 07 Pyl mvamey: v e gasivieionen asaiad by the POCT Sisvdld iz illimbiad
IR SRRl e b i bt ua'rf\hc'.ﬂﬁf‘-'m fERprRmIL el I5'“_-"-"“':".':--":‘I“l Mm
- . e DLl ke py e g o a2 e = the Slhem T e EENT D TEREtnaed cAtlnys E ad oo the aporiad el T it
] B, The fhinfhe refoaned Alghl be geus i DT f e fii igheme 10 andahs i

I 1 St s | f sl G mm“””“ﬂ”ﬁ;“‘“ﬁ”ﬂﬂ SV TG ST e S me o et Shees foead 1 smodr
o 1l £ : ol vyl hinr vhve praoe gl Of dhys CovyponBl duihionty. : - ;
T | 4l - %ﬂﬂmﬂf i ﬁ&;‘;ﬁil_““m - ot reenmiemly sbdled wppnved o e SempSR, (oM el mphoriy befoes
I s P S v st o I ek g ki e impbrmeuing dutweityl ulficer shidk equally be beid respansbie: ;
i 18 Lo 8 emaing it g atuen b enmeuted sl s pen She Appnved pes: specilcutine s bkl dmicn o tie sindthiesd bt Suek jpoice

o LAY Yoo it whic st prone Vil s sapvessihl Lalieyg fns eceoctiie e quatiy ol the Aol & tareain ol 1b (ropaed el U vewr ol
VR e e el ] .
W £ : e {Tw i iﬂﬁn ittt wppiri el laeidl for v eringy lansirt npeatives and FWE schetlife raies B dbe tenty nor aovered u

A i ! viln 7 m P [T =k |

ST il e phar A ié b phisied hln;_-:hmjmﬂmmﬂmpmzmpwmmmﬂmu_ﬁtmwhmmmm Fils
| AT T vy mﬁpﬁumhwmhmmmn il srenchas it phis 10T dowm b the wepserad manner, The pit planting should be greforsy
£ s I:.- e Q#Fﬁjﬂﬁ q !

| A2 g (T mﬁ?ﬁww s ezt o s pactimlarty fo- £ of maiting of plunkition and cansration of e arvesting.

[ i 'E'L'r?"{ c 12} ﬁﬂﬁ & 'rmwm mm‘dmlhﬁ seapyiiopeatunll be talien op i oedtr 1o mads the dbumertsion of nerformasce bl
o Pl P e ->nﬁ.hﬂ$:$ﬂﬁldrpﬁwbﬁﬂmﬂnﬂb#hﬂ: Autume & plinfing shoald be stered T tte Asiuna o Spring -5

i : s e i fall s e el opdie . Sepeniog

Sd4-
Chiel Copservator of Farests.

Kashmir
Dateds 0) -(p-2619
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GOVERNMENT OF g AMMU & 5. .
OFFICE OF THE ¢} & FARKMIR

1 cmmmvmnqrm.,:m' &3
' mmtﬂmﬁﬂt_—_ﬁ ICCE(K) of 2010 Dated: _ O . 4 .on | : -‘g
pivision ¢ Fir Panjal | e

. i ) : . | I-.i

ange =St

¢ ampartment Ne. S-16
Area 10 be treated : 14 Haes
schieme: CAMPA- Roadside Avenue Plantation
a.|  Description {Unit)

I e il
el i
I TSIt
i T
’ :ﬂ'.lf_.!‘ '_'nlnr £
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; ’ | zwney;l-irex 4‘}#7"4'- "P\"‘:

GO OF JAMMU & KAsHM
| SHMIR
oFICE OF THE CHIEF CONSERVATOR OF FORBSTS, KASHMIR

Aceord of Administrative Approvel & Techmieal §

& ' ; anetinn (v the Works Programme of
;::ﬂ:;f{;ﬂu;lfnl Division under different seheines fur (e virrious Nurseries during the
L PCCE"s letter No. PCCF/ Bty G/ 2016/ 84/ 85399 dated 31072039,

i Conservator of Forests (KMR), § ' . e,
/ B Acttt 20200 47478/ Nurweries lhlt': !Htﬁg?}rilflmm s a3

| ORDER NO.: 0 JCCF(K) of 2020
9 DATED: o -10-2020 !
3

: - Adinistative Approval and Teshical Sinetiun iy otorded bo the ipanal
¥ b ! ; . 1o the Works: Programine of P Foren
’ phiion uader i below uientioned schetmes for the Yonr 2020-2L mounting i Rs. 42.93 laes Rupees forty two
- pocx winety iBiee thowsand) only pertainig 1o various Nirsetiey of Pirpajal Ferest Divtsion, mainterdtice of plints
in iy and rssing of now plants. THe sahemiewise finanola) details sarmarkid for the cursent fissactal year is given
heraundet. The desaited of works programine containing s leaf is appendedt heverwith,
i Name of the Sclieme Outlay Remark |
: — e —n-—M!"_ TS A AN oy VR VG mIE |
fER bel e vermtoa -
L L 5 dageid 2042000 L)
| CAMPANPY TH00 | 1 siready oy i e e of |
CAMPA-Tosamuidun Special Project 501 1414 e e i g eris |

o el ']'Eﬂﬂ’m-m‘mum_ at TATH | N 31,122,123, (34 CCFR aF 2086 |
3 i o
1

Nu kel 3 R-20 50 .

Green bndia Mission | 1. 438 o
' L The sbeve winetkom e sl 20 (e fuifillmens of (e fnliowisg cootitions: :
i “wll -!r.ﬂ:l_ ...H.ﬂ"' : mmhmmmmﬂ“?ﬂ- The ﬁlhﬂldnﬂfﬂiﬂmﬂﬂ nok B

|4 : i il 3 previsaien of I e Tt i mpetent Aottty
I : : . M“‘w‘hﬂw‘dmmw hrl-llf Agtinriy. i
| = ye Officsr ill- msure that wo averiapping or' dupbescy of the area 1o be deiaied viesis 18 #8100
, FAL of the Emplementling ugeney in the.reghon aud the 1me hall have i bo cartifien by the concersed '::.q
(hR== imay subrult 3 Cartifioate ceriifylng thervin that fhe propesed warks hav? Dot been<xes
& 7 re fresh for treatment duriag (he corvam finaacial year. ¢
Al bd 4 e atend of I L

r".
| 2 T avad Hems ol g 1 e Exclip iF saneriained AN e b T W SpP SS9
SIS B e it el e it o e 4 o s o o 4bnss T s o o objece e 1 ootk

e 3 sibtz wh ‘&#ww‘hwﬂﬁ* : e ad 1k dowm in e stioned st Such
S iy e e ““m‘ﬁm*ﬂvﬁﬁm ol & tetean o o propued area. (ve

apgroved tarill fur vurbs Peestry | pperationy dnd - FWD schivdule snies ir the flems ot

i case o arfisies fo b’ far wivich akl down porms are 10 be foflewed. :
du ;Twhﬂ'ﬂ:m:lmm i expendiitue ol e effective WIREr EOsRTVEROR in
mﬁm&imnhnfwmm ity fnid dwis i stagugered muniser. The it planting sheuid be
S o o of Wik iy gt f oy o AR A0 SV O 3t eyt

e ek ﬂmuﬂm;ﬂuﬂmﬁt b s i order %0 ke ﬁ;mm

TRl
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GOVERNMENT OF JAMMU & KASHMIR
OF THE CHIEF CONSERVATOR OF FORESTS, KASHMIR

i, 1 E
tl't'”']’i.il." NO --—_l'f:_”__ Dated: {:35 - 10 =2020
.l'l =2
: ; B forreea i e
em alk ____. Amount ||
P L I e e - (Rs) | Qty (Rs. in Lacs] |
,.v-JnEF'-r"—'""" gf Plantsin'thair 1 ...,_!' L3e Ma's 266 | T EE .67
'ﬂnrﬂ.ﬂ,;m Conifer Plants in their 2* year LaeNaE | 1,85 [ 135] 339
ml.ﬂﬂ;&ma of Conifar Plants in ”"‘1"” :1”‘1-'!53" P : Lachins | - 3.83 [ 218 g9
|" 'r:icnmjer plar S against "I'nFF‘h 5|,;:rh~d g Lac No's | BO3| 31;"3 21 :
E h',,TE_ngLeaw# plants agal “pldnLn Ipplied L_ar.'.'«tu_i. I =A%) t:‘-_ﬂES'| u-_-i_ﬁ
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L 6. Tt e propesalsars strictly devid and designad as per fhe relevant colle of BIS/ CRWDY IRCS MOF
spetifications et and sound engineerig priciice, besloles shonld comge vpw preseribed Inaan Stundards

| (1S 3 welL s oer s o regniatins 55 e st el .

=i 11-“”“#“%: mmrﬁelci Mtﬁf‘ph}gf!ullﬂ linacully _ugiﬂ;in e '_;umq'gxa ume périod and

== -he appreved estimated cost o avoid ey cod escalotion’ devintions. However, devistions i apy
b TS usibifiey of the foplwenting ageney. VN
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h JAMMU AND K .
CE OF THF o AND KASHMIR GOVERNMENT
OFF1 {ECONSERVATOR OF FORESTS, SRINAGAR CIRCLE, SRINAGAR,

subject: :‘:rd of Technical Sanction for “Providing & Fixing of Barbed
fencing with Angle Iron Posts & Planting” in
Compartment 8.9, Zagoo, Sukhnag Range under the Scheme
CAMPA-Special Project Tosmaidan-NPV for the year 202122 in
) ?il‘ Panjal Forest Division Budgam.
Reference: d Pr. Chief Conservator of Forests fi HoFF JGK,
Ein. ;1.1 of 2021dated 01.04-2021, under Endstt
= 8./ 19-80 dated 01-04-2021, AT
i) Addl. PCCF/ Chief Executive Officer (CAMPA) No PCCF/
CAMPA/2021-22/1199/F. No 1180/61 76 dated
ARy humir Order
v Addl; PCCF/ Chief Conservator of Forests, Kashmit =0
No. 15/ CCF (K) of 2021 da!a&-i‘ﬁoﬂﬂﬂﬂﬁ | under Eg-;éﬂ.'l
No. 130/ COF (K)/ Plg/ 2021-22) 492-95 dated 26- :
DFO Pir Panjal Forest Division letter No DFO/
PP/ Acett/51-52 dared 19-04-2021.

ORDER NO;: (¥9)/ CF (Sgr) of 2021.
D ATED: 0f 06 -202L

Technical  Sanction: . is  sogorded, hereby, for tream_wm .ur

17 Hectares of degraded forest land in Cumipartment [8:8, Zagoo, Sukhnag
Runge Pirpanjdl Forest Dimision Budgam through fericing, planting !zm:l other
measures: Lnder the approved Scheme ‘Compensatory -Afforeatation Pund
Management & Planning Autherity (Special Project Tosmaidan NPV), during

. the year 2021-22,.8s per following particulars: and also as detailed vide

Jammu E"d“
No PCCF/

il

|
-

Annexure ‘A’ to this order
. Co. & Range/ | Particulars of Work Financial
. Scheme Implications
| o = % (Rs in Lakhs) |
I Co, No, S8 i Providing & fixing of Chainlink fencing -500 Rit. '
| Zapoo, ] Providing & fing of 6 strand BABW fencing with
] Sukhnag Range | Angle Iron post in cement conerele hlocks-6100 Rft
(€ | | {17 Ha). e 26.26
g | Specia) Project | 2. Assisted Natural Regeneration:
| || . 5 ] 1 ! X
b i Temsnaicins-NPY | (i) Planting of Conifer Plants- (3600 No.).
Wisas i1 3. {i). Pit Planting with Broad leaved Plants-3300 No,
FE | | {ii). Pir Planting with Coniler plants -6600 No. |
¥ - | fi). Pit Planting with Medicinal plants~1650 No,
' 5-1650 No.
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A /- ,-"#-‘
the sanction is subject to fulfillment of the gy S

- which should be adhered to in lettor and spirit. . Hnﬂn“

- BUThe working sh

allbr executed 16 the approved €Xlent) wmoun SO0 W{/ 3
arier to avoid any limbyilies i ml’-‘"‘-k.‘d i, o
2 Al cidal formay 1

AT HIMCedires requiped under
of the werk

T!H-'_ Implm:nung Ageniy shall ensure that Lefore Execution of workiy) un 2round, o
CI.IL'I'.[ 'ﬂfnrli.-u 15 red, executed and Work SHpETae I'i.'f.hm'l;&“jl’ a3 Per
EStimare | PR, with no deviations.
1. ‘Theﬂfunf.t-i tor the insiang wWork op

L=t

Tules be fuitilied Lietarm e

LT
ey

ten dnring W

roject are Approved [ available under
3 The Tates char

the relman: ST
2ed are Arearding to latess apnroved Farent tanlf for yari
Sl L S

s foredtry TPCrAion.
edide of rage duly tendere {L1} for the ftems Mot Govered in Forent Tary \
AVIRANL Should e rtleased on actunl Work-done of seguisie qiality, and quantity, g the )
- PPTAved rane STUCture after verification 10 that effeet by the competent maghiomiy, _
1 b Work g aa subject’ matter of any Court and % 6t under My adverse
| investipation with Palice, Cripe branch, Vigilance Organization % and in alsg
1::“ E{-‘Whrﬂd under uny other scherre/ \PrOgrEmme to aveid duplicacy of work o seurTing
4 Gie mmﬂimc k % .
i Fhotgranhs wir, s opions, before during & aifér exsention of Works: shall be recorded for
COCU MRt el st 1 thils g 02 [ P A -
% The lnple SOy Agency wil maﬂn-ﬁft the DRSM wirks: i any, will be executed only i,
The VITEH exporisnice oo, to moderate rainfall ane ar [ree from flush floods, i
10 The Dibbling fof e NS} s 1 be varried oyt in te sites suitabie for the pirpose. The Chaice
' Plﬂm{hiﬂ'ﬁlﬂcuﬁwd umﬂm{gwmudiﬁmsandm arider planting of krgad

45 om ahﬁﬂ :':ﬁ“.ﬂmil
Prescribed standardised

A Al

b T ConservaigFaf Forests,
| | Bk @ T ‘_....{?P Sﬁnagﬂ:ﬂifﬁlt.
i ! S {eio g st Dated:  07. pa.202)

.
|l

LKAy

K L -’pdsll Pr. Chiel Conse

fvator of Forests/ CEQ CAMPA, JBK, Jammu tar favour of

4 infarovation, | e L

R sy mﬁ, ng;,.f@hmf Conservator of Forests, Kashmir for information. This is in

Rl el o iculyr reference 16 his Office Administrative Approyai Order No, S1/CCRK)
b i B i DI A l‘i.'l

further

I Forest Officer, Bir Panjal Forest Division Budgam for information ang
Aecessary action,




_ GOVE {2
OFFICE OF THE CH:‘E?FM gg«:ﬂégjnuuu & KABHMIR O
‘RVATOR OF FORESTS
. KASHMIR

dministes tive \ppros

Rl Ympensstony Affg
ASpecial Project

Acenrd of A
the Scheme
(CAMPA) -
Division,

it Finance De
issued andy

al fnr. execution of Works Programme under
o resiation Management & Planning Authority
samaidan « NPV fur 2021-22 of Pirpanjal Farest

artment, Gy
v enilirser y

ALY 1ent Ny,
llh. Vinanee Departinent, oy
wited wnder endurse

of Jammu & Washowir's §,0. No. 15 dated 0901, 2020

A PSPCL 2009 gl 904012020,

iicees ':;'-' Jammn & Kashmic's S0, No. 40 tdated 09.01- 2020

i) POOY s ¢ MENENGL AL GER (20191 168 dated D8-01-2021,

l: 1 i':ﬁ.:r::vﬁﬁm“;“;n‘“'“ No PCCEACAMPAZO2UE N L L6176 dateid 09-04-2021.
- P ol Foresls (K sty | i [

Acetis 10212 11!'H'l;t:l.:ilT;::?,j]:u;?"“wr Circle's recommendation No, CF/ Ser

T = S i s o

ORDER NO.: & 21 CCE(K) of 2021
DATED: py¢-p4-2001

ani.sl‘mit": ,'J'Fi'*‘“"ﬂl b hereby nocorded to the executian of Affarestaticn wrr’iﬂ m

Compartment No S8, Sukhnag Rauge of Pirpangal Forest Division (o an amount ol B IIE-.M' 1_i_lﬁ

{Rupees eighieen facs siuy five thousand ‘only) imder Lhe Scheme "Compensatony Afforestation

Management & Plansing Authority (CAMPA] - Spevial Projoet Tossraidan NPY™ during the Jear

-2 TPy e
; TR : - Amount |
| T of the work | Ditails of work _ Frswa |
T Companment NG | 1 Fencing Usig Angie ran posted 13 Hees. 5700 RFiS) '-

l 7 Aeswich Nailm) Regenerdton i

{i) Planting of Cani P ——

: , "3 [a). Pil Planting with Broad jeaved Piants {1,850 Plants). ;

- Tesmaidan NPY) 1 (5}, Pt Planting with Conifer Plahis {8 800 Pantsl ,

{z). Pit Planiing with Madicinal F‘_iar&s (1,850 Plants) - d

\BES

This pprisval 18 subject o frfillment of the foflowing cnditions whish should be adhered £ 1 €17

'Ii:l: s 4! - _1‘ -.__ qe -zl h

2. That the pravision of fande tor the fijstant veerk projist is approed: jn-.'ulul.ﬂu urider \he tela-r]:nt seheme.
a3 Allcodal formalities! procedures required under rules be fulfilled betlre executian of te wark, Ak
b Thit the instan work is ot -subject marer ol sy coust and ig et wrdar! any :qu-uj*rsa _ﬂba_-:hﬂl.‘r:r:-

Tnuestiztion with palice, crime banch, yiglance oread izalion et nd 3= slno nal covered undet aty otliet
seheme! programime to avoid any sort ot duplicacy i adoption o wark n_m-:umng._ﬁrc expenditure.
5. That the jnridl corvidor [if any required) for fhe fnstant projectisiorkis) i free o sl c11§'mhmnm.
6. That the proposals ase swictly tevised and designed a3 per fhe revAl code of BIS! CPWDIIRE! MOF/
pificarions et and sound SNE AIELLHE PRICHTE, besides shotld come upto prescribed lndies Sitindards

Sy 4 well s sither rules and resailations s pien blest nﬂjﬂ'ﬂdmf‘]_'ll."j. ‘ _ |

3 7 That the werl prejeet is completed both physically! Fnanciatiy 1I¥rl.ﬂllll'l_. the preserbed Hme ?énu-_i and

TRANE ﬁ‘ﬁ"hihm'apwﬁ“d eximated st B dvoll win oSt sicalation devigtions. However, devintions if Wy,

‘:;'-'f{-r ~ 0 shaib e the personal responsibility of the implemanting agency . . .

o TS 8. Mﬁmﬂwlﬂiﬂnﬁ’riﬂﬂ"bﬂ made 1o the approved desizn of the instant works’ project without propet

SAC o gproval from the competznt authority _ SRR 15 . =

VT TS 9. The implementing Officer will ensure that no overlapping o duglicagy of the aren 10 be freated vis-d-vis

N ;'iﬁiﬁﬁi?ﬂmﬂﬁmm.haﬂhﬁﬂr!hﬂ implementing agency i the region and the same shall have to

L helcertified by the congeim s implementing officer. Lo Uhis connection. he shall submit a Certificate
o P, =k s A e i m} FI#'\"F- ANt bw-. ﬂ‘ﬂﬂl.ittﬁ ﬂﬂ-ﬁl' muiﬂ i‘ili}' .“m Echtﬂw
¥ i e stireént financial vear. -
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@/ OFFICE OF Ty CI‘II[-:FMQLH AMMU & kagpmig &
ATOR OF FoRgsy
8, KASHMIR

Aceord of Ay

. STy

the Schenye = \pprova f v

(CAMI'A e Mpensaty ‘trlnrﬂl-":: CLeRution of Wirks p
ol M) = Speeinl Prajue Fovencn o0 Management

Division, Saidan . Npyo

1 Finauge D¢

rogramme ynder
& Planning Anthority
fow 202022 wi Pirpanjal Forest
Partiient, (o L

“entorsemy o Jammn & Kaghmir's 8.0, No. 15 duted (19-00- 2020

! ! Nu' A o 1
) Finaneg ’I‘h-|,mr'.mr-m, '.’.a-.w.l""uli'h..h o A8tated 41 O

o — Janima & Hir's 8.0 '
- S Enmmuni A o st ot e, ;
V). Conservarss unication No, P CHICAMPA02UF No. 180/61-76 dated 09042021,

of ki q 1 . : "
hoetes’ 2021202 Jll-;}le‘tlill.:-:?{llﬁﬂ,];l}f?.ﬂ“r ST

ORDER NO.: S 1CCE(K) ef 2021
DATED: ¢ - p4-200

:"Ldl'l'lini.‘l-lj':!.ﬁ\'t 'a"_l"m!..‘r‘-'ﬂ 15 he 3 : : : = Wl.ﬂ'ﬂ in

LA SRR 115 herchy accorded to the eneculion of Afforestation works in
I.e.afﬂmﬂ“mfm-?\ﬂ._ &9 Sukhnas Range of Pirpaniul Forest Bivision for an amonnt of Rs. 2620 IHI
B (Rupess twenty six lacs twenty oix thousand onlyd tnder the Scheme “Compensatory af&wuwhun
5 }}DMI ;]mcnl & Planmmg Authority (CAMPA) - Speeial Projest Tosmaiifin NPV during (he year
: 2T '. y Al >,

i e

. 'LTithui'ttm'mlt.l _

M”'ﬁ;ﬂ;ﬂi?'#F-ﬂ!'&-'fﬂi{!,ﬁill;gl"cﬂmlhjms which shanld he adhersd to in letrer
he extent of approved!. releaszd amouny only in arder ty uvoid any

e of funids Far m,_m.wﬂ:.pm_;ecl siapproved’ available u_ndt;l'. the relevam scheme,
nalities’ procedures required under rules b Fulfilled before exeuution of the work, \
st work i nor subjéct matter of iy court und is oot under any. adverse. observation:
an with polics, erime brunch, vigilatice organizdtion etc and is also not covercd under any other
e o | any sort of duplieacy in adoption of works 'mcurrmg_ the expenditure.
ridor (1F any required) for the instant projeetis) work(s) is free from all encumbrances
are strictly devised and desigoed a5 per the relevant ¢ode of BIS/ CPWD/ IRC/ MOF/
to and sound engineering practice, besides should come upto preseribed Indian Standards.
er rules and regulations as per latest amendiments . :
is:.completed ‘bath physically/ financially within the preseribed time period and
d e d cost t avoid any cost escalation/ deviations. However, deviations if any.
e implmenting agency.
approved design of the fnstant works/ project without proper

no-overlapping oo duplicasy of the area 1o be treated vis-a'vis
plementing ageney in the region and the same shall hive 1o
I this comnection, he shall $ubmit & Cetificate

besn exccted e Gader any other Scheme!

it 2 Cenificate

B3E
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i - e L h )
. qnds should ke Tm:m on apprn-.'ed_uluma ol The schigme 1o the extent of released amount only ﬂ_'_l‘f'_’-_’
per ¢ R ﬁﬂpr"“m faifl rates withoul creating any liahility thereto and no re-appropriation of
diwersion OF TURCR [0m wie <cheme 10 ancther or one abject head to another i admissible without the
:: 2 Im-.r'u‘l al af the cumpetén 5”-'”“‘1.'1‘] - .
‘llflmnng '\rh,-l'l-l'h‘l IJEI thﬁi'l'ltf.'d ﬁ-:.l'l“l:-. a8 Pe; the aPP\rﬂlffd norns el !pﬂifmm M hldﬂﬂl‘ﬂiﬂﬂ.}
— sanenioned tnfl Such species b plagted which shall prove viable & successful tking into considert s
e qmill? c-t_Lhn: soil & werrain of the proposed orea hesides one year old jaliu__:l_t!I_.sllt_.il-lll!f.I'l"l".rf""'l:"[‘"_v e '1_»
' i, vitotion if uny shall b the personal cesponsibilty of e nsplementing authority! ofists.
[ twstructions of the: Governtnent issued from lime (o fime fegarding expenditure on
' including ctevdenng should be followed strictly while muking expenditure. e ui
13, The DDO= and controlling officers shall ensure the guality,and quantity of the ik hint
checks and hald inspections. =T T et o
14, Photegraphs helore, during & after ﬂmmnunmtmmhmﬂ#ﬁ‘bw L

e

money

i

No.. 130/ CCFIK) ! Plgf zﬂ;’llﬂggé"“g?” i
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LFRICE OF THE CONsp ,“.'__1 i‘_‘{‘:ﬁl RASHMIR GOVERNMENT
OF FORESTS, SRINAGAR CIRCLE, SRINAGAR.

Accord of
Technical Sanction for “providing & Fixing of Burbed .

wire fenci

G g with Angle Iron Posts & Planting” in

partment 8.9, za

CAMPA Spectit o) 2800, Sukhaag Raage widef €08 Bl

Pir pan_ Fecial Project Tosmaidan-NPV for the year 2021-22 in

q }l‘l,!al‘Fun.ust Division Budgam.

\;T v htl-‘I_F::nm.*:'l.rnl{_n- of Fajrats S HoFFJBK; J
i Ud of 202 1dated 01-04.2021; under Endstt. Ne

S Pliz / 19-80 dated 01-04-2021, .

i '.1:“!.“ .H'f[: i/ Chiel Excoutive Officer [CAMPA) NS, peary
CAMPA/ 2021-22 /1199 /F, No LIRO/61-76 dated
09-04-200 |

) Addl. PCCE) Ohief Canservicor of Farests, Kashmir OfEEr
No. 15 | COF (K] of 2021 dated 2_,;,,;):}21321 under E,::tlauji_

' No. 130/CCF K/ Plg/. 2021-22/ 492:55 dated i

i DFO Pir Panjal Foresk Division letter No DFO/

PP Acett/ 31 -52 deted 19-04-2021.

funmiy Order
PCCE/

ORDER NO: ” (Sgr) of 2021.

D A T, .E D=

schnical Sandtien  is -aceorded, ] :
13 Heetires of ‘degrader forest land in Compartment 8-9, Zago0, f;rukhria%
| e Rarige Pirpanjal Forsst Division Budgam through fenicing, planting under the
ik approved Schems ‘Compensalory Afforestation Frind Management & Planning

herety,  for treatment  of

Authonty (Special Project Tosmaidan-NPV), during the year 2021-22, as per
Tollowing particlilars and afsy s detailed vide Annexure A’ to this arder.

" Co. & Range/ | Particulars of Work ' Financial
. Scheme I Implications
7 e S \ o e (Rs in Lakhs)
) Co. No: 9.9 ! I Providing & fising of b strand BABW lencing with
- Zagoo, Angle fron post in cement concrete blocks-5700 Rit '
| Suktinag Range 13 Ha). . ' !
' : . 2. Assisted Natural Regeneration: i 18.65 !
]Spr{ull*’rajmt iy Planting of Conifer Platts- {2800 No.). |
| Tusmaidan-NPV. 3. i) Pit Planting with Braad leaved Flants- 1650 No. |
PR N s ! (11). Pir Planting with Conifer plants -6600 No. ‘:
s e o o Lol Pit Planting with Medicinal plants-1650 No. ]
i | LSS APt | Continued overleaf
. l.l_.: ’11 £ 1R ] S "f/ ; - - o
i SR
i AR il
= | }:-‘Il,éil.n_r_l ._.n'. B 2

ol (1F =% LT k| LRETER xl--.-.l_.: | i gt W N
"!I‘-'_"I-ECH.}J&_‘{J ik b =i -'.-":.' i 9 U

.-:;.:::I.-! T L g R o 11 - L - i ; [+ L
R B At o G O,
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! However, the sanction is subject to fulfillment of the following ¢, '
which should be adhered to in letter and spirit. th,..‘

'fhr workis) shall be executed ta the approved extent/ amaunt cammitted or relea e only .
- e 1o aveid any labdlity i,
! 2. Al codal formalities! provedures required under rules be falfilled belore mmﬁmﬁ'ﬂ% :
{ . uf the work il i
3. The Implementing Agency shall ensure that before exetution of work(s) an ground, Eolimage o
L = Ol Works ie prepared, execuled and work supervised techipically a8 por W
f 4 estimuate | DPR, with no deviations. ; ! S
'I_‘-r 4. The funds for the instant work oz project are approved/ avadlable under the relevnnt m
© e 3 A—m
S The rates charged are according to latest approved Fmﬂtim'tﬂfﬂf ﬁmﬁdﬁgﬂnrﬂ '
o as per PWD schedule of ate duly fendered (L1} for the tems RONERRE R ZER A
6. Payment showld be released on netual wo{kédhnt al Mﬂm q i uthuﬂ!r' . :
approved rate strueture after verification to that effect ty Shie oprpe = I‘m ;nf adverse
7. The mnstant work is not subgect matter of any r"“:"tﬂ .nndfl ipitind ete., and is also

obscrvation | investigation with Police, Crime biench, Vigiance Organizatiar 6 A6C 6 40 \

not covered under any other scheme) |programme to aveid duplicacy i W . . .

double expenditive, ; - [ :

- 8. Photographs with captions, before during ﬁrmmﬁm of works shail be recorded for

be ‘dotumentation and submitted o thisollleewa. @ L -
9. The Implementing Agency nmmummwBMHM#mm iR
- _ sites which experiencs iow 1o moderate: mﬂlﬂpfﬂ:‘ﬂﬂ Wn& The Chalies
P 'm'-.;}‘-ﬁ mﬂﬁ%ﬂieﬁsm o fiors and no under planting of broad

e Ieaved species with conifer an
L-'II- |

ated:  OF 06-2001

'- amm J&K, Jammu for favour of
.o l;r'j.;-"hl fys I
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OFFICE OF THE DIVISIONAL FOREST OFFICER SPECIAL FOREST DIVISION TANGMAR
Details of Established CAMPA Closures frem 2011-12 to 2023-24

No's
Lotation establishment Chalnlink | Angle lren | COnlIEr} o o ved |
o 4000
6500 4000 0
66-B/Gul . - 8000
-1 w0 | &0 | O 0
45/Gul B : a000 | 12250
8 . ssoo | 8250 | O \
47/Gul w| © s000 | 16550
prern 2012:13 10 : s600 | 115 - o
a9/Gu 1 - ol A o | 41250
7o0 | sesoo | 16500 | ST L _——
42 =
0| a6s0n | 16500 | 8350 41250
E4-0/Gul i 5 | 41250
e 01815 = 2 j500 | 16500 | 16500 LPE]
as/cu = - 41250
528 Toiss 0 - so00 | 2a7s0 | tes0 | O
: Toz00 | 000 | 13ss0 | €250 54500
o 201617 - 5250 s51asa
P 29 1 a100 | J13so | 12788
14 5200 1860 5644 0 g "
47-¢JGul
47.8/Gul a 1400 3040 1640 a 0 1640
42/Gul 2017418 % 351 7210 23658 | 10715 0 34423
9.9 % 3303 6829 |06 | © 0 10116
o ] 1141 1913 16830 (1] 1] 16830
aD . 11000 3000 | 32295 o E529%
2k 201819
P a1 - 12498 | 35739 | 32835 o 68164
E3-B/Gu L1 . 4400 21450 | 8250 [} 15700
5.4 TN 19 - 5700 13100 5150 v 11380
§1/Gul 15 . T500 20050 | 9900 1300 41750
515 2020-21 n - E0c0 | 23100 | 82%0 1650 13000
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Government of Janmu & Kashmir
Gulmarg Development Authority

PRy LU LR T v il ajitimoe g adfgirsit.com
Farin Foan IIl (LLRF LA N A e,

No: GDA/2025/3797
Dated 2B/02/2025

The Deputy Conmussions,

Baramdin

Subject-0OA  No93/2024 titled  Advocate
UT of Janum aid Kashimir and others

Your office No. DCB/NGT/99-TANG/537 dated 28.02.2025.

Ashiq  Ahrmad  Magray VIS

Ret
N i only Para 08 of
Regarding the above cited subject it s t0 submit that

the application pertain to Gulmarg Development Authonity and in this

regard the report is submitted as under:-

01, That regarding the allegation that thousands and lakhs of forest trees
have been destroyed by the hoteliers of Gulmarg. It is to submit that al
the activities related to the construction / repair / renovation of hotels
and huts are governed under Jammu and Kashmir Control of Building
Operations regulations, 1998. More-so the Hon'ble High of Jammu &
Kashmir and Ladakh is the Custodia Legis of Guimarg and it is only
under the directions of Hon'ble High of Jamimu & Kashmir and Ladakh
that limited repair renpvation is allowed In Gulmarg. As maximum
number of units are constructed way back and no any type of fresh
construction are being allowed in the Gulmarg and issue of destruction
to green trees is no way allowed for any construction purpose for
which authorities are taking all possible efforts to ensure preservation
and safeguard of our natural resources. The Hon'ble High of Jammu &
Kashmir and Ladakh has also directed all the hoteliers to install sewage
treatment plant and In order 1o ensure compliance this office vide no.
GDA/2025/3786-89 dated 27.02.2025 has requested Pollution Control
Board Snnagar to take all measures to ensure that all hotels Kave
proper mechanism in place to ensure the implementation of
parameters (Copy enclosed as Annexure A),

02. That ing the Wa
dum:fil:: e hl:k ED::::,WHTE hutnlhr-s of Gulmarg and
R o m:d Atis to submit that the Gulmarg
: 3 MT solid waste management
plant back in the year 2018, however due to the harsh weather

tions at Guimarg and huge influx of tourists Post covid-

¥ Gy oo

required
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pandemic the plant could nﬁqgef to the demands of the waste
collected at Gulmarg resulting in excess waste within and around the
premises of the plant, as a precautionary measure the plant was
properly fenced however due to heavy snow fall the fencing of the plant
got damaged. In coordination with District Administration Baramulla the
waste accumulated in and around the plant is being continuously and
effectively transported to nearby plants for proper segregation and
ccientific disposal, Beside this authorities in recent past has taken all
possible steps 1o ban on the use of plastic and polythene in the
Guimarg tourist destination and are continuously working to make this
destination plastic and polythene free The stake holders and service
praviders are being sensitized to these issues and are being educated
to understand the menace of the negative impacts of waste and
disposal for which different squads of all line departments involvemnent
is gainfully utilized for betterment of the environment.
in order to ensure proper management and disposal of waste
generated at Guimarg this Authority has taken up the matter with
mechanical and @il engineering Divisions of District Baramulla who
have furnished DPR for installation of 25 MT solid waste management
plant with an estimated cost of Rupees 1440 Crore at Guimarg with the
capacity to suffice with the requirement of the area. The DPR has been
submitted to the Administrative Depariment for approval and once the
appm\'af'ureceivedthepimtshdlbeimaﬂedmatan earliest.
However many unit hoiders are impressed to initiate the process of
segregation of waste at source and also scientific disposal of waste
generated at their own which shall also yield tangible results .
Hence the report is submitted for your perusal and with the request
1o take up the matter with competent authorities for review the matter

andagmetheprapnﬂdandappmpﬂaumeuuustu be taken in
accordance with the relevant law and regulations.

@/Gulmarg Development




